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LEGISLATIVE ASSEMBLY.
Batwday, Q2nd Match, 1930,

^The AsBembly met in the ABsembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair.

M EM BEB SW ORN:

Mr. David George Mitchell, C .I.E ., M .L.A. (Legislative Department: 
Nominated Official^'

QUESTIONS AND ANSWERS.

Qu a l if y in g  E xam tnatton  f o b  D b p a b t m e n t a l  Ca n d id a t b s  h e l d  b y  t h e  
P u blic  S b bv io b  Co m m issio n .

763. *Mr. Abdul Latil Sahib Farookhi: (a) Is it ft fact that the Public
Service Commission, on taking over the recruitment of the clerical staff of 
the Government of India Secretariat and its attached and subordinate 
oliioes recommended a thorough revision of the existing system of recruit­
ment and that, on the recommendations of the Commission, a Committee 
was constituted to examine the question on which all Departments were re­
presented ?

(6) Is it a fact that this Committee, among other things, recommended 
that, before the new system of recruitment was introduced, the existing 
members of the staff should be given an opportimity to qualiiEy themselves 
for higher ^ades and that an examination for this purpose should be held on 
the same lines as the previous qualifying examinations held by the Staff 
Selection Board?

(c) Is it a fact that the examination recommended by the Committee 
of departmental representatives was held in November last?

(d) Is it a fact that the Commission, while calling for lists of candidates 
for the examination from departments, notified to the effect that the exami­
nation would be held on the same lines as the previous qualifying examina­
tions?

(e) Is it a fact that, in the qualifying examination held by the Ataff 
Selection Board, candidates were required to obtain certain percentages ot 
total marks in the aggregate only and not in each paper of the written 
examination?

(/) Is it a fact that, even in the ease of superior servit>es examinations 
held by the Public Service Commission the resulte are based on the aggregate 
marks obtained by candidates?
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{g) Is it a fact that, contrary to past practice, and notwithstanding their 
prt>misee, the Public Service Commission prescribed percentages of marks 
varying between 40 to 70 per cent, to be obtained by candidateg in each 
subject separately?

(h) What percentage of candidates was declared successful for each 
division?

(t) If the reply to part {g) above is in the affirmative, in how many cases 
were candidates obtaining more marks in the aggregate declared to have 
failed (1) for the first division, (2) for the second division, while those obtain­
ing lesser marks were declared successful ?

(;) Is it a fact that this was the last qualifying examination for depart­
mental candidates and that those who have failed will have no prospects of 
promotion to higher grades except in rare cases in which the CommissioQ 
may grant exemptions?

{h) If so, will the Public Service Commission be prepared to reconsider 
the results of the examination and declare more candidates as qualified, 
basing their results on the aggregate marks, qualifying limits beiiig the 
name as were fixed for the examination held by the StaS Selection Board 
in 1920?

The Honourable Sir James Orenur: (a) Yes.
(b) The Conference recommended that one more opportunity of qualify­

ing should be given but proposed that the standard adopted should be 
fairly high.

(«) Yes.
(d) The Commission stated that the subjects for the examination would 

be the same as in previous years but no standard of marking for securing 
success was notified.

(e) Yes.
(/) The Public Service CommisBion have power under several of the 

Eegulations for the Superior Services to determine the qualifying mark 
in all or any of the subjects of examination.

(g) and (i). I  have no information on these points.
(h) First Division 4 per cent.

Second Division 20 per cent.
Third Division 91 per cent.

(i) Yes.
(fe) The Public Service Commission do not propose to reconsider the 

results of the examination as they think that it would be contrary to public 
interest to lower the standard required for qualifying.

Co n victio n  of  Sa r d a r  V a l l a b h b h a i P a t b l .

764. •Ptndlt MaiUm UcAtan (1) VViU the Honourable the
Hotne Member state:

(a) if in the information which the Bombay Government sent him in 
reply to my question under what section or sections Sardar 
Valiftbhbhai Patel had been convicted and imprisoned, they had 
fltat^ under what section the Sardar had been convicted and 
imprisoned;
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<b) if to, why the Honourable the H om e Member did not communi­
cate the information to me in the letter which he was good 
enough to fiend nie?

(ii) Is it a fact that:
(а) a notice having been issued to the Sardar under section 4S of

the Bombay Police Act, he could only be convicted under sec­
tion 68 of the said A ct ; and

(б) that the maximum punishment provided for disobeying an order
under section 42 of the said Act is a fine, which may extend to 
Bs. 200 and no imprisonment?

(iii) Ib it a fact that Sardar Vallabhbhai Patel has been convicted and 
imprisoned under section 71 of the said A ct?

(iv) Do Government realise that the conviction of the Sardar under sec­
tion 71 of the said Act and the sentence passed on him of imprisonment for 
three months and a fine of Be. 500 are utterly illegal?

n i6  H<m(mralde Sir James Orerar: (i) (a) and (b). The information 
received on this point from the Government of Bombay reached me after 
I had written to the Honourable Member.

(ii) (a) and (b). As I explained in the course of the debate , on the 
motion for adjournment, an order was served on Mr, Vallabhbhai Patel 
under section 42 of the Bombay District Police Act, but as he was about 
to act in contravention thereof, action was taken under section 54 of the 
Act. Disobedience to any direction under section 54 is punishable under 
section 71 of the Act.

(iii) Yes.
(iv) I can find no ground for such a view which is, however, a matter 

for judicial decision.

R a c ia l  D iso eim in a tio n  b e t w e e n  t h e  I n d ia n  a n d  A n g l o -In d ia n  A p p k e n -
TICES IN THE K jIARAOPUR WORKSHOPS.

766. *Mr. S. 0 . Mitra: (a) Has the attention of Government been drawn 
to the article headed “ Bound apprentices in Kharagpur W orkshop'' pub­
lished at page 126 of the “ Bengal Nagpur Bailway Em ployees’ Journal”  of 
February 1930?

ib) If the answer to part (a) be in the afl&rmative, will Government be 
pleased to state whether the facts of racial discrimination mentioned therein 
are correct? If so, do Government propose to remove the racial distinc­
tion between the Indian and the Anglo-Indian apprentices in the Bengal 
Nagpur Eailway Workshops?

(c) If the answer to part (a) be in the negative, do Government pro­
pose to inquire into the allegations contained in the article mentioned in 
part (a) above and to state whether the allegations are true, and if so, do 
they propose to remove them? I f  not, why not?

Hr. A. A. L. Parsons: (a) Tes.

(b) and (o). I  have called for a report from the Agent, Bengal Nagpur 
Railway and will communicate with the Honourable Member when it is 
received.

A 9
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S ch oo l A llo w a n ce  fo b  B bn oa l Naopub R a ilw a y  ISisnoTMx.

706. *Mx. S. 0 . Ultra: (a) Has the attentioo of Government been drawn 
to the article “ The Hill School Allowance" published at page 127 of the 
‘ ‘Bengal Nctgpur Railway Employees’ Journal'* of February 1980?

(h) If the answer to part (a) be in the affirmative, do Gk>vemment pro­
pose to redress the grievances of the Indian employees mentioned therein?

(o) If the answer to part (a) be in the negative, do Government propose 
to inquire into the difficulties of the Indian employees in matters of the 
education of their children as alleged in the article referred to in part (a) 
above, and will they be pleased to state whether the hardships ore true, 
and if bo, do they propose to remove them by suitable hill school allow­
ances like those granted to the Anglo-Indian employees? I f  not, why not?

Mr. A. A. L. Parflons: (a)

(b) and (c). As the Honourable Member is no doubt already aware,- 
the revised general policy formulated by the Government of India to 
govern the grant of assistance to railway employees of State-managed rail­
ways for the education of their children is free from racial discrimination, 
and provides for the grant of assistance, subject to certain restrictions, to 
the children of employees who are sent to hill schools. The detailed 
rules to give effect to the general policy are still under the consideration 
of Government and when they are issued, Company-managed RailwaySr 
including the Bengal Nagpur Railway, will be invited to revise their rules 
on the model of the rules prescribed for State-managed Railways.

New Jail R ules.

767. •Mr, S. 0 . Mitra: (a) Is it a fact that a new set of jail rules has 
been framed by the Government of India for the classification of the differ­
ent classes of prisoners?

(6) If so, will Government be pleased to state when they were recom­
mended to be brought into force by the Local Governments?

(c) Is it a fact that those rules have not yet been enforced in the Bombay 
Jails as has been made public in connection with the incarceration of 
Sardar Vallabhbhai Patel in the Sabarmati Jail?

Tlw Honourable Sir James Orerar: (a) New principles have been laid 
down by the Government of India. The rules themselves will be framed 
by Local Governments where necessary under section 60 of the Prisons 
Act.

(6) I would invite the Honourable Member's attention to the commu­
nique issued by the Government of India on the 19th February. The 
Honourable Member will observe that Local Governments were asked to 
give immediate practical effect to the changes proposed, so far as possible, 
pending the formal amendment of the rules.

(c) No, Sir. Sardar Vallabhbhai Patel has been allowed all the privi* 
leges of an A class prisoner.
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ADJmTMBHT OV CUSTOMS DtTTIBS BBTWBlCN THK GOTERNMXNT 017 IkDIA AND
I k d ia k  St a t u s .

768. Bahadur S. 0 . Dutta: (a) Have Oovenunent any intention 
to appoint a committee to inquire into and report upon what equitable 
adjustments should be made as to the distribution of customs duties 
upon goods admitted into India and other monetary claims between the 
Government of India and the Native States?

(6) If so, do Government propose to include representatives of the 
Indian Legislature or other non-official Indians, in that committee, to 
act in conjunction with the official members representing the interests of 
British India V

Mr. £ . B. Howell: (a) and (6). The Indian States Committee in their 
Report have recommended the appointment of an expert Committee to 
enquire into first the reasonable claims of the States or groups of States 
to a share in the Customs Revenue, and secondly the adequacy of their 
contribution to Imperial burdens. The action to be taken with regard to 
this recommendation has not yet been decided by the Government of India, 
and they are accordingly not at present in a position to make any state­
ment.

P u b l ic a t io n  o f  t h e  S im o n  Co m m iss io n ’s R e p o r t .

769. *Eai Bahadur S. 0 . Dutta: (a) Has the aHention of the Govern­
ment been drawn to the report in the Press that the Secretary of State for 
India informed the House of Commons that Sir John Simon intimated 
to him that the Report of their Commission will be submitted before 
Easter?

(b) Is the Press report a true one, and have Government any informa­
tion ae to when this Report will bo presented?

(c) Will this Assembly get an opportunity to discuss this Report before 
it is dissolved? Will the other branch of the Indian Legislature get a 
-similar opportunity? Will the existing Local Councils get a similar 
opportunity ? Do Government propose to advise the Local Governments to 
that effect?

Honourable Sir James Orerar: (a) and (b). Government have seen 
a Reuter s telegram reporting a statement by the Secretary of State that 
Sir John Simon has intimated that the Statutory Commission will be 
very glad to find themselves able to place their Report in the Secretary 
o f Stat-e’s hands for submission to the King soon after Easter. Govern­
ment have no further information.

(c) I regret that I am unable to make any further statement at pre­
sent.

R e l a t io n s  o f  t h e  G o v e r n m e n t  o f  I n d ia  w it h  I n d u n  St a t e s .

770. *Rai Bahadur S. 0 . Dutta: (a) Will this House get an opportunity
to discuss the report of the Butler Committee as to the relations of the
Oovemment of India with the Indian States or those portions of the
Report of the Simon Commission that may deal with that Report or those 
relations of the States with British India or the question of the federation 
of British Indian Provinces and the Native States?

(b) Do Oovi&mment propoie to remove the r^trictions contained in
that respect in rules 28 and 8 of the Indian Legislative Rules?

QOtStlOKS AND ANBWBE8. 2177



Mr. X, B. Hcwwll: (a) The Government of India are not î t present in 
a position to make any statement in the matter. There was no reoom- 
m-endation in the Butler Committee Beport for any federation of BritiBh 
Indian Provinces and the Indian States.

(h) No.
Pandit Nilakantha Das: Are Government going to make the Butler

Eeport available to the Members of this House?

Mr. X. B. Howell: It has been published.
Pandit Nilakantha Das: It has not been circulated to Members of this 

House ?
Mr. X. B. Howell: Will the Honourable Member give notice of that 

question?
Pandit Nil£kantlia Das: Are Government prepared to circulate that

Report among the Members of this House?
Mr. X. B. Howell: I have said I want notice of that question.

Diwan Ohaman Lall: Do Government take it that Members of this 
House are not interested in this matter?

Nawab Sir Sahibxada Abdul Qaiyum: Do you mean that every Beport
should be circulated to M'embers of this House?

Mr. Oaya Prasad Singh: How much time does the Honourable Member 
want by way of notice? There are not 10 days left in this Session.

T e a n s f b r  of  Su p e r in t e n d e n t s  a n d  I n spectors  o f  P ost O f f io b s .

771. *Pandit NilaJkantha Das: (a) Is it a fact that the Superintendentfi
and Inspectors of Post Offices are transferred every three years? If so, 
why?

(b) Is it a fact that the gazetted Postmasters of the grade of 
Bs. 360— 650, have got power like the Postal Superintendents?

(c) If the reply to part (b) be in the affirmative, will Government 
please state why the gazetted Postmasters are also not transferred after 
three years like the Postal Superintendents?

Mr. H. A. Sams: (o), (b) and (c). I would refer the Honourable Mem­
ber to my reply on the 12th of March, 1930, to starred question No. 640 
asked by Mr. S. C. Mitra.

With respect to (a) I would add that it is considered advisable in 
the intorests of administration that such transfers should ordinarily be 
made. ^

R e d u ctio n  of  St a f f  of  t h e  B e ad o n  St r e e t  T ow n  Su b -P ost  O f f ic b ,
Ca l c u it a .

772. *Pandit Nilakantha Das: (a) Has the attention of the Govern- 
ment been drawn to an article ^Beduction of stafif of the Beadon Stree* 
T. S. 0 ., Calcutta** published in the November issue ol Labour of 
1929?

therein prepared to inquire into the allegations made
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QCBBTIONS AMO ANHWi£iiS. . ^ 1 7 9
\

(c) Will Government be pleased to place on the table a atatement 
flhowing the hoTiTB of attendance and departure o f clerks of that of&ce tot 
one month from any date of February 1980?

The Honourable Sir Bhnpendra Nath Hitra: (a) Yes.

(6) No. The matter is a local one and the Provincial Postal and Eail- 
way Mail Service Association of the Bengal and Assam Circle can take it 
up "with the Postmaster-General, Bengal and Assam Circle, if they wish to 
do so.

(c) A statement showing the hours of attendance of the clerks will be 
supplied to the Honourable Member. A statement of the hours of depar­
ture cannot be supplied as no record is kept of the time at which each 
clerk actually leaves office.

P assbs  f o r  I n sp e c t o r s , R a il w a y  M a il  S b r v io e .

773. *Pandit Nilakantha Das: (a) Is it a fact that Inspectors of Rail­
way Mail Service are classed as second class officers like Inspectors of 
Poet Offices?

(h) Is it a fact that both Inspectors of Railway Mail Service and 
Inspectors of Post Offices were formerly supplied with second class railway 
passes ?

(c) Is it a fact that neither Inspectors of Post Offices nor Inspectors, 
Railway Mail Service are now-a-days supplied with railway passes, but 
that whereas the former are allowed to purchase second class railway 
tickets the latter are required to travel in mail vans only with Railway 
Mail Service sorters?

(d) Is it a fact that Inspectors, Railway Mail Service, are generally 
required to perform longer railway journeys than sorters?

(<?) Is it a fact that Inspectors, Railway Mail Service, are required to 
convey special bags for H. E. the Viceroy and Commander-in-Chief and are 
sometimes required to travel by railway for over twenty-four hours?

(/) Is it a fact that most of the mail vans on the metre gauge lines 
are not provided with latrines?

(g) Is it a fact that Inspectors, Railway Mail Service, are sometimes 
required to travel in mail vans on metre gauge lines for nearly 24 hours?

(h) Was it not a part of the duties of Inspectors, Railway Mail Service 
to pay surprise visits to mail vans to supervise the work of sorters?

(i) Is it not a fact that since the withdrawal of the railway passes 
Inspectors, Railway' Mail Service are no longer able to pay surprise visits 
to mail vans?

Mr. H. A. Sams: (a) Tes.

<6) Yes.

(c) The duties of the Inspectors of Post Offices and those of the 
Inspectors, Railway Mail Service, differ. The latter are still supplied w'tb 
tailway passes for travel in mail vans the work in which it is their duty
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to inspect. The Inspeotors of Post Offices are not supplied with railway 
passes and are allowed to purchase tickets as their duties are not on 
railwoiy.

(d) No, not generally.
{e) Yes, occasionally.
(/) Yes, but endeavours are already being made to supply these OOQ- 

veniences where they do not now exist.

{g) No, not continuously for 24 hours.
(h) Yes, it is still a part of their regular duty to pay surprise visits to 

tnail vans.
(t) As mentioned in reply to part (c) of this question the railway passes 

have not been withdrawn from the Inspectors, Kailway Mail Service. 
Inspectors of Railway Mail Service can and do pay surprise visits to the 
mail vans to inspect the work.

P a sses  fok  I n sp e c t o r s , R a il w a y  M a i l .S b b v ic b .

774. •Pandit Hllakantha Das: (a) Is it a fact that Superintendents,
Railway Mail Service travel in first class compartments when carrying out 
their half-yearly inspection, but when they depute their Headquarter 
Inspectors for "the same work the latter have to travel in mail vans?

(b) Do Government propose to re-introduce the old system of supply­
ing railway passes to Inspectors, Railway Mail Service or in the alter­
native to authorise them to purchase second class railway tickets when 
travelling by railway? If not, why not?

Mr. H. A. Sams: (a) It is not clear to what inspections the Honour­
able Member refers. While performing the inspections of running sections, 
the Superintendents, Railway Mail Service, and the Inspectors, Railway 
Mail Service, alike must necessarily travel in mail vans. In case of tfie 
inspections of stationary ofhces the Superintendent is not necessariljt 
required to travel by Mail van and has discretion to permit the Head­
quarters Inspector to purchase a ticket when he travds direct to Mail 
offices for the purpose of inspection without examining intermediate 
sections.

(b) It has been arranged that Inspectors of the Railway Mail Service 
should be supplied with passes for travel in mail vans. Inspectors of the 
Railway Mail Service are also permitted to purchase tickets in special 
circumstances under the orders of the Heads of Circles or of Superintend­
ents of the Railway Mail Service. These measures adequately meet the 
situation at the present time and the Government are not prepared to 
extend the latitude now allowed to Heads of Circles or Superintendents 
for the purchase of tickets for all Railway journeys irrespective of their 
object.

Sta tem en ts  pb o m ised  in  R b p l t  to  o b b t a ik  Q v b s h o n s .

776. ‘ Pandit HUakanttu Das: (o) WUl the Honourable Member in 
charge o  ̂ Eailwayg and Commerce be pleased to lay on the table of the 
House the statement he promised in reply to my questions N ob 867 to 
860 and 816, 818, 819, 821 and also 820 of the last (1929) Simla 0Msion of 
this Assembly?



(b) 'Will the Honourable Member also lay on the tmbte the pro­
mised by the then Pinnncial Commiflfiioner for Hallways^ Mr. P. Eau, 
in reply to my question No. 861 of the last (1020) Biinla jBesaion ol fliis 
Assembly?

(c) In this connection will the Honourable Member state what is actually 
going to be done with regard to the Inquiry Committee ecmd my m em o­
randum on the subject submitted and accepted in principle by the Eail- 
way Advisory Committee in its sitting in Simla (1020, Autumn)?

The HonoturaUe Sir Oeorge Bainy: I lay on the table the replies to the 
Honourable Member s previous questions. Copies of these are being 
aent to him. Ho will, I think, find that they deal with practicallv all the
points raised by him in the memorandum referred to in part (c) of his
question. But I should explain that we have only recently obtained com ­
plete information to answer his questions and I will have the memorandum 
again examined to sec if there are any outstanding points.

QtTBSTIOKS AND ANfiWBRB. 2111

QueHion No. $57.

(a) Ib it a fact that the Universal Sleepers are contemplated in the patents Nos. 
112^4 112^ And 1 1 ^  of 1926, granted to Messrs. R. D. T. Alexander, Henry William 
Joyce and David Leslie?

(() Is it a fact that the three patentees referred to in part (a) above are and were 
Oivil Engineers in the employ of the Bengal Nagpur Railway—Mr. K. D. T. Alexander— 
the Chief Engineer and other two assistants of the Bengal Nagpur Railway?

(o; Is it a fact that those Civil EngineerH the patentees— ĥave arranged with Henry 
WiUiams, Ltd., and Bum and Co., for the manufacture and the supply of those 
Universal sleepers?

(fi) Has the firm Henry Williams, Ltd., any connection with the patentee, Henry 
William Joyce?

(e) Is it a fact *.hat the Universal type of steel sleepers are exclusively manufactured 
and supplied by Messrs. Henry Williams Ltd. ?

Ansuer.

(a) and Yes.
(c) The sleepers are manufactured by Burn and Company, not by Henry Williams 

Ê d.
(tf) No.
(e) No. No steel sleeper of Universal tjrpe is known to the Railway Board. The 

Universal sleeper is made of cast iron and ig not manufactured by Messrs. Henry 
Williams and Sons.

It is a fact, however, that certain types of steel sleepers are or Have been exclusively 
manufactured and supplied by Mesari. Henry Williams (India) Ltd.

Question No. SS8*

{&) Is it a fact that the Benigal Naraur Railway, as per a private contract, supplies 
•o called condemned itoel sleepers to Honry Williams Ltd. who in tarn after xnaking 
eoma lAight alterations supply back these verv sleep^fs to the Bentgal Nagpur Railway 
ae Universal steel sleepers? I f so, what is the price per ton paid to Heorj Williams
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U d., for Umm kdditiont w d  *lter»tioiw in the M Mlled coodtBiMd Wh*t
»  the price per ton of the so oJled condemned steepen m  well m  the price ton 
«t tiM U iliTew dM ptn made therefrom! Whet is the qnentity of these steel ile^ers 
supplied yeer after year by Henry Williams Ltd.? How m « y  3 ^ . , ^  the 
oondemned sleepers b««n nsed before they were suppUed to Henry W iIIim m  Ltd. to be 
made into Universal Steel keepers T

(>) Was the price f.o.r. destination or f.o.r. manufacturing «rm? What is the 
price f.Oef. destlaation in each case compared with the price of Railway Board ele^peri?

Answtr,

(a) MeBsrs. Henry Williams, India Ltd. hav« supplied in the paet to the Bengal 
Nagpur Railway two kinds of steel sleepers in which the metal from condemned iteel 
Bleepers is utilised. The first kind consists of a steel trough with two irteel laddle 
plates under the rail seat. The troughs arc made of new steel but the saddle piatee are 
made from condemned sleepers. Each condemned sleeper provides metal for five to 
six saddle plates.

The price of such sleepers paid to the firm has been Rs. 10 per sleeper, exclusive 
of the cost of the metal for saddle plates, worth four annas per sleeper, making-the 
total cost of the sleeper Rs. 10-4-0.

(2) Another form of steel sleeper ha® been made up by Messrs. Henry Williams & 
Sons, for the Bengal Nagpur Railway, from material recovered from oondemned steel 
sleepers. The condemned steel sleepers have generally failed under the railseat while 
the portion of trough between the rails is still in good condition. The worn out portions 
of the sleepers were cut off and from the sound material left, one reconstructed sleeper 
was obtained from every two condemned sleepers by rivetting the two pieces together 
The price paid to the firm for cutting up and reshaping, rivetting, fixina saddles and 
providing fastenings, was Re. 8 per sleeper. The value of the steel from the condemned 
sleepers supplied to the contractors varies from 10 annas to Rs. 1-8-0 per new aleeper.

(3) The quantity of saddle type sleepers supplied year by year is as follows :

1926-27 . 66,000 sleepers ma&ufaotured from materials obtained
from condemned sleepers.

1927-28 84,000 sleepers manufactured from materiali obtained
from condemned sleepers.

1928-29 8,96,000 slsepere improved patent pea pod type with
saddles made from metal obtain^ from 
oondemned sleepers.

1920-30 3,00»000 sleepers improved patent pea pod type new
steel uBt̂ d throughout.

(4) Thu condemned sleepers have been in use for 40 to 42 years before being sent 
to Messrs. Henry Williams, India, Ltd. for conversion.

(h) The price paid was f.o.r. contractor’s works. The price of the Railway Board’s 
steel Bleepers recently has been about Rs. 10 f.o.r. Indian Port. The saddle type sieger 
IS claimed to be stron,ger than the other types and actual tests in the Govermnent Twi 
House, Alipur, prove this to be a fact.

Question No. S69,

i  fact that Universal cast iron s le^ rs are supplied exclusively by the 
combine of Messrs. Burn and Co. and Bengal Iron Ltd. ? What is the quantity pnrcluued 

‘ ’T  for price? What is the price as compired with 
de^erf? sleepers. Aro tenders called for for the Universal type cast iron

(6) Is the price f.o.r. de^ination or f.o.r. manufacturing firm? What u  t ie  prioe 
B ow dT uee^  t ^ t  P^ce of the Railwey
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Anawef.

{a) Universal type caet iron sleepers are supplied exdnsively by Mmrs. Born & Co., 
Lid. The quantities purchased yeur by year and prices paid are ke follows :

Rs. a. p.
102^26 . . . .  . . 300 @  U  4 0 eaeh.

500 @  19 0 0 „
1926-27 . . . .  11,000 @  10 9 0 „
1927-28 . , . . 10,200 @  9 16 0 „

4.400 @ 1 0  9 0 „
17,300 @ 11  4 0 , .

lO^S-29 .......................... . 1,100 ®  9 2 0 „
1028-29 .....................................  . 93,800 ®  9 0 0 , ,

8,800 @  10 0 0 „
1«4,900 @  10 2 0 .,

1029-30 .......................................................... . 97,000 @  10 2 0 „

follows oasi-lfon sleepers purchased by State Railways have been at

1924-25 . . Lines  ̂sleepers Rs. 15‘3 per sleeper at site.
1926-27 S, M. type slet-peis Rs. 11*25 per sleeper, at sile.

N. W. R. type aleepors Rs. 13*5 per sleeper, at 
site Lines Bleepers Rs. 14*5 to Rs. 15*2 per 
hleeper at site.

1927-28 . . L. K. and T. S. C. type sleepers Rs. 10*26 to
R9. 11 *81 per sleeper at site.

1928-29 . . 8. M. type sleeper Rd. 10*5 to Rs. 12*00 per
sleeper at site, L. K., T. S. C., etc., Rs. 8*94 to 
Ks 12*15 per sleeper at site.

The present prices are from Rs. 8-8-0 to Rs. 9-8-0 per sleeper at works.
The Bengal Nagpur Railway have not called for tenders for other t^ es of cast

iron sleepers to compare with Messrs. Burn & Co.*b Universal type in the past, but 
they have been instructed to do so in the future.

{b) The price is f.o.v. manufacturing firm. The price f.o.r. destination in each
case depends on the distance of the destination from the worts. The cost of carriage
would be about the same as for the Railway Board’s sleepers, as the weights are 
practically the same. It should be explained that the Universal ty ^  cast iron sleeper is 
designed for use with more than one size of rail, whereas the Railway Board types 
have not hitherto been made so that the same sleeper will take more than one size of 
fail.

Question No, S60.

{a) Is it a fact that the Controller of Stores is entrusted generally with all sales 
of scrap and purchase of stores in the Bengal Nagpur Railway r

{h} Is it also a fact that the supply of condemned steel sleepers to Henry Williams 
and the purchase of cast iron and steel Universal sleepers are entrusted not to tha 
Controller of Stores but exclusively to the Chief Engineer, Bengal Nagpur Railway,. 
Mr. R. D. T. Alexander, one of the partners of the patentees of these sleepers?

An̂ tDer.
(a) Yes.
{b) No. Orders for both cast iron and steel sleepers are in all cases placed by the 

Controller of Stores or by the Agent. The condemned steel sleepers supplied to Henry 
Williams Ltd. for use in making saddle type sleepers are not sold to them, but only th» 
cost of conversion is allowed to them. The whole of the metal in the condemned sleeper 
is not used for making saddle plates. Metal not fit for such use remains the property 
of the Bengal Nagpur Railway and is sold as scrap by the Controller of Stores.
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Question No. 961,

(а) Wh»t of tbe B«ngal Nftgpur Bailwttjr is entratttd to Hoar* U ilkr and
Co. ?

(б) Are tenders culled for for the supplies entrusted to Hoare Miller and Oo if any? 
Has Hoare Miller and Co. any connection with R. Miller Euqr., Chairman of the Home 
Board of the Bengal Nagpiir Railway.

' (c) What is the extent of the business entrusted to Hoare Miller and Co. by the 
Bengal Nagpur Railway.

{a] ft (c). The Calcutta Steam Navigation Co. of which Messrs. Hoare Miller & Co. 
*re the Agents have two agreements with the Bengal Nagpur Railway :

(i) for takii^g delivery of landing, transporting and handling Railway material
and stores consigned to the Bengal Nagpur Railway at the port of Calcutta. 
Messrs. Hoare Miller and Co. act a* Agents of the Railway in Calcutta 
for the forwarding of all such material and stores to the Railway. This 
arrai^ement has been in force since 1886.

(ii) for acting as Agents of the Bengal Nagpur Railway in Calcutta for the
receipt and despatch of goods and passenger traffic to and from Armenian 
Ohat from and to stations on the Railway. This arrangement has been 
continuous since 1901.

(h) As no supplies are entrusted to Messrs. Hoare Miller ft Co. the question does 
not arise. Mr. Robert Miller, Chairman of the Board of Directors of the B. N. Ry. 
Co. is not and never has been an officer of Messrs. Hoare Miller and Co. operating in 
India. He is a Director of Messrs. Hoare Miller and Co., London.

Quution ^̂ o. 81f).

With reference to the statement promised by the Hon’ble Sir George Rainly in reply 
to my starred questions Nos. 357 to 360 this session, will Government please state :

(a) What is the quantity of the so-called condemned steel sleepers su llied  to
Henry Williams (India) Ltd., up to date by the Bengal Nagpur Railway?

(b) What is the quantity of the universal steel sleepers (i.e., steel sleepers referred
to in the patents quoted in question No. 557) received by the Bengal 
Nagpur Railway from Henry Williams (India) Ltd., in return up to date 
after making the alterations referred to in my starred question No. 358?

(e) What is the quantity of those patented steel sleepere purchased from Henry 
Williams (India) Ltd. by the Bengal Nagpur Railway up to date besides 
the quantity referred to in part (6)? What is the price of these sleepers?

{(i) Were the above patented sleepers used by the Bengal Nagpur Railway before 
Henry Williams (India) Ltd. came into existence? If so, from where were 
they got and which were the firms who supplied them and how were they 
purchased, by public tender or by private arrangement?

(c) Are any other Railways using these sleepers? If so, which are they, and
what quantity (and at how much cost) have they used up to date? Were 
they purchased by means of public tender or not ?

An9wer.
The number of condemned steel sleepers yupplied to Messrs. Henry Williams 

tlndia), Ltd., is approximately 6.18 lakhs.
(b) The patent numbers quoted in question No. 357 do not refer to steel sleepers 

manufactured by Messrs. Henry Williame, Ltd. The remainder of the question, there- 
fore does not arise.

{c} Please see the reply given to question 358 (a) above.
(if) The answer to the first part of the question is in the negative and the second 

p n i  doet aot ariee.
(») ]^n infonnation is hot available but steel sleepers of the saddle type were 

Mpphed to the East Indian Railway for trial. They were not purchased by p«(bllo 
iender is  fto other firms make soch sleepers. -



Quution Jfo. 818.

With reference to the »Utemer.t promUed by the Honourable Sir George R «ny to. 
my »t*rred queetione Nos. 357—360 this eeoBion, will Government pleaw give the follow- 
iDg information ?

(а) Do the extracts quoted by me ifi ray SHpplementary question from the Beport
of the Accountant-General, Railways (page 31, para. 66) refer to Henry 
Williams, Ltd. ?

(б) Is it a fact that the land referred tio in part (a) was enclosed with a b ^ d a r r
wall and provided with a Railway siding just after the formation of Hanry 
Williams (India) Ltd. and was rented out to them on a nominal rent?

(c) What was the cost of the boundary wall and the Railway siding and with*
the cost and interest therein added to the lost on rent already calculated by 
the A. G. Railways [referred to in pert (a)] what is the total loss to tbr 
Bengal Nagpur Railway?

(d) Were any siding charges realised from Henry Williams (India) Ltd. ? Is the
lease on land a long lease? If so, for how many years, and with whose
sanction it was entered into?

Aftifwer,

(a) Yes.
(b) No. The facts are as follows ;

The old brickfield land at Shalimar with an area of 27 acres was served by a
sidinjf constructed and extended as required between 1906 and 1925. Prior
to 1 ^ ,  part of this area was reclaimed and leased out on temporary leases 
to various firms. In 1925 Henry Williams (India) Limited obtained a 
lease of 6̂  acres on the fcame terms as' those on which leases had been ^iven 
to other firms; the part of the siding within the area leased to Henry 
Williams (India) Ltd. was re arranged and extended, and the use of the 
siding was ther given tc the firm on Assisted Sidings terras identical with 
those granted to all industrial undertakings served by the railway.

Orders were passed in 1919 to enclose the whole of the old brickfield land with 
the boundary wall mentioned by the Honourable Member, because the are* 
was subject to encroachment and constant supervision had been found to he 
r^uired to avoid occupancy rights arising. An estimate was prepared in 
19zl, but the work was postponed until 1925 when the most urgent part 
of the wall, namely, the portion along the north and east boundaries was
sanctioned. The total lensth of the boundary wall then sanctioned and
built was 2,500 ft. of which only 800 ft. coincides with the north and east
boundaries of Henry Williams (India) Limited's lease. The west and south
boundaries of the area leased to Henry Williama (India) Limited have still 
no wall, but are enclosed by a fence erected by the firm at its own expense. 
The building of a boundary wall was not undertaken with regard to the
interests of any of the various lessees of the land, but was part of a con­
sidered progiamme dating from 1919 for making railway land at Shalimar 
free from encroachment The rent charged £o Henry Williams (India) 
Limited was an economic rent and not a nominal rent, being a lump sum 
of Rs. 110 per month plus taxes. This is eouivalent to 8 annas per 
thousand sq. feet. Ihe rent assessed by the Howrah Municipality for 
neighbouring land adjoining these boundaries varies from 4 annas per 
thousand sq. feet for vacant land to 12 annas p<̂ r 1,000 sq. feet for 
Mperior residential 8it«s; and the land leased to Henry Williams (India) 
Limited was and still is partly covered by tanks and none of it is fit for 
residential or building sites. The part covered by tanks was assessed at
2 annas per thousand sq. feet and the filled part at 12 annas per thousand' 
sq. feet.

(c) The cost of the pert of the boundary wall adjoining the land leased by Messrs.
Henry Williama (India) Limited was Rs, 6,800. The cost of the Assisted Sidings laid
within the area leased to Messrs. Henry Williams (India) Limited was approximately
Rs. 19,000 of which the Railway portion under Assisted Siding terms was Rs. 16,000.

As explained earlier a fair economic rent waf charged so ths remainder of thi» 
question does not arise.

i ju a im o tr ft  a d d  a s b w x b s .
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((J) Ye*. Siding chMgM are re^ ^ d  in ^he* Und conform.

whoBe powers it lies concluded the lease.

Question No. 819.

I . it »  f*ct (i) tb»t th« * o S i^ y

T»Iiwd *t K6. 6,M ,0» u  tuUy »P ^  Railway, Hwry

f e T = S V '( n ‘ S

TdT™  tT 4  p l - d  with“ U  by the ^ ilw ay ^  d » f  of the
formation of the firm, by private agreement without calling for tenders

Ansuftr.

(i>, (ii) & (iii). The company waa incorporated as a 
on the 16th March, 1022, with an authoriaed capital cf 20,00,000 divided into 10,000
preference and 10,000 ordinary shares of Rs. 100 each The signatories to the Memo- 
vandum of Aseociation were Mr. Owen, R. Williama, of 21 Old Court House Street, 
Calcutta, Engineer, and Mr. O. C. R. Taylor Solicitor and a partner of the firm of 
Kmteven, Gk>oding ft Co. Solicitors of 26 Dalnousie Square, Calcutta.

The ^gures mentioned in the question with regard to the paid up capital and the 
number of shares issued as fully paid up otherwise than in cash are correct.

Prior to the registration of the company Messrs. Heniy Williams Ltd. of Railway 
Appliances works Darlin^n, operated direct in India as Signal engineers and 
Merchants, and Henry Williams (India) Limited, was formed to purchase their good­
will consisting of certain Indian Letters Patents, provisional Patents and Registered 
Designs as well as stocks of signalling equipment permanent way fitting chain lamps, 
etc., in Bombay and Calcutta. The purchase price of Rs. 5,38,000 was bv ai. agreement 
met by the allotment to the Vendor Company of 5,380 shares of Rs. 106 each credited 
aa fully paid up.

The persons named in the Question are some of the shareholders of the company, 
with the exceptions of F. N. Slane and Jane Elizabeth Anderson whose names do not 
appear in the company’s list of shareholders.

(iv) Messrs. Henry Williams Limited supply all classes of permanent way and other 
railway materials includimj points and crossings signal material and steel sleepers. 
Public tenders are invariably called for except in the case of proprietory articles.

The totAl value of orders placed by the Bengal Nagpur Railway Company with 
Henpr Williams (India) Limited in the past is approximately Rb. 175 lakhs. It has 
not been poasible to divide this amount into contracts for which public tenders were or 
vwere not called but it is estimated that the proportion is about 30 to 145,

Queition No. 8i0.

(a) ■^at, are the qnantiti*. and the value of the railway orders placed by the 
Bengal Namur Railway and other railways, if any, up to date for v a r i o n T a r f i r l k

I M k Henry Williams (Darlington) Limited with
towt^ as to how much m value was on tenders and how much was by private arrange

f D K ^ i S S i T  (W i.)  . .d
(c) What, if any, is the_ conn^ion between offlo«r» of the Benaal Na«inr 

and Henry W.lhams (Darlington) Limited w  weU as Henry WllUams (InlSo iS itldT
(.(f) Wh^t hasf been the lofs, if any, to the Bensal Kaonnr .

«he private ofders refwred to in part (a)? ^  ^  '  Railway on account of



An»mr,

ia) Fkrne se« t)i« reply lo question No* W9 (iv) *bove, for the v^lue of Railway 
orders placed by the Bengal Nagpur Railway. Information relating to othei* railways is 
not available.

(6) The Managing Director of both the firms is the same pereon and the firm in 
£ngland are the principals of the Indian firm.

fc) The Agent, Bengal Nagpur Railway, reports that so far as he is aware no officer 
DOW aerving on the B. N. Railway has any connection of any kind with the two firms 
jnentioiled.

(dl A compariifon betw'een the rates paid for cast iron and steel trough sleeners by 
the Bengal Nagpur Railway to Messrs. Henry W illie s  (India) Ljmjted and̂  to Messrs. 
Bnm & Co. with the rates paid for cast iron and steel sleepers purchased by State 
Railways, shows that the difference in rates is very little, «nd a» it is recognised that 
in some respects the sleepers obtained by the Bengal Nagpur Railway POMese advantages 
not possessed by the other sleepers, it does not appear that any loss has been mcurred 
by the Bengal Nagpur Railway. As an instance of the advanUgee .possessed by the 
type of sleepers purchased by the B. N. Railway, the Universal t } ^  cast iron simper 
can 1)6 used with the existing rail weighing 85 lbs. and when this rail has to be replaced 
in the near future the same sleeper will fit the 90 lb. rail which will be used to replace 
the 86 lb. rail. The Railway Board does not approve of the system of placing wders 
fonpro|irie^r>< atkJesltoviMiout daUing 4or tenders as has been the practice on the B. N. 
Railway in the past and orders have now been issued that they should not do so in the 
future.

QUSSTIOirS AKD ANB WBBf. 2187 :

Question Xo. 821̂

(a) Who will be responsible for the losses in rent boundary wall, railway aiding and 
purchases referred to in my previous questions f

(//) Will the loss be recoverable? I f so, how and to what extent?

Answer,

(fi) and (6). As no losses are involved, the question does not arise.

D e h a k d  b v  a  G o v e b n m e n t  S e r v a n t  f o r  a n  I nqttirt o n  h is  D is u is s a i ., 
D isc h a r g e  o r  R e m o v a l .

776. *1 1 1 . Bfuhanunad IsmaU Khan: (a) Will Government be pleased 
to state whether there are any departmental rules which entitle a Govern­
ment servant to demand an inquiry when he is dismissed discharged or 
removed ? ®

(b) I t  the reply to part (a) is in the affirmative, will Government -be 
pleased to state whether this rule applies to all the provinces including the 
North-West Frontier Province?

definite ruJes^guiatm g the conduct of departmental inquiries. So far as Governor's 
Provmces are concerned, the matter is governed by rule X R '’ of the Civil 
Services (Governors’ Provinces) Classification Rules. As regards officers 

under the Government of India, including those in the 
N c ^ h ^ e s t  Frontier Province, the position is that there are executive 
m^ruotioM the provisions of which are simUar to those contained in rule 
X IV  ^of the Classification fiules referred to. These instructions have 
statutory force.
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OmOlALS BHPLOTBD IK THB InDUN PoBT OFTIOIS.

777. *Mr. Abdvl L»tlt Sahib FuooU il: Will Government be pleaMd to
state:

(a) The number of officials employed in April, 1919, and now in the
Indian Post Offices in each of tiie following grades ;

(1) Bunners;
(2) Lower grade staff, i.e., officials below the rank of postmAa

except ruilnerB;
(8) Postmen;
(4) Officials above the rank of postmen and below clerks;
(6) Clerks;
(6) Selection grade officials; and
(7) Gazetted Officers.

(b) The number of Officials employed in April 1919, and now in th«
abo>ve said seven grades in the Madras Presidency only; and

(c) The number of Officials employed in April 1919, and now in the
above said seven grades in the Madras City only?

Mr. H. A. Sams: (a) and (b). A statement, containing the informa­
tion required, bo far as it is available, is being supplied to the Honourable 
Member.

(c) Inquiries axe being made and the information will be futnished 
to the Honourable Member in due course.

R e v isio n  o f  P a y  fo b  P osta l  E m p l o y e e s .

778. *Mr. Abdul LatU Sahib Tarookhi: (a) Will Government be pleased 
to state whether any revision of pay was sanctioned for the Postal employees 
just preceding the general revision sanctioned on the recommendation of 
the Postal Inquiry Conmiittee?

(b) If so, what was the amount allotted for it?

(c) Is it a fact that the postn^n and the lower grade staff were not 
given the benefit of that revision?

(d) If the answer to part (c) is in the affirmative, what were the reasona 
for' not revising the pay of the postmen and the lower-grade staff?

The Honourable Sir Bbupendra Nath Mltra: (a) Tes.
(b) About Es. 17 lakhs per annum.
(c) Yes.
<d) The reasons for the revision in question were that owing to the 

inadequacy of the initial rates of pay and the slowness of promotion it 
was found diffictilt to recruit men of suitable education for the clerical 
cadre. No such difficulties were experienced, in the recruitment o f post­
men and lower grade staff and a revision of their rates of pay was not 
therefore then considered necessaigr.



P o sta l  I n q u ir y  Com m it t e e  a n d  it s  R e c o m m e n d a tio n s .

779. ^iir. Abdul Latif Sahib Tarookhi: (a) Will Government be pleased
to state v/hen the Postal Inquiry Committee was formed and what was tbo 
interval between its function and the date of giving effect to its reoom- 
mendationo ?

(6) What were the establishment charges incurred in 1919, i.e., prior 
to the appointment of the Postal Inquiry Committee and the amount spent 
on each of the following seven grades?

(1) Runners;
(2) Lower grade staff, i.e., officials below the rank of postmen

except runners;
(8) Postmen;
(4) Officials above the rank of postmen and below ckrke;
(5) Clerks;
(0) Selection grade officials; nnd 

, (7) Gazetted Officers.
(o) What were the establishment charges incurred in 1920 in respect 

of each of the above said seven ranks as a result of the Committee’s re­
commendations V

{(i) Will Government be pleased to state whether, apart from the revision 
sanctioned in the year 1918, and the revision made as a result of the re- 
conmiendation of the Inquiry Committee, any other revision of pay wag 
sanctioned by Government to any of the officials in any of the above seven 
ranks between 1919 and 1929, and if so, the amount incurred and the 
amount spent on each rank?

The Honourable Sir Bhupendra Nath Mltra: (a) The Postal Committee 
nsRernbled in Simla in April, 1920, but retrospective effect was given from 
th  ̂ 1st December, 1919, io-the recommendations of that Committee.

(b) and (c). If the Honourable Member will refer to pages 26, 34 to 
48, and 72 of the Committee’s Report, he will find the information which 
he requires. The conditions of service and pay of the gazetted staff were 
not included in the terms of reference of the Committee.

(d) During the years 1926-27, 1927-28, and 1928-29, improved ‘ scales 
of pay for non-ga?etted subordinates generaJly of {he Posts and Telegraphs 
Department were introduced. It would not be possible without making 
investigation^ involving an undue amount of labour to give details of cost 
in respect o f each class of officials.

G r a n t  of  I n cr e m e n t s  of  P a y  fo r  P a st  S e r v ic e  to  PosTiiBN.

TSOi (a) Will G<rmmment be pleasad
io state whether postmen and the oleriff  ̂ar# included in the iuperior tar- 

of the Department?
(6) Is it a fact that, in granting increments to cletk&i tha full period of 

tbei^ tQmpprary service or officiating service was subsequently tfl^en into 
acpowvt and pay revised?

( )̂ Wagrrth^ nbow  cqncesaionr allowed to. the pottnjjen, and if so, whan 
and from what starting point?

B

QUB3T1QNB AND A17BWBR8. 2 1 8 0 >
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(d) If the postmen on permanent service on the date of revision of 
1919 have not been given that benefit, what steps do Government propose 
to take in the matter to redress the grievances of the postmen?

The Eonoorable Sir Bhup&ndra Nath Mitra: (a) Yes.

(b) Yes, subject to certain conditions and restrictions.
(c) No. The conceBsion granted to postm en  was of a different nature. 

They were allowed to count for increments not only their permanent ser­
vice as postm en, but also one-third of till other service in the Department, 
whether perm anent or temporaDy.

(d) Govemm-ent do not propose to take any further action after the 
lapse of ten years nor, in view of the substantial concession granted to 
postmen as explained in my reply to part (c) above, do they consider that 
the postmen have any grievance.

A pp o in t m e n t  of  P ostm en  as  L o w b r  D iv is io n  Cl b b k s .

781. *Mr. Abdul Latil Sahib Farookhi: (a) Will Government be pleased 
to state whether they have given effect to the scheme of appointing post­
men as lower division clerks? If so, in which year?

(b) How many postmen have hitherto been appointed to that cadre in 
each Circle till now?

(c) Is it a fact that some of the Superintendents in the Madras Presi­
dency have reported to the Postmaster General that there are no compe­
tent postmen in their division to be promoted to that cadre?

(d) If so, from which of the Divisional Superintendents were such re­
ports received?

Mr. H . A. Sama: (a) Yes. Towards the end of 1929.
(b) to (d). The information is being collected and will be furnished to 

the Honourable Member in due course.

P rom o tion  of  P ost a l  R u n n b p s .

782. *Mr. Abdul Latil Sahib rarookhl: Will Government be pleased to 
«tate:

(1) Whether vacancies in the rank of lower grade staff and postmen
are filled up by direct recruitment or by promotion of runners 
and lower grade staff respectively, and if by promotion whether 
the vacancies are filled up by the seniormost officials in the
respective ranks?

(2) Whether appointments of sorting postmen, overseer postmen,
cash overseers, head postmen and Departmental Branch Post­
masters, etc., are reserved for postmen only?

^8) Whether the above appointments are made according to seniority 
in service?

(4) Whether Government are aware of the fact that runners who 
enter the Postal Department on Re. 18 per menflem generallv 
retire on Ea. 20 or R b. 26 and do not reach even the pastmen 
cadre? ‘



(6) Whether Government are prepared to consider the question of to 
refixing the pay of the four grades, i.e., runners, lower grade 
Btafi, postmen and sorting postmen as to enable a runner who 
enters the Dopartment on Rs. 13 per mensem to retire on a 
decent ipension after his service of 80 years?

Hr. H. A. Sams: (1) It is presumed that by “ lower grade s t a f f t h e  
Honourable Member refers to the inferior staff in post offices, viz., packers, 
mail peons, etc. TBese officials are ordinarily recruited direct, but where 
•suitable runners are available they can be employed in these capacities.

As regards postmen, vacancies in this grade are filled by promotion of 
inferior servants of the Department possessing the necessary qualifications, 
and, when qualified men are not available, by direct recruitment. The 
promotion is made by selection from qualified candidates, seniority being 
taken into account only when other qualifications are practically equal.

(2) Yes.
(3) The appointments are made by selection, seniority being regarded 

only where other qualifications are practically equal.
(4) Government are not aware of the fact that runners generally retire 

on Rs. 20 or Rs. 25. It  is a fact that runners are seldom promoted to the 
'grade of postman, because the majority of runners are entirely illiterate 
and therefore unfit to work as postmen.

(5) Properly qualified runners are not debarred from promotion to the 
postman cadre or beyond, and Government see no reason to refix the scales 
of pay of the four classes of officials referred to by the Honourable Mem­
ber, which were revised as recently as May 1928.

Mr. Abdul Latif Sahib Tarookhi: Have any runners been given the post
of postmen?

Mr. H. A. Sams: I cannot say. Sir, without investigation.

H o u se  R e n t  A l l o w a n c e  fo k  P o s t m e n , L o w e b  G r a d e  St a f f  a n d
R u n n e r s .

783. *Mr. Abdul Latif Sahib Taiookhl: (a) Will Government be pleased
CO state what principle is followed in determining the house rent allowance 
payable to postmen^ lower grade staff and runners?

(b) In which post offices in the Madras Presidency Ls the house rent 
allowance paid and at what rates?

(c) Is it a fact that postmen and lower grade staff employed in some of 
the Post Offices situated even in the District Headquarters are not paid 
(oiy house rent allowance?

(d) Is it a fact that the postmen and lower grade staff employed at 
l^lrode with a staff of six postmen get house rent allowance while those 
employed at Salem Head Office with a staff of 21 postmen do not get any 
allowance, though both the oflBces are under the control of one Divisional 
Superintendent? If so, why?

The Honourable Sir Bhupendra Nath Mitra: (a) Where owing to scarcity 
of houses or other, reasons suitable accommodation cannot be obtained by 
^ Government servant for a rent equivalent to 10 per cent, of his pay,

B 9
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a house rent allowance is generally granted as a contribution towards the 
extra expense involved. This principle is generally followed in determining 
the house rent allowances payable to postmen and lower grade staff and 
runners.

Rb.
3
2
2
2
1
2

(b) Madras and its town aub offioea 
Madura and ditto 
Hyderabad and its town sub offices .
Bangalore and its town sub offices .
Coimbatore and its town sub offices 
Ootaoamund, Coonoor and Nilgiris .
Trichinopoly and its town sub offices 
Vizagapatam and its town sub offices
E r o d e .......................................
Tirupur . . . .
Erode R. S. .
Tirupur Bazar . . . .

(c) Yes.
{d) Yes; from my reply to part (a) of his question, the Honourable 

Member will understand that neither the number of postmen in an office 
nor its administrative control has any bearing on the question of the 
grant of house rent allowances to the stfiff employed therein.

Ca su a l  L e a v e  f o r  P o s t m e n ..

784. *Mr. Abdul Latif Sahib Farooklii: (a) Will Government be pleased 
to state whether postal employees are generally granted 20 days' casual
leave ?

(h) Is it a fact that postmen do not get casual leave easily and that if 
at all they get it, they have to pay for their substitutes and appoint them 
upon their own responsibility?

(c) Even if leave be granted, is it a fact that the duties of absentee are 
thrust upon another postman in addition to his own work?

(d) If so, have Government considered the advisability of appointing 
leave reserve postmen to enable postmen to get leave easily and avoid 
inconveniences to the public?

The Honourable Sir Bhupendra Nath Mltra: (a) Yes,

(b) Government have no information in regard to the former part. 
Witn regard to the latter part, ordinarily Government pays for the sub­
stitute, but in certain circumstances the postman proceeding on casual 
leave is liable to be called upon to pay for the substitute. When a sub­
stitute is employed, the postman ordinarily has to produce him and the 
postman as well as the head of the office are held personally responsible 
for the good behaviour of the substitute.

(c) When a substitute is not employed, the work of the absentee has, 
naturally, to be distributed among other postmen*

(d) The general question of forming a regular leave reserve for postmen 
is at present being examined by Government.



Sa:JinnTy fu r n isS hd b y  P o st a l  O f f ic ia l s .

785. *Mr. Abdul Latil Sahib Tarookhi: (a) Will Government be 
pleased to state whether postal employees are expected to furnish security 
to the Department?

(6) If so, what is the amount of security fixed for the various ranks of 
officials ?

(o) What is the principle followed in determining the amount of security 
for each rank of officials?

(d) Is it a fact that in Madras City security to the extent of Es. 1,000 
and Es. 2,000 is demanded of soime postmen

(e) What is the reason for demanding from postmen a security higher 
than that demanded of clerks and other officials?

(/) Are Government aware that postmen have been required to furnish 
securities of Es. 250, 1,000 and 2.000? If so, arc the pecurjiary responsi- 
bilities of the postmen also fixed in proportion to the security required of 
them ? If so, what is the value of articles entrusted to them?

(<7 ) If any di8tiu»»tion exists in the pt^cuiiiary responsibility of each class 
and in the amount of value entrusted to each, is there a similar distinction 
in the pay of each class? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: (a) Tes.

(h) Personal security is fixed as follows :

(1) Sub and Branch postmasters, clerks, Record clerks, Accountants,
Sorters, Mail guards, extra departmental agents and stamp 
vendors; Es. 800.

(2) Overseers and others who are specially required to convey or
escort cash; Es. 500.

(B) Postmen, village postmen, overseers, mail peons, letter box 
peons, packers; Es. 250.

Alternatively Cash Security amounting to two-thirds of these sums may 
be taken.

(c) Generally 20 times of the pay of an official on entering the Depart­
ment was formerly taken as security. This limit has, however, not been 
increased since the last revision of pay and the security taken works out 
in most cases now to less than 20 times of the present initial pay.

(d) Certain postmen in Madras City were lately required to give a 
higher security, but it has been recently decided that security for more than 
Es. 250 should not be demanded from them.

( )̂ The Honourable Member is referred to the reply to part (gr) of his 
<question.

(/) Yes. Ordinarily the aggregate amount entrusted to a single post- 
rj)ar at one time for the payment of money orders plus the aggregate value 
of V. P. Parcels made over to him for delivery does not exceed Es. 600. 
Where the amount to be paid and the value of the articles to be delivered 
■exceedft this limit, a proportionately higher security has been taken in some 
places like Calcutta and Bombaiy. The value of art.icles entrusted to 
postmen varies in different posfal circles and is governed by local cir­
cumstances.
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{g) No, because pay does not depend bn pecuniary responsibility alone. 
I would add that the whole question of reducing the responsibilities of 
postmen or of modifying the extent of the security taken from tKem is at 
present under the DirectorrGenerars consideration.

P a y  of  St a m p  V en d ors  in  c e r t a in  P o st  O f f ic e s .

786. *Mr, Abdul Latif Sahib FarookhA: (a) Will Government be 
pleased to state whether it is a fact that in Mannady, Broadway, Flower 
Bazaar, Park Town, Vepery, Mylapore, High Court Buildings and Tripli- 
cane Post Offices in the Madras City stamps are sold for over Bs. 200 
daily?

(b) Is it a fact that the stamp vendors of the above offices are paid 
17— }— 22, the scale fixed for the lower grade staff?

(c) Did the Government of India once decide that the pay of stamp 
vendors employed in offices where sales of stamps exceed Bs. 200 should 
be fixed at Bs. 40— 5— 90?

(d) If so, what are the reasons for fixing the pay of the staimp vendors 
employed m the . above named offices on Bs, 17— J— 22?

- (e) Are Government prepared to pay these stamp vendors at 
Bs. 40— 5— 90 at least in future and those in other offices of the Circle, if 
the aggregate sales therein justify it?

Mr. H. A. Sams: The information is being collected and will be supplied 
to the Honourable Miember in due course.

H il l  St a t io n  A l l o w a n c e  f o r  P osta l  O f f ic ia l s  o f  c e r t a in  St a t io n s .

787. ’•'Mr. Abdul Latif Sahib Farookhi: (a) Will Government be 
pleased to state whether the postal clerks and other higher officials in the 
Post Offices like Coonoor, Ootacamund, Wynad, Yercaud, and Kodaikanal 
situated on the hills are paid hill station allowance? If so, at what rate 
and from which date?

(6) Is it a fact that postmen and the lower grade men employed in the 
above offices are not granted any such allowance?

(c) If the answer to part (b) be in the affirmative, are Government 
prepared to consider th*j case of these men also and grant them suitable
allowance ?

The EonouraUe Sir Bhupendra Nath Mitra: (a) Yes. The rates which 
were last revised with effect from the 1st September, 1921, vary for the 
different localities and for different classes of officials. In the case of the 
postal clerks at Ootacamund the allowance is, generally speaking, at the 
rate of Bs. 12 per mensem, while in the other places mentioned by the 
Honourable M.ember it is generally Rs. 10 per mensem. The Postmaster 
and Deputy Postmaster, Ootacamund, draw allowances of Bs. 40 and 
Bs. 20 per mensem, respectively.

(b) Yes.
(r) The attention of the Honourable Member is drawn to paragraphs 

85 and 11 of the proceedings of the meetings of the Standing Finance 
Committee held on the IGth and 30th January, 1930, respectively.



S e lb o tio n  G e a d b  P o st  O ffio b s  in  I n d ia .

788. ♦Mir, Abdul Latif Sahib Farookhi: (a) Will Government be 
pleased to state the number of seleotion grade post offices in India in 1910' 
and the number of selection grade officers then in service?

(b) What is the number of selection grade post offices in India now and 
the number of selection grade officers now in service?

(c) What was the number of selection grade post offices in the Madraa 
P residency  in 1919 and the number of selection grade officers then?

(d) What is the number of selection grade post offices in the Madraer 
IVesidency now and the number of selection grade officers thereof?

(e) Tf increase in work be the criterion for raising an office to a selection 
gi'rtde etatiKS, what are the principal items of work which justify <rhe 
change ?

(/) When wore the undermentionpd sub-offices raised to selection grade 
status 7

1. Viilupuraru.
2. Chidambaram.
3. Myavaram.
4. Teppakulam.
5. Dindigul.
6. Karur.
7. Erode.
9. Tiruppur.
9, Coonoor, E. S.

10. Palghat.
11. Tuticorin.
12. Tinnevelly.
18. Conjeevora^m.
14. Washermanpeta.
15. Tindiv.'innni.
16. Cuddalore, O. T.

Prior to the conversion of the above oftices into selection grade offices^ 
what were the number of postmen and the number of clerky employed in 
those offices? W’ hat is their present strength?

{g) Is it a fact that the strength of the clerical establishment only is 
increased in such newly made selection grade post offices while that of the 
postmen and lower grade men is not so increased? If so, why?

Mr. H. A. Sama: (a) and (c). There was no selection grade in 1919.

(6) Offices in India— 806, Officers in India— 1,688.

(d) Separate figures for the Madras Presidency are not available, but 
the figures for the Madras Postal Circle are: Offices— 78, Officers— 2̂74,
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(c) The status of a stib-office is raised to the selection grade when the 
work of the oiiice as a whole justifies, by the application of the 
4ime-tie&t, the employment of five or more clerks. All items of work cover- 
M  by the thne-test are taken into consideratic«i, and it is not possible to 
discriminate as to their relative importaaoe.

(/) Government do not possess the information and do not consider 
that the expenditure of time and labour which would be involved in collect­
ing it could be justified by the importance of the result.

(g) No, the facts are not as stated by the Honourable Member. When 
the status of a sub-office is raised to the selection grade an actual increase 
o f clerical staff does not necessarily take place. The selection grade posts 
of sub-postmflsters arc regarded as supervisc«*y appointments and are over 
and above the operative strength of the clerical staff of an office as justified 
by the time-test.

D e l iv e r y  of P ostal  A r t ic l e s  b y  P ostm en  on  S u n d a y s  a n d  g t h e b
H o l id a y s .

789. *Mr. Abdul Latil Sahib Parockhl: (a) Will Government be
pleased to state whether the despatch and delivery of paid letters con­
stitute the oiilv business transacted in Post Offices on Sundays and postal 
holidays?

(b) How is the attendance of postmen on Sundays and holidays regu­
lated for the delivery of articles to the public?

(c) Is it a fact that in cities like Madras where there is more than 
one postman for a single beat on regular week days, the full beat is en- 
trusted to one postman on holidays and the attendance of postmen 
arranged by turns?

(W) Ik it a fact that in post offices like Tanjore, Conjeevaram, Erode, 
Cuddalore and a host of other offices, where there is only one postman 
for a beat all the postmen are required to attend to the delivery of articles, 
on holidays, in their respective beats?

(e) Is it a fact that the attendauL'e of the postmen on holidays in the 
stations referred to in part (d) is not regulated by turns and that they work 
all the B65 days of a year, getting no holiday?

(/) Do they propose to arrange for causing the work to be done by turns 
and thus give the postmen holidays in the real sense o f  the term ?

Mr. H* A. Sams: (a) The business mentioned by the Honourable Mem­
ber is the main, but not the only business done by Post Offices on Sundays 
and Post Office holidays.

(b) The distribution of letters is generally restricted to a single delivery 
anti, where the number of postmen employed permits of this, attendance 
IS by rotation. As far as the possible attendance is fixed at an hour 
which affords the maximum portion of the day free to the postmen.

(c) to Information is being collected and will be supplied to the 
Honourable Member in due course.

(/) Yes, if enquiries show that this is not already done and such arrange­
ments are practicable.



H alting  Allowano® for V illackb Postmun.

700. AIMul Latif Bthlb Fatookhl: (a) Will Government be pleased 
i o  whether it is a fact that village postmen are generally expected to 
halt in out-stations before returning to their headquarters after completing 
the delivery of articles entrusted to them?

(b) If so, are they paid any daily batta for the days they halt in out- 
station? If not, why not?

(n) What is the balta paid to the undermentioned officers and official! 
when they halt in out-stations during the course of their inspection?—

1. Director General,
2. Postmaster General,
8. Deputy Postmaster General,
4. Assistant Postmaster General,
5. Superintendent.
6. Inspector,
7. Village postmen.

(d) Will Government state how the village postmen keep secure
the money order amounts and other valuable articles entrusted to them 
during their tour round the village?

(c) Are Government aware that the village postmen are often obliged 
to spend extra for their meals, etc., at the stations whereat they have to 
halt overnight?

(/) Are the Government prepared to consider the necessity of giving 
these vilijige postmen daily batta for the days they halt in out-stations?

The Honourable Sir Bliupendra Kath Mltra: (a) Yes. in many cases.
(6) No. The conditions of service of village postmen require that they 

should remain absent from headquarters when necessary for the discharge 
of their duties.

(r) The rate of daily allowance for the journeys on tour is :
1. Es. 10.
2. Rs. 7-8-0.
8. Es. 6.
4. Es. 4.
5. Es. 4.
6. Es. 3.
7. The village postmen have no inspection duty to perform, but, if

they are required to perform any journey for which travellii^ 
allowance as on journeys on tour is admissible, they are paid 
at the rate of 0-4-0 to 0-8*0 annas per diem according to
pay*

(d) Village postmen are supplied with locked bags in which to keep 
the cash and valuables entrusted to them when proceeding on their beats.
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(e) Oovernmeut have no information.

ij) No» for the reasons stated in reply to part (b) above and also in view 
of the fact that a substantial improvement in their pay was effected in
1928.

Co n tr ac ts  m a d e  b y  t h e  A r m y  S e r v ic e  Co r p s .

791* *Lala Bang Behari Lai: (a) Will Oovernment be pleased to state 
if it ie a fact that, after contracts for the supply of a certain commodity 
are made by the Indian Army Service Corps, the copies of the Bpecificationa 
of the articles concerned are given to every unit and that they are also put 
up in the Ration Stand?

(6) If so, will Government be pleased to state if officers are authorised 
to go against those specifications?

(c) Will Government be pleased to state if there is any penalty for any 
ofiicer intentionally going against these specifications and the method in 
which the contractor’s loss is compensated?

Mr. O. M. Young: (a) Contracts for Indian Army Service Corps supplies 
are based on specifications approved by Government and published in a 
book entitled “ Specifications of Articles supplied by the Indian Army Ser­
vice Corps” .

Copies of specifications are sent to all units to guide them in deciding 
whether the articles tendered are fit for acceptance.

(b) No, Sir.

(c) No specific penalty is prescribed in such cases. If a contractor con­
siders that an officer has not adhered to t“he approved specifications, he 
has the right of immediate appeal to the competent authority mentioned 
in the contract deed.

Con tracts  in  t h e  I ndlan  A r m y  Sbrvxcb Cor ps  in  t h e  D e l h i I n d e p e n d e n t
B r ig a d e  A r e a .

792# *Lala Bang Behari Lai: (a) Will Govcrninoiit be pleased to state 
if any contracts were placed at higher rates in the Indian Army Service 
Corps in the Delhi Independent Brigade Area this year in spite of the fact 
that there were lower tenders ?

(b) If so, what was the n\nnber of such contracts, and will Government 
be pleased to state the reasons for this action?

(c) Will Government be pleased to state whether these contracts are 
placed with several contractors or with one particular contractor?

(d) If the contracts are given to several contractors on higher rates, will 
Government be pleased to state their names?

Mr. O. M. Young: With your permission, Sir, I propose to answer
questions Nos. 792, 703 and 794 together.

Enquiries have been made and the result will be communicated to
the Honourable Member in due course.



T b n b e b e r b  f o b  t h e  F ib b -W o o d  Co n tb ao ts  in  t h e  D e l h i  I n d e p e n d e n t -
B b ig a d e  A b e a .

t79S, *Lala Kang Behari L a i: Will Oovernment be pleased to state the 
names of various tenderers for the fire-wood contracts in the Delhi Independ­
ent Brigade Area this year with their rates?

Co n t b a c t  f o b  H ir e d  T r a n s p o r t  in  t h e  D e l h i B r ig a d e  A r e a .

t794. *Lala Rang Befcarl Lai: (a) Will Oovernment be ploaeed to state 
whether the hired transport contractor for the year 1928-29 had claimed a 
big amount in the Delhi Brigade Area above his contract?

(b) Is it a fact that on acco\mt of the above said claim that contractor 
could not give a reasonable rate in 1929-80, so the contract for hired trans-- 
port was placed with his younger brother who was added on the approved 
list?

O r d e r s  b y  t h e  D e p u t y  A u d it o r  G e n e r a l  D r a w in g  of  P a y  b y  a  Cl e r k
WHn.B ON L e a v e .

796. *Lala Bang Behari Lai; (a) Is it a fact that the Deputy Auditor 
General, Headquarters, issued an Office Order to the effect that a clerk of 
the office of the Auditor General who is unable to receive payment of his 
dues in person should produce a life certificate signed by a responsible offi­
cer of Government or other well known and trustworthy person, in addi­
tion to a stamped receipt and a letter of authority?

(h) Are Government aware that the order requiring the production of a 
life ccriifieate in such cases causes much inconvenience to the clerks on leave 
who may happen to be in a strange or a small station or who may be sick 
and tinable to approach persons of the required status?

(c) Is it a fact that the clerks of the Auditor General s office made a 
representation against this order but that it was rejected?

{d) Is it a fact that no rule requiring the production of a life certificate 
in respect of non-gazetted Government servants is in force in any other 
Government office?

(e) Is it a fact that the Government of India has prescribed the pro­
duction of such a life certificate only in the case of gazetted officers and' 
officers on leave out of India ?

(/) If so, are Government prepared to cancel the Order about the pro­
duction of a life certificate?

The Honourable Sir George Soliuat^r: (a) The Office Order in question* 
requires that, when a member of the Auditor Generals office establish­
ment is unable to receive payment of his dues in person, he should send 
the following docum ents:

(i) A receipt for the money due to him, duly signed, and stamped
when necessary;

(ii) A life certificate for the drawal of leave salary; and
(iii) A letter mentioning the name of the person to whom the pay­

ment is to be made.

tFor answer to this question, see answer to question No. 792,
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(b) The existence of the order need not ĉ ^use inoonveuienoe, a8, i& 
<5aseB in which individuals find it difficult to produce a life certificate, pay­
ment can be made by money order, at the cost of the payee, in which 
<SiaBe pi^yment is made by the Post Office to, the recipient in person and 
Ho life certificate is Required.

(c) Yes.
(d) Government are not aware of the practice actually obtaining in 

b11 other offices.

(r) Yes. But in tho case of non-gazetted officers, Government hold 
the heads of offices responsible for the correct disbursement of airiotittts 
•drawn by them for payment to their subordinates; and it is, therefore, 
for the heads of offices, in the discharge of their responsibility, to require 
the production of such a life certificate, should they consider it neces­
sary, and not for the Government of India to prescribe it.

(/) No, The order merely embodies a reasonable and business like 
precaution.

D iso on th n t  AMOiffo T y p is t s  o f  c e r t a in  O f f io b s .

796. *Lala Bang Behari Lai: (a) Are Government aware that there 
is serious discontent among the typists of the offices of the Accountant 
General, Central Revenues, Director of Eailway Audit, Auditor General, 
Director of Commercial Audit, in Delhi in consequence of their inadequate 
scale of pay and prospects?

(b) Is it a fact that they submitted memorials to the Auditor General 
praying for a suitable mcrease in their scales of pay and that the memorials 
were rejected by him?

(c) If so, will Government please state the reasons for rejecting the 
■memorials?

(d) Will Government please state the scales of pay of the typists in the 
Oovernment of India Secretariat, and in the offices of the Chief Commis­
sioner, Delhi, Controller of Railway Accounts and the Director General, 
Posts and Telegraphs, and state if these scales are higher than those 
obtaining in the offices mentioned iu part (a) above?

(e) If so, will Government please state the reasons for this difference 
in the scales of pay?

(/) Are Government prepared to bring the scales of pay obtaining in the 
offices as mentioned in part (a) into line with that obtaining in the Govern­
ment of India Secretariat at a very early date?

The Honourable Sir George Schuster: With your permissibn, Sir, I  
lay on the table the information required by the Honourable Member

(a) and (/>). It is the fact that memorials were submitted and rejected and the 
memorials expreflsed dissatisfaction with exiarting rates of pay.

(r) The Auditor General did not consider that the typists, who are not interchange­
able with clerks in these offices, should be granted a better scale than that allowed at 
present for the nature of work done by them.
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(c2) and (e). The Bcales of pay of typistft in different offices are as follows : 
(1) Government of India, Secretariat

(2) Chief Coramiflaioner, Delhi

(3) Controller o f Railway Accounts

Kb. 90— 1— 1 3 0 -4 — 170. (They, however 
get R b. 75 until they are confirmed.)

There is no separate scale of pay for typists. 
They are in the grade of Junior clerks on 
Rs. 60— 6— 175 with bar at Rs. 120 and 
are liable to work anywhere in the office 
as routine clcrks in the same scale.

, The typistB are on the same scale of pay as 
clerks class II which is Ks. 76— 6— 160.

(4) Director General, Posts and Tele- There is no separate cadre for typists. They 
graphs. are included in the second division or

routine clerks in the time scale of 
Ks. 5 6 -^ — 156 with bars ai Rs. BO and 
Rs. 115 and those who are qualified in 
typing are actually employed as typists.

(6) Accountant General, Central Reve­
nues.

(fi) Lirector of Railway Audit •

(7) Au'titor General . . •

Rs. 60—4— 120.

(8) Director of Commercial Audit 
It will be observed that in aome of the otficea in question there are no separate 

scales of pay for typists. They are on the scale of pay for routine clerks and are 
expected to do the work of routine clerks when required. In the accounts ofHces there 
is no scale for routine clerks separate from the scale for other clerks, and the typista 
are not ordinarily expected to do regular clerical work.

(/) No.

P e r c e n t a g e  o f  M in o r i t y  C om m u n ities  in  t h e  M in i s t e r ia l  S t a f f  o f  t h b  
D e p a r tm e n t  o f  E d u c a t io n ,  H eavth  a n d  L a n d s .

797. *Lala Rang Behari Lai: (a) Will Government be pleased to 
state what is t îe percentage of minority communities aanongst the minis­
terial staff of the Department of Education, Health and Lands?

(b) Ib it a fact that the percentage of minoritj^ communities is far in 
excess of the limit of 33 per cent, fixed by Gk)vemment?

(c) If the reply to part (b) is in the aflBrmative, are Government pre­
pared to consider the advisability of raising the percentage of Hindus in 
the Department of Education, Health and Lands, until the requisite per­
centage of 66 per cent- is obtained?

Sir rrank Noyce:

(a) Muslioia
Europeans aAd Anglo-Indians 
Sikhs . . . ,
Other communities

Total

24-42
15-12
6-81
1-16

^ 5 1
(b) No such limit has been fixed by Goverwnent. The orders which 

the Honourable Member has presumeJjly in toind are those which lay 
down that one-third of the number of all permanent vacancies occurring
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in the Government of India Secretariat should be reserved for redressing 
communal inequalities. These orders refer to fresh recruitment and do 
not prescribe 33 per cent, as the maximum limit for representation of
minority communities.

(c) Does not arise.
Pandit Hilakantha Dsa: Dobr the Honourable Member, who put the 

>question8, suggest that the high proportion of presentation of minority 
<5ommunitiea is not based on considerations of merit?

(No answer was given.)

■ CONTBAOTS FOR SaLB OF lOB AND A bRATBD W aTER ON RAILWAYS.

798. ♦Lala Bang Behari Lai: (a) Will Government be pleased to state
41 the Agents of the Railways make contracts for selling ice and aerated
waters on their lines for all passenger trains for the hot weather every' 
year?

(b) Is it a fact that contracts in the various branches of the North 
Western Railway, Lahore, have been given to the same contractors for 
the last ten years?

(c) Is it a fact that the contractors of the North Western Railway 
make no arrangements for the sale of iced waters to the passengers, while 
•they undertake to s6ll the same at the rate of 8 pies per pint?

(d) Is it also a fact that the vendors sell ice at higher rates than 
1 as. 6 pies per seer and they do not keep even the weighing scalee?

(e) Are Government prepared, in the intere-sts of third class passen­
gers in special and others in general, to see that the undertakings are fully 
carried on by the ice-vendors?

Mr. A. A. L. Parsons: I am asking the Agent of the North Western
Railway for information on the points raised by the Honourable Member 
and will communicate with him later.

D bspatoh es  a n d  T blbo ram s  a d d r e ss e d  to  t h e  S e c r e t a r y  o f  St a t e  for  
I n d ia  b y  t h e  G o v e r n m e n t  o f  I n d ia .

799. *8lr Purshotamdas Thakurdas: (a) Will Government be pleased 
•to state the number of despatches addressed by them to the Secretary of 
State during the years 1927, 1928 and 1929?

(b) Are despatches addressed to the Secretary of State on all import­
ant questions?

(c) If not, what are the questions on which despatches are addressed 
and what are the questions about which telegrams are addressed?

(d) Do Government recognise the difference between the method of 
addressing the Secretary of State by means of despatches and by means 
o f telegrams?

(e) Is it a fact that despatches have to be signed by all Member® of 
the Executive Council with a certain minimum?

(/) Is it a fact that the opinion of the Governor General in Council 
riaay be communicated to the Secretary of State by telegram without even 
"the knowledge of other Members of the Executive Council ?



{g) Will Government be pleased to state if they propose hereafter to 
resort more often to the system of communication with the Secretary of 
State by means of despatches only and not by means of telegrams unless 
the urgency of the question warrants communication by telegram?

(ft) Will Government be pleased to state the amod'nt of expenditure 
incurred by them on telegraph charges between the Government of India, 
and the India Office, including private and personal telegrams to the Sec­
retary of State, during the years 1927, 1928 and 1929?

Tbe Honourable Sir Jamos Orerar: (a) and (ft). Government do noi> 
consid-er that any useful purpose would be served by the compilation of 
the stutietios asked for by the Honourable Member.

(6) and (c). Yes, except when the urgency of a case requires tele­
graphic communication.

(d) and {e). Yes.
(/) Only in the case of departmental questions of minor importance.
{g) The Government of India do not consider that any change is called 

for in the existing method of correspondence with the Secretary of State, 
v iz . :

(1) by despatches (2) by Secretary’s letters and (3) by telegram in 
cases of urgency.

QUESTIONS AND ANSWERS. 2208

UNSTARBED QUESTIONS AND ANSW ERS.

R b o r u it m b n t  o f  Co p y is t s  in  t h e  M il it a r y  A c c o u n t a n t  G e n e r a l ’s Of f ic e
THROUGH THE PUBUC SERVICE COMMISSION.

283. Mr. Oaya Prasad Singh: (a) Is it a fact that the copyists in 
the Military Accountant General's office draw the same rates of pay 
and allowances as the third division clerks in the Government of India 
Secretariat and that they are not liable to transfer from that office?

(6) Is it also a fact that the recruitment to these posts is made by 
the Military Accountant General without going through the Public Ser^'ice 
Oonamission?

(c) If the reply to the above questions is in the affirmative, are Gov­
ernment prepared to consider the desirability of making all further recruit­
ment to the above appointments through the Public Service Commission?

The Honourable Sir George Schuster: (a) The answer is in the affirmat­
ive.

(b) Yes. That has beeir the practice in the past.
(,o) Recruitment of routine division clerks will be made through the

Public Service Commission in future.

N o n -O f f ic ia l  A p v is o r y  Co m m it t e e  f o r  R is a l p u r  Ca n t o n m e n t
A u t h o r it ie s .

284. Pandit Thakur Das Bhargava: With reference to item No. 21 on
page 18 of the Minutes of the Conference of a Deputation of the
All-India Cantonments Association with the A rjw  Secretary in June, 1929, 
regarding the desirability of having a Non-Oflacial Advisory Committee
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to help the CautGinment Authority in IndiH existing in the form of “ corpora­
tion sole’ " in matters affecting the civic rights of the residents, will Q w - 
erament be pleased to state if the Officer Commanding, Eisalpur Brigade 
hns considered the advisability of the appointment of a few representatives 
of the civil population there for consultation as was done in stations in 
Waziristan which were not Cantonments?

Mr. a .  M. Toung: Relevant extracts from the minutes of the conference 
were forwarded to the General Officers Commanding-in-Chief, all Commands 
and the Commander, Burma Independent District for consideration of the 
suggestion made therein. Government are not aware whether the sugges­
tion has been or could suitably be adopted in Bifialpur.

ArPOINTMBNT OF T r a DB COMMISSIONERS.

285. Pandit Thakur Das Bhargava: (a) Will Government be pleased to 
state if any Trade Contmissioners have been appointed so far? If so., at 
what places? Who are the gentlemen appointed and what are their quali­
fications?

(b) How many Trade Commissioners are proposed to be appointed 
during the present and coming years and in what places?

The Honourable Sir George Bainy: (a) The Honourable Member presum­
ably has in mind the scheme for the appointment of Indian Trade Commis­
sioners abroad. No appointments have yet been made in pursuance of the 
scheme.

(b) The total number of these Trade Commissiotiers provided for in the 
scheme is six, one each at Hamburg, Milan, New York, Alexandria, 
Durban and Mombasa. It is hoped to make a start by selecting two Trade 
Commissioners this year and to complete the scheme gradually as funds 
permit.

R eco ve r y  o f  A r r e a r s  of  PROFESstONAL T a x  in  t h e  Ca n t o n m e n t  of
R is a l p u r .

286. Pandit Thakur Das Bhargava: (!) Are Government aware that
considerable unrest prevails in the Cantonment of Risalpur caused by the 
action of the Cantonment Authority by the sudden recovery of heavy sums 
of two years’ arrears of the professional tax which was imposed by the 
Local Government only with effect from* the 1st September, 1929?

(2) Will Govemm'ent be pleased to state if it is a fa ct :]

(a) that in 1926 a provincial tax was imposed by the Local Gov­
ernment in the Cantonment of Rigdpur;

(b) that it was pos^iponed from 1927 to 1929;
(c) that a professional tax was in̂ p̂osed in that Cantonment by the

Local Government only with effect from the 1st September,
1929, t>ide the North West Frontier Province, Revenue De- 
partmfent Notification No. 918-L.P., dated the 24th August, 
1929 ; and

(d) tb^t ‘ ‘ denc^and notices*' have b^en issued for the recovery oi the
arrears of the tax for, 19?T, 1028 and 1.92 ,̂ which t-hough'datddi 
1st February., 1980, have actually been served on tiie. Ifith 
February. 1980?



, (8) If answers to p^rt 2 (a) to (d) be iu the affiirmative, will Government 
be pleased to state the reasons which necessitated:

(a) the suspension of the provincial tax for two years;
(b) the introduction of new professional tax;
(c) the collection of professional tax for the preceding two years

when the tax was imposed by the Local Government only 
with effect from the 1st September, 1929; and

{d) the difference of 15 days’ interval allowed between the date of 
issuing notices, and actually serving the same?

(4) Will Government be pleased to state whether the provisions of 
sections 89 and 90 of the Cantonment Act have been complied with, and 
whether the requisite notification as regards the date, and the number of 
instalments proposed to be realised was published by the Cantonment 
Authority, and whether bills were sent in accordingly? If not, why not?

(5) Will Government be pleased to state the reasons which led the 
Cantonment Authority not to realise the tax for more than two years?

Mr. G, X .  Toung: I  am making enquiries and will let the Honourable 
Member know the result in due course.

L s a s e  F orm  fo r  S h ops b e l o n g in g  to  Ca n t o n m e n t  AuTHORirtBS in  I n d ia .

287. Pandit Thakur Das Bhargava: Will Government be pleased to
state if it is a fact that the question of adopting a suitable lease form 
for giving shops belonging to Cantonment Authorities in India on rent 
to shop-keepcrfj is at present under the consideration of the Government of 
India?

Mr. O. M. Young: The Cantonment Authorities have recently been 
instmcted to grant regular leases for the occupation of their shops.

Co n stru ction  of  t h e  B u tw an i-R o h t a k  R a il w a y  L in e .

288. Pandit Thakur Das Bhargava; (a) In reply to question No. 460 
asked by me on 26th March, 1928. the Government was pleased to say that 
the construction of the T^hiwani-Rohtak Railway line is hoped to be finished 
by December 1929. In re<ply to a further question No. 880, asked by me 
on the 27th March, 1929, Government was pleased to say that con«struetion 
was hoped to start in 1930-31 and be completed in 1931-32 . The Pink Book, 
North Western Railway, however, shows that the construction will not be 
taken up in 1980-31. Will the Government be pleased to state why they 
are postponing the construction of this line?

(b) Hias the Bombay, Baroda and Central India Railway made any 
representafion in the matter regarding the likely prejudicial effect on that 
Railway of the proposed new line? If so, has any reply been given?

(c) Are Government aware that- four trains used to run between Delhi 
and Bhatinda via Rewari and up till September 1928 there were at least 
three trains running between Delhi and Bhatinda via Rewari, whereas at 
present there are only two passenger trains (one direct and the other con­
necting) from Delhi to Bhatinda via Rewari (Bombay, Baroda and Central 
India Railway) ?

UN8TABRED QUESTIONS AND ANSAVERS. 2205
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(d) Are Government aware that thie reduction in the number of trains 
ip causing great inconvenience to the public?

Mr. A. A. L. Paraons: (a) It has, as the Honourable Member is aware^ 
not been found possible to find money for starting any new lines in 1930-81*

(b) No. The Bombay, Haroda and Central India Railway originally 
objected to the construction of the Bhiwani-Kohtak line but have since 
withdrawn their objection.

(c) and (d). I would invite the Honourable Member’s attention to the* 
reply given on 26th September 1929 by Mr. liau to the Honourable Mem­
ber s question No. 221.

W a n t  o f  M a il , E x p r e ss  o r  F a st  T r a in s  b e t w e e n  R e w a r i a n d  B h a t in d a  
AND Sto ppa g e  o f  Sh u ttle  T r a in s  b e t w e e n  B h iw a n i  a n d  H is s a r .

289. Pandit Thakur Das Bhargava: (a) Is it a fact that there are no 
mail, express or fast trains at present running between Rewari and 
Bhatinda (Bombay, Baroda and Central India Railway)?

(b) Is it a fact that, for a few months, shuttle trains were running be­
tween Bhiwani and Hissar and the said trains were fully utilised by the 
public?

(c) Is it a fact that, from the 1st March, 1030, the shuttle trains have 
ceased to run between Bhiwani and Hissar?

(d) Was the experiment unsuccessful financially? If not, why has this 
convenience been withdrawn ?

Mr. A. A. L. Parsons: I would invite the Honourable Member’s atten­
tion to the reply given on 26th September, 1929, by Mr. liau to the Honour­
able Member’s question No, 221. I will seild a copy of the Honourable 
Member’s question nnd of my answer to tlie Agent of the Bombay, 
Baroda and Central India Railway and ask him to take such action as he 
may consider neccssary.

Ch a r g e  b y  t h e  B o m b a y , B a r o d a  a n d  Ce n t r a l  I n d ia  R a il w a y
OF T h ir d  Class  M a il  F a r e s  fr o m  P a ssen g er s  t r a v e l l in g  in
E x p r e ss  T r a in s .

290. Pandit Thakur Das Bhargava: (a) Does any other Railway Ad- 
ministration except the Bombay, Baroda and Central India Railway (metre 
gauge) charge third class mail fares from passengers travelling in express 
trains ?

(b) I f  the reply is in the negative, will the Government be pleased to  
state the reason for this action of the Bombay, Baroda and Central India 
Railway metre gauge?

Mr. A. A. L. Parsons: (a) Ye«.
(b) Does not arise.

W a n t  o f  Concession  F a re s  f o r  . T h ir d  a n d  I n t e r m e d ia t e  C la ss  P a s*
SENGERS ON THE BoMBAY, BaRODA AND CeNJTBAL InDIA R aILWAY.

291. PADim T l i ^ r  DM Bhargava: (a) Is it « fact thnt the Bombay.
Baroda and Central India Railway does not grant to third or intermediate 
class pa^engers any concessions such as week-end return tickets, Christmas 
Diwali, Dussehra concession? '



(b) Have Government ever addressed this Bailway in this matter? H 
6 0 , what reply has been giveh? Do Government propose to ask the
Bombay, Baroda and Central India Railway, to bring their action in regard 
to concessions into line with that of other railways?

Mr, A. A. L. Parsons: (a) No. Concession return tickets are issued for 
the Christmas and Dr.wali holidays from Bombay.

(b) I would refer the Honourable Member to the reply given to part (c) 
of his question No. 226 on tjie 26th September, 1929. Ih e  reply to the 
latter part of this question is in the negative.

G b n b b a l  K n o w l b d o b  P a p e r  in  t h e  S b o r b t a r ia t  M in is t e r ia l  B r a n c h  
E x a m in a t io n  h e l d  b y  t h e  P u b l ic  S b r v io e  Co m m iss io n .

292. Mr. a. Sarvotham Bao: (1) Is it a fact that:

(a) in all ministerial branch examinations held by the Staff Selec­
tion Board and the Public Service Commission up to 1928 the 
general knowledge paper has been on one and the same lines 
and mostly comprised of the newspaper knowledge ;

(b) the style of this paper was quite changed in the examination of
1929;

(c) this change wa& not previously made known to the candidates
by means of a model paper?

(2) If the reply to part (1) above be in the afi&rmative, will Government 
be pleased to state whether a fixed number of giace marks has been awarded 
to examinees? If not, why not?

The Honourable Sir James Orerar: (1) (a) and (b). I  understand that 
though the general knowledge paper has hitherto been much on the same 
lines, it can scnrcely be said to have mostly comprised newspaper know-
Jodgo nnd that at the last examination the scope of the paper remained 
much the same though the style was changed.

(c) Yes.
(2) The matter is one entirely for the Public Service Commission and 

Govemmont are not *;)repared to interfere with their discretion.

T h e  S e c r e t a r ia t  M in isitbrial  B r a n c h  E x a m in a t io n  h e l d  b y  t h e  P u b lic
Se r v ic e  Co m m issio n .

293. Mr. O. Sarvotham Bao: Is it a fact that the ministerial branch 
examination held in 1929 by the Public Service Commission was the final 
examination for departmental m en? If so, will Government be pleased to 
state whether a more lenient treatment has been given to candidates for 
the upper division than has hitherto been done in qualifying examinatione ?
If not, why not?

Tbs Honourable Sir James Orerar: It is a fact that the examination 
referred to wos the last qualifying examination but such departmental men 
as are eligible by ajj;e and qualifications will be entitled to appear at future 
competitive examinations. The reply to the second part of the question is 
in the negative. The reason is that it was not desired to lower the 
standard.

c 2
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T h e  SacRBTARiAT M in is t s e ia l  B r a n c h  E x a m in a tio n  h e l d  b y  t h e  Pufiuo 
S e r v ic e  Commission'.

294. Mr. O. Sarvotham Bao: (I’j Is it. a fact that :

(a) a uniform percentage of marks has been observed to qualify candi­
dates for the upper division in all qualifying examinations; and

(b) such percentage was taken in the aggregate and not in the indi­
vidual papers?

(2) If the reply to (1) above be in the affihnative, will Government be 
pleased to state whether this practice has been observed in the 1920 
ministerial branch examination? If not, why not?

The Honourable Sir James Orerar: (1) (a). No.
(h) Yes.
(2) I have no information. The matter was entirely one for the discre­

tion of the Public Service ConmiiBBion.

T h e  Se c r e t a r ia t  M in is t e r ia l  B r a n c h  E x a m in a t io n  h e l d  b y  t h e  P u b l ic
Se r v ic e  Co m m issio n .

295. Mr. O. Sarvotham Bao: Will Government be pleased to lay on the 
table a statement showing:

(а) the names of candidates who appeared in the 1929 examination
for the upper division of the Secretariat; and

(б) how many were declared successful?
The Honourable Sir James Orerar: A statement is being prepared and

will be furnished to the Honourable Member in due course.

N u m b e r  o f  St e n o g r a p h e r s  w h o  a p p e a r e d  f o r  t h e  Fe c r e t a r ia t  M in is ­
t e r ia l  B r a n c h  E x a m in a t io n  h e l d  b y  t h b  P u b l ic  Se r v ic e  
Co m m issio n .

296. Mr. G. Sarvotham Bao: Will Government be pleased to state the 
number of stenographers who appeared for the upper division in the 1929 
examination and the number of the stenographers passed in that examina­
tion? Will they be also pleased to state the marks obtained by them in 
each individual paper?

The Honourable Sir James Orerar: 22 stenographers appeared for the 
upper division of whom eight qualified. Government have no information 
in the matter.

T h e  S e c r e t a r ia t  M in ist e r ia l  B ran ch  E x a m in a t io n  h e l d  b y  th e  P u blic
Se r v ic e  Co m m ission .

297. Mr. G. Sarvotham Bao: Will Government be pleased to state what 
percentage of marks in the aggregate was fixed in the upper division quali­
fying examinations of 1920, 1922, 1924 and 1925? Do Government propose 
to qualify those candidates for the upper division in the 1929 examination 
whc got the same percentage of marks in the aggregate? If not, w ty not?

The Honourable Sir James Orerar: I understand that the percentages 
varied but I have no precise information. The reply to the second part 
of the question is in the negative. Government have no reason to sup­
pose that a reasonable standard was not adopted.



ThB 8H0EBTAEIAT MlNISTBBIAL BBAKOH ExAMIKATIOK HBLD BY Hill PtJBUO
Sb e v ic b  Co m m issio n .

298. Mr, 0 . Sarvotham Bao: Do Government propose to pass for the 
upper division those men who:

(a) appeared for the upper division in the competitive examination'
of 1926 and secured over 60 per cent, mwks in the aggregate; 
and

(b) who appeared in the qualifying examination of 1929 for the same
division and secured 60 per cent, marks in the aggregate?

The Honourable Sir James Orerar: (a) and (b). Government do not 
conduct these examinations and are not prepared to interfere with the dis­
cretion of the Public Service Commission in regard to the method of con­
ducting them.

P tjblio Si^RviCB Com m ission  E x a m in a t io n  f o r  th k  R b c b f it m b n t  of
St b n o g r a f h b i®.

299. Rao Bahadur M. 0. Bajah: (a) it a fact that since 1924, 
no examination has been held for the recruitment of stenographers for the 
Government of India &ecretaj*iat and Attached Offices?

(6) Is it a fact that owing io the dearth of qualified men unpassed 
men have been employed as stenographers in some of the offices ?

(c) Is it a fact that at the last ministerial branch examination some of 
the men who have been successful for the first division are stenographers?

(r?) Have Government considered the desirability of holding at an early 
date an examination open to departmental candidates desirous of qualify­
ing for the stenographer's grade?

The Honourable Sir James Orerar: (a) and (c). Yes.
(b) Yes in temporary vacancies only.
(d) The matter is under the consideration of the Public Service Com­

mission.

T h e  S e c b e t a r ia t  M in is t e r ia l  B r a n c h  E x a m in a t io n  h e l d  b y  t h e  P u b l ic
S b r v ic b  Co m m issio n .

300. Rao Bahadur H . C. Rajah; (a) Will Government be pleased to 
state:

(i) the total marks for each of the various papers set at the last 
clerical examination held by the Public Service Commission;

(ii) the percentage of marks required to be obtained to secure a
pass in the First and Second Divisions respectively; and

(iii) the percenta<?e of pass marks for qualifpng clerical examina­
tions held in the past by the Public Service Commission or the 
late Staff Selection Board?

(6) Is it a fact that the percenta ĵje of pass marks fixed in respect of 
the last examination is very high a<̂ compared with that for previous 
examinations? If so, will Goveniment please state the reasons therefor?

UN8TARKBD QUESTIONS AND ANSW^BRS. 2209
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n «  Honourabto Sir J$mu O w w : (a) (i) and (u). Qoveromon* lia^e
no information.

(iii) The percentage fixed by the Staff Selection Board varied fronoi time 
to time and the records available do not show in all oases dearly whai it 
was. The Public S'ervice Commission did not hold any quetlifying examina­
tion bef(»e 1929.

(b) The Departmental Conference on the subject recommended that 
a fairly high standard should be requiriA

T h e  Sbcb e tar ia t  M in ist e r ia l  B ran ch  E x a m in a t io n  h e l d  b y  t h e  P u b l ic
Se rv ic e  Co m m issio n .

801. Rao Bahadur M. C. Rajali: (a) Is it a fact that some of the 
candidates who appeared at the last clerical examination held by the 
Public Service Commission had already failed once or twice at such pre­
vious exajninations ?

(h) Is it a fact that some^of them though they had not actually failed 
to qualify for higher grades"  ̂at previous examinations had opportunities 
of appearing at such examinations 7

(c) Is it also a fact that therfi were nmong the candidates for the Firgt 
Division some men who had never had before any opportunity of appearing 
for this Division?

(d) Do Government propose to give any concession to those who fall in 
category (c) and have not been successful al the last examination?

. (e) Have Government considered thĉ  question of allowing these men as 
a special case to appaar at the next examination it they are not other* 
wise eligible?

The Honourable Sir James Orerar: (a), (b) and (c). Yes.
(d) No.
(«) Government see no reason to consider the grant of any concessions 

to these men.

T h e  Se c r e ta r ia t  M in ist e r ia l  B ran c h  E xa m in a t io n  h e l d  b y  t h e  P ttblio
Se rv ic e  Co m m issio n .

302. Rao Bahadur M. 0. Ba]ah: (a) Are Government aware that there 
is a general feeling of dissatisfaction at the results of the last clerical 
examination?

(b) Are Government aware that some of the candidates who have failed 
to qualify are considered by the Heads of the Departments concerned to be 
in every way fit to hold appointments in the divisions for which they 
appeared ?

(c) Do Government propose to consider the desirability of reviewing the 
cases of those candidates who secured fairly high marks and are considered 
fit by the Head of the Department concerned?

The Honoufable Sir James Orerar: (a) I gather that there is some dis- 
satisfaction among unsuccessful candidates.

(b) I have no such information,
(c) No.
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T h k  SBOBBTiLBUT MunSTBBIAI. BBAVCH EXAMINATION tCMLD BT TBS POBUO
Sbbviob ComassiON.

S m  BAlUMlar K . 0 . Ba|ah: (a) I b it a fact tbat the results of 
the ministerial selection branch qualifyinir examination held by the Public
Service Commission have recently been Finnounced *?

(b) Is it a fact that tlie marks obtrJned by those candidates who 
iiave not been able to qualify have not been communicated to the depart­
m ents to which they belong?

(c) Is it a fact that this is contrary tc past practice?
(d) Are Government prepared to communicate the marks obtained by 

44uch candidates to the department® concerned? If not, will they please 
state the reasons for their inability to do so?

The Honourable Sir James Orerar: (a) and (b). Yes.
(c) No.
(d) Government see no advantage in commimicating to departments the 

marks obtained in this particular qualifying examination.

T h e  Se c e b t a e ia t  M in is t e r ia l  B b a n c h  E x a m in a t io n  h e l d  b y  t h e  P u b lic
S e e v io e  Co m m iss io n .

304. Bao Bahadur M. 0. Ba]ah: (a) Will Government please state the 
number of candidates who appeared for the iirst and second divisions, res­
pectively, at the last clerical examination held by the Public Service Com­
mission ?

(b) Will Government please also state how many of the candidates 
have been declared successful for each division?

(c) What is the percentagie of successful candidates at this and all pre­
vious examinations hold oy the Ccmniisfiion or the late Staff Selection 
Board ?

(d) Is it a fact that the percentage of successful candidates at the last 
examination is far less than in previous examinations?

The Honourable Six James Orerar:
(a) First Division 426 candidates.

Second Division 141 candidates.
(b) First Division 17 candidates.

Second Division 29 candidates.
(c) The percentages are given below:

Percentage of candidates qualified for 1st,
2nd and 3rd Divisions.

Year.
1920 39*4  ap p rox im a te ly .
1922 . . . . 3 5 - 5
1924 . . . . 3 3 - 9
1925 . , . . 2 1 -0
1926 . . . .  12 -4
1929 . . . . 17 0

(d) Yes. As thig was the last qualifying examination many candidates 
iippeared who had no chance of success.
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B u l b s  f o e  A llo tm bn t  ot  Qu a b t b e s  dk N h w  D b l b i .

305. Bao Bahadur M. 0. Ba]ali: (a) U it a fact that the rules re­
garding the allotment of quarters'in New Delhi are under revision?

(b) When will Government come to a final decision in the master and 
whflt is the cause of delay?

(c) Have Government provided in the new rules that the allotment 
for the next season should be made in January or February every year, 
to enable those who are not given quarters to make their private arrange­
ments in good time?

(d) If the reply to part (c) be in the negative, will Government 
kindly state the reason?

(e) Is it a fact that the allotment of Simla quarters for the next year 
is made in August?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) There has been a certain amount of delay owing to the fact that 

the views of the different Departments had to be obtained. It is hoped 
that a final decision will be arrived at during the coming summer season.

(c) This will be considered along with other suggestions.
(d) Does not arise.
(e) The oflScers' houses and the clerks’ quarters in Simla are respectively 

allotted as soon after the 1st September and the 1st July as possible.

P olicem en  on  D u t y  in  t h e  Squ a re s  of  I n d ia n  Cl e r k s  Q u a e t e b s  in  New
D e l h i .

306. Bao Bahadur M. 0. Ba|ah: (a) Is it a fact that policemen 
remain on duty at New Delhi in the squares of Indian clerks quarters 
during the day?

(b) Have any policemen been posted in the new quarters constructed 
in 1929?

(c) If not, do Government propose to issue orders to the efiect that 
policemen should be posted in all the squares, places and roads, etc., to 
keep watch during the day when all the clerks are away in offices and there 
are many chances of burglaries?

The Honourable Sir James Orerar: (a) Yes.
(b) Yes.
(c) The question does not arise.

D if f ic u i.tie s  xjb E d u catio n  o f  t h e  Ch il d r e n  of  t h e  M o vin g  St a f f  o f  t h b
G o v e r n m e n t  o f  I n d ia .

307. Bao Bahadur M. 0. Ba]ah: (a) Are Government aware that as
there are different Universities for Simla and Delhi the education of the 
children of the employees of the Government of India who move between 
these places have to suffer a good deal on account of different courses and 
complaints to this effect have been made many times?

(h) Will Government be pleased to state what they propose to do to 
alleviate the difficulties experienced by their employees in regard to the 
education of their children?



Bir T m ik  XogrM: (a) and (6). The Punjab University exeroiseg control 
over higher education in Simla, while the University of Delhi exercisea
control over higher education in Delhi. A proposal to have a school 
moving between Delhi and Simla is under consideration.

N o tic e  o f  O cotjpations o f  G o v e r n m e n t  Q u a r t e r s  in  N e w  D e l h i .

308. Kfto Bahadur M. 0 . Rajah: (a) Is it a fact that seven days’ notice
is given for the occupation of Government quarters in Now Delhi?

(b) Are Government aware that most of the quarters are even then not 
fit for occupation and that the occupants are put to a lot of trouble on 
’their arrival?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) No.

F u r n it u r e  f o r  Cl e r k s ’ Q u a r t e r s  r e c e n t l y  c o n st r u c t e d  in  N e w  D e l h i.

309. Rao Bahadur M. 0 . Rajah: (a) Is it a fact that new furniture
was purchased for the new clerks’ quarters constructed recently in New 
Delhi?

(b) Have all these new quarters been furnished with new furniture?
(c) If not, what has happened to the new furniture?
(d) Has the new furniture been sent to the bungalows of the local 

Public Works Department officials and the old furniture been supplied in 
the quarters?

(e) Have Government received any complaint to this effect?
(/) When will the old furniture in the new quarters be replaced by the 

new furniture intended for them?

The Honourable Sir Bhupendra Nath Mitra: (a) A certain quantity oi
new furniture was bought for the clerks’ quarters as a whole owing to the 
fact that certain new “ C ’ ' and “ D "  quarters had been constructed in 
the previous year, and not specifically for the new quarters.

(b) No.
(c) The new furniture has been used in furnishing the quarters allotted

to migratory clerks. •
(d) No.
{e) Yes; certain complaints were received to the eifect that the new 

quarters should have been furnished with new furniture.
(/) The old furniture will be replaced by new furniture when the former 

becomes unserviceable.

T h e  S e c r e t a r ia t  M in is t e r ia l  B r a n c h  E x a m in a t io n  h e l d  b y  t h e  P u blic
Se r v ic e  Co m m iss io n .

310. Rao Bahadur M. 0 . Rajah: (a) Is it a fact that some of the
candidates who appeared for the first division in the last departmental 
examination for the Government of India Secretariat held by the Public 
Service Commission were not already qualified for the second division?

(b) Is it a fact that most of such candidates have not been able to 
qualify for the first division?
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(c) Have some of them obtained a sufficient number of madcA for the 
sec(»d division? Is it a fact that they have not been declared qualified 
lor that division?

(d) Do Government propose to consider their cases and declare them 
fit for the second division?

(e) If the reply to part (d) be in the negative, will Government kindly 
state the reasons?

The Honourable Sir Jamas Orerar: (a) and (b). Yes.
(c) and (d). Yes, and when successful they have been declared qualified.
(e) Does not arise.

Camp Okfiob of thb Income-tax Officer, Gujranwala.

311. Bao Bahadur M, C. Ba}ali: (a) Is it a fact that the Income-
tax Officer, Oujranwnlft., camped at Chhanawan during the last Summer?

(b) How far is that place from the nearest railway station?
(c) Were the assessees from Ramnagar and Akalgarh called at 

Chhanawan to produce their accounts, etc.?
(d) How far is Chhanawan from Ramnagar and Akalgarh ?
(e) Are Government aware that there are no suitable arrangements for 

boarding at Chhanawan and on account of long distances which they had to 
travel the assessees were put to a great inconvenience specially during the 
rainy days?

(/) Are Government prepared to issue instructions in future that the 
Income-tax Officer should visit Akalgarh for assessment and not require the 
assessees to travel long distances?

The Honourable Sir Gkorge Bohusier: (a) to (e). The Government have 
no information. A report has been called for from the Commissioner of
Income-tax Officer should visit Akalgarh for assessment and not require the 
substance of it to the Honourable Member, and the Central Board of 
Bevenue will then consider the suggestion in part (/) of the question.

• The New Delhi Connatjqht Place BooKiNa Office.

312. Bed Bahadur M. 0. Ba]ah: (a) Is it a fact that the New Delhi 
Connaught Place Booking Office was opened for goods about 12 months ago?

(b) Is it a fact that in the last week of October, 1929, the Railway 
authorities at Lahore Junction refused to book goods for that booking office, 
on the plea that they were not aware of the booking office?

(c) Is it a fact that the matter was reported by the consignee to the 
Divisional Superintendent, North Western Railway, Delhi, who forwarded 
it to the authorities at Lahore vide his letter No. 4118-C. D./29, dated the 
9th December, 1929?

(d) Is it also a fact that the consignee has sent half a dozen reminders 
to the Railway authorities at Lahore during the last three months, but has 
heard nothing in reply?

(e) What action do Government propose to take in the matter to avoid 
repetition of such fiction on the part of railway officials?



Hr. A, A. L. PanoDf: (a) Tes.
(^)t (<̂ )» (^) and (c). I am obtaining a report and will commumcate with 

the Honourable Member in due course.

NOMrNATION OF A PARSI TO THE DEOLALI Ca NTONMENT B oABD.

313. Pandit Thakur Das Bhargaya: (a) Has a Parsi gentleman been
recently nominated to the Cantonment Board, Deolali, under the proviso
to section 14 (1) (c) of the Cantonments Act?

(6) If so, what led to his nomination when representatives of the Parsi 
Community were already on the Board through election?

(c) Has this nomination been protested against by some elected member 
or members of the Cantonment Board? If so, what action has been taken 
on protest?

(d) Who  is the gentleman nominated? What are his qualifications for 
nomination? What interest is he expected to represent on the Board?

(e) Is it a fact that an undertaking or assurance has been given by 
him that he will invariably support the President?

Mr. O. Young: Government have no information. I am making
enquiries and will let the Honourable Member know the result in due
course.

R e sig n a t io n  of H in d u  E l e c t e d  M e m b er s  op t h e  A g r a  Ca n t o n m e n t
B o a r d .

314. Pandit Thakur Das Bhargava: (a) Is it a fact that all the Hindu 
elected members of Agra Cantonment Board have resigned their seats in a 
body?

(b) Have the resigning members given reasons for their resigning the 
same? If so, what are those reasons?

(c) Is it a fact that the Cantonment Authority has by a majority of 
votes given permission for the opening of a meat shop near a Hindu temple?

(d) Will Government state why this new meat shop hag been opened? 
What particular public need is it intended to satisfy and how was that need 
satisfied so far?

(e) Did the Hindus protest against the opening of the shop? If so, how 
did the Cantonment Authority dispose of their protest?

(/) Do Government propose to direct the Cantonment Authority of Agra 
to consider the question of shifting the shop to a more suitable place?

Mr. O. M. Young: (a) and (b). The Government have received a copy 
of a letter addressed to the President of the Cantonment Board, by four 
elected Hindu members tendering their' resignation for what they con­
sidered to be an infringement of the religious and civic rights of the Hindu 
residents of the cantonment by the non-Hindu majority of the Board.

(«) and (d). Yes, a butcher applied for and was given a licence for a 
meat shop about 100 yards from a Hindu Temple. As to the other sub­
parts of part (d), the Government have no information.

(e) I am informed that certain Hindu residents of the area, who were 
aware that preliminary inspections had been carried out both by the Execu­
tive Officer and the Health Officer, raised no objection until the licence had

UN8TARRBD QUESTIONS ilKD ANSWERS. 221fi



2216 LEGISLATIVE ABSBMBLY. [22ND M aB. 1980.

been issued. They then applied to the Executive Officer, who m ade en- 
quiries and found that their complaints were not well founded. The in- 
habitants of the immediate neighbourhood are said to be persons of low 
caste who eat meat and the shrine is apparently not frequented by high 
caste Hindus. In the meantime a counter representation was received 
irom about 200 persons including some high caste Hindus, asking that the 
shop might be left where it was.

(/) No, but I understand that the dispute is being settled by agreement 
among the parties interested.

MOTION FO R ADJOURNMENT.

C ollision  betw een  the P olice and P ublic  at R angoon .

Mr. Jehangir K. MtUiShi (Burm a: Non-European): S’ir, I ask for leave
to move the adjournment of the House to discuss a definite matter of 
urgent public importance, namely, the attack inade by ’ the police on the 
crowd outside the Court of the District Magistrate, Rangoon, and the 
assaults made by the police on several public men during tVie trial of 
Mr. J. M. Sen Gupta, and the action of the authorities in making usq 
of troops on the said occasion, and their policy, conduct and behaviour on 
the said occasion resulting in serious injuries to a large number of innocent 
and unoffending citizens of Rangoon. If you feel, Sir, that my motion 
is open to objection on any grounds, or if the Honourable the Leader of the 
House opposes the motion on any "rounds. I hope, I and desirably other 
sections of the House will be given an opportunity of meeting those points 
before you are pleased to give your ruling.

Mr. President: That is the procedure which the Honourable Member 
i« laying down for himself. The correct procedure is that the Honourable 
Member must show that the motion is in order.

Mr. Jehangir K. Munshi: Very well, Sir. I shall try to anticipate 
objections so far as I can.

I am given to understand, Sir, that objections might be advanced on 
the groimd that the matter is auh-judice, Government’s allegation being 
that certain persons are being prosecuted for offences committed when they 
formed part of the crowd. You will notice, >Sir, that I am not asking the 
House to consider what any particular person in the crowd did or did not do. 
I am not asking the House to direct its attention to any pending or im­
pending prosecutions. What we are concerned with is the attack made 
by the police on the crowd.

Mr. President: Is that not a matter for investigation in the case?

Mr. Jehangir K. Munshi: If the position of Government is that certain 
police men are being prosecuted for attacks made on the crowd, then of 
course, this particular matter would be sub-Judioe,

Mr. President: If the case of Government is that the police did not 
attack the crowd, but they were merely on the defensive, is not that a 
point for investigation in the court of law if the case is abeady instituted?



Mr. JehangirS. Munihi: My point is this, that the polioe attacked the 
crowd. Government’s position probably is that the crowd cjommitted cer­
tain offences against the law. I am not asking the House to direct its 
attention to what the crowd did. I  am asking the House to consider the 
conduct and attitude of the police on this occasion.

Mr. President: The Honourable Member says that the police began 
the attack. Government I understand say that the police were on the 
defensive, and the crowd began the attfick, what then?

Mr. Jehangir K. Munahi: I do not know if the Honourable Member 
will go to the extent of saying that certain persons are being prosecuted 
for starting the attack on the police. But that is not the only point of 
my motion.

Mr. President: Then is the Honourable Member prepared to give this 
point up?

Mr. Jehangir K. Munshi: No, Sir, I am not. I adhere to my argument
that this particular part of my motion cannot in any way come within the 
objection of being sub-judice. But even if you hold that it does, that 
does not put an end to my motion, because there are seversj other parts 
each of which is complete in itself for an argument in debate.

The second part is the assault made by the police on several public 
men. I have not heard it suggested that any public man is being prose* 
cuted in Rangoon for assaulting policemen.

Mr. President: That is not the question. So far as I can see, the 
case of Government probably is that the policemen assaulted the public 
men in self-defence.

Mr. Jehangir K. Munshi: How can there be self-defence, unless it is 
alleged that the public men assaulted the police?

Mr. President: It is alleged that the crowd opened the attack.

Mr. Jehangir K. Munshi: T hnve still pfot to hoar the Honourable the 
Homo Member advance the proposition that the public men of Eangoon 
actually assfliilted the polioe. !My position is that tlie police feingled out the 
public men, who gave no offence, and who did not bring themselves within 
the scope of the law in any way.

Mr. President: That is your case?
Mr. Jehangir E . Munshi: That is my case.

Mr. President: Is that a matter under investigation by a court of 
law?

Mr. Jehangir K. Munshi: No, Sir. Even if we take the Government 
version to be accurate, that particular matter is not being tried by any 
court, because, if certain persons in the crowd are being prosecuted for 
certain offences, it is not suggested that any of the public men of Rangoon 
who were assaulted by the police are being tried for any offence. These 
two are separable parts of my motion. First of all I  am dealing with the 
crowd, then I am dealing with the prominent public men of Rangoon. 
But mv motion does not end there.
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Mr. President: Does the Honourable Member accept the view that this
matter is 8uh~judice»

ICr. Jehangir K. Munahi: It cannot be contended by any stretch ol 
the imagination that any of the public men of Eangoon are being tried at 
Rangoon.

Then, Sir, the third part of my motion deals with the action of the 
authorities in making use of troops. I do submit that the use of troops 
should be resorted to absolutely as a last resource and not as a wanton 
display of brute force to illustrate the might and pomp of the British 
Empire. The preservation of law and order is as dear to me and to the 
Opposition in this House as to the Qovemmen,t Benches; but the preserva­
tion of law and order is one thing and the wanton display of brute force 
to overawe the people and to check movements of a non-violent nature 
are entirely different propositions. I submit, Sir, that, on this point alone, 
this House should proceed to debate whether Government were justified 
calling out the troops to overawe the public when a prominent political 
offender was being tried for a political offence.

llr. President: The motion must refer to specific points.

Mr. Jehangir K. Mnnahi: I admit that it can be regard.ed as a general 
point to that extent. Then the fourth point is that the behaviour of the 
police resulted in, causing serious injuries to a large section of the crowd. 
The sketchy report which was published in the Press is not accurate; but 
even from this report it appears that more than a hundred persons were 
injured.

Mr. President: How many policemen were injured?
The Honourable Sir James Orerar (Home Mem ber): The report is about 

twenty.

Mr. Jehangir K. Munshi: The report which has been published in the 
Tress gives the figure as ten, but the report which I have received ijives 
a smaller figure. So I submit my motion is in order and should be 
allowed.

With regard to the point of urgency it may be said that I  have not 
been sufficiently prompt in bringing the motion before the House. I wish 
to emphasise the point that a Member of this House is not bound to give 
notice of a motion of this nature immediately reports arc published in the 
Press of a certain incident. Because a particular report as it may appear 
in the Press may or may not give rise to a proper motion for adjournment.

Mr. President: He is not bound to give any notice at all. (Laughter.)

M«. Jeliangir K, Munshi: But th© Press report need not necessarily 
pin him dowTi to a particular date. A Press report of a certain incident 
may appear which may call for no action. Next day a report may appear 
in the Press with regard to the same incident which may immediately call 
for action. So T beg to submit that the first Press report published here 
on which T flid not act was so sketchy and so amazingly vague and evasive 
that I could not possibly make it the basis of an adjournment motion. 1 
instituted my own inquiries and I got my information. As soon as I got 
information on which I could base an adjournment motion, I sent in notice



of the moticiri. I submit, therefore, that bo far as the question, of lu^enoy 
is concerned, 1 have not in any way placed myself beyond the purview irf 
that particular rule.

nie Honourable Sir James Orerar: Sir, I propose to deal briefly witK
the objections which I propose to raise to this motion. In the first in s t ^ e ,  
it refers to action taken by the local authorities to meet a sudden distur­
bance of the peace. That is a matter which quite obviously the Govern­
ment of India could not themselves directly control, even if they so 
desired, and it is not primarily their concern. Consequently I submit that 
no general question of policy is involved, and that the subject-matter of 
this motion could not properly or profitably be discussed in this House.

The second point which I submit is this. I have information that pro­
ceedings are pending against three persons in respect of this disturbance 
and it is impossible to say what matters may not be involved in these dis­
cussions. The general question raised by the Honourable Member raises 
issues which are almost certain to be in issue in a court of law. Therefore, 
the whole matter is definitely under adjudication of the court of law and 
I submit, therefore, that on that ground, the motion is not in order.

Mr. President: The point that I am not clear about is the use of troops
for dispersing the crowd.

The Honourable Sir James Orerar: Though I cannot speak with com­
plete definiteness, the report which I have received from the Local Govern­
ment makes no reference whatsoever to the use of troops, and I think I 
am entitled to infer that troops were n ot actually used and the matter was 
dealt with solely by the police force. In any case, I submit, Sir, that if 
a disturbance is of a sufTjciently serious nature to require the use of troops—  
though I do not believe that in this case such action was taken— the matter 
is still one which, under the law, is definitely within the competence 
and discretion of the Local Government. Therefore, that does not raise- 
any general question of policy in which the Government of India are pn- 
marily and immediately concerned.

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): May I ask 
whether troops were actually called out, though not employed?

Mr. President: Will the Honourable Member get information whether 
the troops were called out and whether they were used ?

The Honourable Sir James Orerar: I will certainly get information on 
that point. Nevertheless, I submit that, even if the troops were called 
out, that does not raise a definite matter of policy in which the Govern­
ment of India as such is primarily concerned.

Mr. President: The question whether the Government of India is pri­
marily concerned or not is not a question for the Chair; it is a question for  
the Governor General.

The Honourable Sir James Orerar: The matter is under the adjudication 
by a court of law.

Mr. President: That is a point which applies to the first two matters.
I think for two reasons I  should talce this matter up on Monday. One 
that I should like the House to make as much progress as possible in the
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[Mr. President,]
matter of the Finance Bill and Bee that the atneiidment at any rate are 
finished today. That is my intention. The second reason is that I should 
like, before I decide whether the motion is in order or not, to have in- 
lormation on the question whether the troops were called out, and if so, 
whether they were used at all. In this view, I propose to pass orders on 
Monday, after hearing the Leader of the House again.

ELECTION OF M EM BERS TO THE STANDING COMMITTEE ON 
PILGRIM AGE TO THE HEDJAZ.

Mr. Pretident: I have to inform the Assembly that the following five
Members have been elected to the Standing Comiriittee on Pilgrimagie to 
the Hedjaz, namely:

1. Mr. Fazal Ibrahim Rahimtulla. !
2. Haji Chaudhury Mohammad Ismail Khan.
8. Haji Abdoola Haroon. | ,
4. Maulvi Sayyid Murtuz^i Saheb Bahadur.
5. Raja Ghazanfar AH Khan.

THE INDIAN FINANCE BILL,

Mr. President: The House will now resume further discussion on the*
amendment of Mr. Fazal Ibrahim Kahimtulla* to Schedule I of the 
Fmanco Bill.

V Pandit Hirday Nath Kunzru (Agra Division: Non-Muhammadan
Rural): Sir, I desire to accord my support to the proposition placed before 
this House by my Honourftble friend, Mr. Fazal Ibrahim Rahimtulla.
I  do not propose to discuss this question on technical grounds, whi?h 
r am not competent to go into. I  think that the question can be dealt 
with on general grounds and should bo dealt with on those rounds 
which are intelligible to any layman.

My first reason for supporting Mr. Fazal Ibrahim Rahimtulla's pro­
position is, broadly speaking, a financial one. The Honourable the Finance 
Member hap told ue that he is faced with a deficit of about 4,40 lakhs. 
He is, however, asking us to vote taxation to the tune of 5,10 lakhs. To 
the extent of 70 lakhs, Sir, he is asking us to. vote taxation, not to cover 
any deficit, but to provide him with a stirplus- Now, Sir, I can well 
understand that, in a big financial concern like the Goverrtaent of 
India, it is necessarj" to have a margin of safely. But the circum- 
B^anoes this year are of a special character. The taxation that the 
Honourable Member asks us to agree to is not of a ligjht nature. B e­
sides, he has himself undertaken to institute inquiries with a view to

•“ In Schedule I to the Bill the propoBed amendment No. 5 be omitted and the 
^ttbgeqaent amendments be renumbered accordingly.'*



foduclng expenditure. He has appointed an officer to survey’ tiie expenditure 
of ttll departments and to submit a report as early as possible. The question 
of Military expenditure is also to be considered further. If, we do not 
vote the duty on silver, which the Honourable M,ember asks us to agree 
iio, we shall leave him with an uncovered deficit of 30 lakhs. If the 
economies that are going to be made are to be of a substantial charac­
ter, if we are to expect anything substantial from the retrenchment pro­
posed by the Government of India, it cannot be contended that a sum of 
BO lakhs is too much to be covered by reductions in expenditure that 
mtght be brought about as a result of the inquiries that have been al­
ready undertaken^by the Government of India, or that might be under­
taken in future. I contend, Sir, therefore, that on strictly financial 
gi’ounds, it is unnecessary for us to support the duty on silver. On the 
contrary, I think, Sir, that if this House rejects the duty and leaves the 
Honourable the Finance Member with a small deficit, he will perhaps be 
in a position to apply the screw more tightly to the departments con­
cerned and be able to induce them more readily, than would otherwise 
have been the case, to agree to reductions in expenditure. Both, there­
fore, on financial grounds and as a matter of policy, I entirely approve of 
the fcurse which my Honourable friend, Mr. Fazal Ibrahim Rahimfculla, 
asks this House to adopt.

But, Sir, this matter does not end here. The question of the imposi­
tion of a duty on silver was considered so^metime ago in connection with 
the adoption of a gold standard in India. It was thought that the sale 
of silver in India would lead to a reduction in its price, and that the 
Government of India might well, in those circumstances, take some action 
to protect itself. Sir Basil Blackett proposed a duty of 4 annas per 
oimcf in order to provide Government with a protected market and to 
r(‘duce the cost of going over to the gold standard. This, by the way, 
drew from Mr. Kisch the remark that the idea that a new tax could 
reduce the cost of a measure was rather odd. The matter, Sir, was consi­
dered by the Currency Commission presided over by Sir Hilton Young. 
The questior^ was then considered entirely in relation to the adoption of a 
gold standard, and I think it would be pertinent ui this connection to 
point out the evidence gjiven by Sir Arthur McWatters, who was Finan­
cial Secretary then and who is Financial Secretary today also, on this 
point. Asked whether he would be in favour of the imposition of a duty 
on silver, he said :

**I think it would be juBtified if the policy accepted is that we should work towards 
a Gold Standard. Then and only then would it be desirable to introduce anything in 
the nature of a duty on silver which was deliberately abandoned as a result of the 
recommendaiions of the last Currency Committee.’*

1.0., the Committee of 1919. Now, the Honourable the Finance Member 
does not ask us to treat the measure proposed by him in relation to the 
currency policy of the Government of India; he asks us to treat it as a 
revenue measure, and partly also in connection with the position of the 
Government of India as important holders of silver. I think, Sir, that ia 
view of the consideration given to this matter by the Currency Com­
mittee and the evidence given by the Government of India’s own Fin­
ancial Secretary, some more explanatiion is needed to justify the silver duty 
than has so far been given by my Honourable friend the Finance

D
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Member. If the policy of working for the adoption of a gold standard 
were accepted, then the aspect of affairs w'ould be entirely changed, but 
if that is not accepted, I contend. Sir. that we should have much
stronger arguments placed before us than have been placed before tiB 
so far as by the Honourable the Finance Member to induce us to agree
to the measure before the House.

Sir, if I were to stop here, the supporters of the silver duty, including 
my 'Honourable frienr] the Finance Member, might say, “ You are stand­
ing in the way of the Government of India rendering financial assis­
tance to the Provincial Governments lor the developtoent of the nation- 
building services” . “ We regard this duty '’ soi:d the Honourable Member in 
hjs budget speech, “ principally in fact as a measure which wiW g)ive us a mar­
gin of revenue from which we shall be able to make a distribution to pro­
vinces after the forthcoming statutxory revision to give them the funds 
which they require for nation-building services’ *. It m\iist be, Sir, a source 
of gratification to the House that the Honourable the Finance Member 
is already thinking of large question.s of policy, and desires to place the 
f.rovinces in a position where they will be able to discharge their res­
ponsibility to the masses who are committed to their charges. But, Sir, 
during) the whole of this Session, whenever any impoHnnt questions 
either of policy or of finance wore bi’ought to the notice of iriy Honour- 
oble friend opposite, his invariable reply was that the settlement of thoj^ 
questions must await the settlement of the constitutional question. 
What is the reason, then, may I ask. which compels the Honourable the 
Finance Member to bring forward this important quf-stion of policy apart 
from the settlement of the constitutional question? My Honourable 
friend will admit that this is not a small matter. The quf‘stion of" in­
creasing the resources of the Provincial Governments and of a proper 
distribution of the revenues of the country between the Central and the 
Provincial Governments is undoubtedly a matter of the supremest Im- 
j.K>rtance; but if the Government of India have asked us to wait so !ar 
for the publication of the results of inquiries instituted by them against 
the wishes of the country at large, may we not -ask them to wait a little 
more before committing us to the course advocated by the Honourable, 
Finance Member? Let us look at thê  question of reforms and the 
settlement of the position of Provincial Governments relatively to the 
(government of India* as a whole. The duty, if imposed now% would 1 
think, have to be permanent imless the buyers of silver are hereafter to 
be placed at a considerable disadvantage. I think it is necessary, 
Sir, in a question of this magnitude, that we should wait and examine 
carehilly what alternative methods there are of satisfying the needs of the 
provinces and adjusting their relations to the Government of India. In 
any case there is no reason why we should.hurry forward. I think there­
fore, Sir, that no harm will be done and that much rood may result* 
if we postpone the consideration of this question, reject the duty at this 
stage and deal with the distribution of the financial resources of the country 
between Provincial and Central Governments at a later stage when we 
v;ouild have much more material available to ns than xve have at the pre­
sent time.

But what I have daid, Sir, does not cover the whole of the case placed 
before us by my Honourable friend ilie Finance Member. His last 
m ent. in favour of the silver duty proposed by him wns that, in view



of the failing price of silver, the action suggested by the Government 
of India would protect the interests of the masses which have been 
insistent)!^ advocfited in this House t\v Honourable Members on this side. 
But, Sir', what does the Honourable the Einance Member mean? I am 
sure he does not mean that the imposition of a duty on silver would stabi­
lise its price. I do not think that has been claimed by any advocate 
of the silver duty. Many Honourable Members on this side have pointed 
oufc that no action takeji by the Government of Ijnclia in this coimtry alone 
can affect the world price of silver, and that, ultimately, the price of gJilver 
m this country would be reguilated bv the price of silver in the internal 
market. It may therefore be expected to fluctuate in future as it ha^ done 
in the past. The only difference that the duty would make in the case 
of India would be that the price of silver would be higher here by the 
extent of the duty proposed by the Government, but if the price of 
silver is not stabilised and it goes on followingi the course pursued by 
Sliver in the world market, the duty does not protect the buyers of 
silver at any particular period of time; they Mtand to suffer losses in 
future MS they have done in the past. True, they will realise a little 
higher price than they might otherwise have done, t ut it is necessary t/O 
point out that they would also have paid a higher price than they would 
otherwiRo have done .ns buyers of silver. W e have still, however, to con­
sider the question of those who have invested their saviTijrs in silver. Sir, 
when this question was before the old Imperial Legislative Council m 
If'lO, Mr. Gokhale pointed out that, while the efficacy of the protection 
which the Government of India professed to afford to the masses would 
hav*e to be tested in future, the immediate result of the imposition of ft 
duty wouJd be to increase its price, and that was the consideration urged 
upon Government by more than one non-official Member. I am free to 
recoginist: that the situation has changed since then in some important 
respects which have been pointed out by my Honourable friend the Fin­
ance Member in hig budget speech, but the matter is of much f’realer 
irnport^ance than what I hav̂  ̂ said hitherto might lead Honourable Mem­
bers to suppose. This too was a question which was considered by the 
Hilton Young Currency Commission. It examined the late Mr. Benjamin 
Strong, Governor of the Federal Reserve Bank of the United States on 
this point. I will read out to the House the reply given by Mr. Strong 
tr a question put to him by the Commission. *“ Thv̂  attempt to raise the 
domestic price'*, he said, ‘ ‘ by tlje imposition of an import duty I person­
ally believe, would fail Even if it did really maintain the domesMc 
price, it wouJd fail at a time of some adversity when a surplus of silver 
was offered, and then in fact the hardship upon the Indian people would 
he the greatest. But assiwning, for the purposes of argument, that H 
helps to maintain the domestic price above the foreif.m price, it would put 
the Government of India in a position of ensuring a price of silver for all 
time"'. It may be, Sir, that in time of ordinary and local scarcity, the 
masses will be "able to realise a better price for their silver than they would 
othenvise have done, but when adverse wnditions prevail generally, when 
there is a country-wide famine or some other general, calamity forcing tha 
masses to sell their silver all over tho country, I  think the fear may be 
legitimately entertained that the measure proposed by Government will 
fail to protect the interests of th© masses and that the price of silver 
within the country will fall to tho level prevailing outside in spite of 
ihe duty.
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I  know, that Mr. Benjamin Stronj,  ̂ was against the adoption of a gold 

standard in India and that we have therefore to take his views 
with a certain amount of reserve. Nevertheless, it seems to me 

that the line of reasoning adopted by him was a sound one. The policy of 
the Government may fail on a crucial occasion just when the need for safe­
guarding the interests of the masses is greatest.

Sir, I have already told the tHouse that the main reason why I oppose
the silver dutvMs a financial one and one of policy. I do not base my
entire ease? on the grounds I subsequently put forward, but I do think that 
the arguments which I advanced subsequently will strengthen the original 
unwillingness of the House to vote in favour of the silver duty. Sir, I 
oppose the duty and support my friend Mr- Fazal Ibrahim Rahimtulla's 
fmotion. .

The Honourable Sir Georgre SchuBter (Finance Member) : Sir, before 
\<)U allow this discussion to proceed, 1 wi%h to call the attention of the 
House to a point of order, or rather a technical point, to which I must con­
fess that my own attention has just been called. The effect, Sir, of this 
amendment as it stands,— because this particular item in the Schedule 
which we are discussing has to be considered together with items 1 and 2 
of the Schedule,— would be not to cut out the duty on silver altogether but 
to leave the ad valorem duty of J5 per cent, on silver. The effect
of items 1 and 2 in the Schedule is to remove silver from the free list
aiid put it on to the general 15 per cent, list, and I think that point 
must have escaped the attention of my Honourable friends opposite, just 
as, I  must confess, it had escaped my own. I do not wish. Sir, to 
take any advantage of this technical point in preventing discussion of 
this proposal on its merits, because, I think, the House wishes to 
discuss the question as to whether the silver duty is to be removed al­
together, and I think it wouJd be taking an unfair advantage if I were 
to stand on the technical difficulty, and ask the Hcuse merely to consi­
der the substitution of a 15 per cent, ad valorem duty for the present 
duty of 4 annas an ounce. But I t̂ hink I ought to put the point befor<5 
you, because these formalities are of importance and it will be necessary 
to deal with the matter in' some way or other if this amendment is to 
have the effect which, I believe, the Mover of the amendment intended it 
to have.

Mr. B. K. Shanmukham Ohetty (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, with reference to the point of
order raised by the Honourable the Finance Member, I would like to sub­
mit this, that we are now considering the whole of Schedule I and the 
House has not yet passed any individual item in that Schedule. So if 
this amendment of my friend Mr. Fazal Ibrahim Rahimtulla is carried, 
then the logical sequence of that would be to make the consequential amend­
ments in the other sections of Schedule I, and therefore I do not think 
that that will stand in the way of the House giving a verdict on the 
amendment of my friend Mr. Fazal Ibrahim Rahimtulla.

The Honourable Sir George Schuater: it  is quite possible, Sir, that 
my friend Mr. Chetty’s suggestion would be the simplest way of dealing 
with the matter. But I  should like a little more time to consider it 
myself, because in these technical matters, one wants to consider all the



implications. As I said before, I  do not want in any way to prevent 
discussion of this amendment, and I think, if you, Sir, were to give a ruling 
that some method must be found of regularising the position if this amend­
ment should be passed, that would probably be the best way of dealing 
with the situation at the moment. I merely wanted to let you know, Sir, 
that this point is not covered by the amendment as it stands, and I  leave 
it to you to decide what is the best way of regularising this apparent 
irregularity.

Sir PurBhjOtamdas Thakurdas (Indian Merchants’ Chamber: Indian
Com m erce): It strikes me, Sir, that no ruling is necessary at this stage* 
If this amendment of my friend is passed, the consequential amendment,, 
to my mind, would be the omission of items 1 and 2 in Schedule I.

Mr. President: We have already passed over items 1 and 2.

Sir Purshotamdas Thakurdas: No, Sir; you have not put them from 
the Chair. We came to consider Schedule I, and only amendments have 
8 0  far been taken.

Mr. President: Amendments to items 1 and 2 cannot be made now, 
because we have already gone beyond that.

Sir PurBhotamdas Thakurdas: Sir, there are no amendments to 
1 and 2. But there is another way out of the difficulty. W’hen the 
Chair puts the whole Schedule to the vote, the Chair may be plea^sed 
to put each item to the vote. I expect the Honourable the Finance Mem­
ber will agree that there is no question of ruling on this point, but it is 
good of him to have drawn the attention of the House to the point.

Mr. President: I suppose some way will have to be found out. What 
is the object of the present amendment? The object i s ..............,

Mr. Fazal Ibrahim Rahimtulla (Bombay Central D ivision: Muham­
madan Rural): The object is to delete the present duty proposed by
Government.

Mr, President: If the amendment is carried, the effect of it will be 
to delete the duty on silver.

Mr. Fazal Ibrahim Rahimtulla: Yes, Sir; the new duty [Topfised.

Mr. President: This can be so, if items 1 and 2 are also deleted.

Mr. Fazal Ibrahim Bahimtulla: If my amendment is carried, then the 
deletion of items 1 and 2 will be necessary.

The Honourable Sir George Schuster: i  might explain my point by 
saying that, as matters stand, the deletion of items 1 and 2 could not be 
regarded strictly “ consequential”  on the passing of this amendment, 
but I am quite prepared to say. Sir, that I would accept the view of the 
situation, that if this amendment is passed the deletion of those two items 
shall bo regarded as a consequential amendment. I leave it to you. Sir, 
to deal with the matter in whatever way you think best. In my own 
view, however, the course which I have just indicated would be better than 
that each item of the Schedule should be put separately, because after
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all we shall have considered all the items in the oour»e of dealing with the 
various amendments. But, as I said, I leave this question to decide in 
whatever way you think proper.

Sir Punhotamdas Thakurdas; Sir, I  propose to speak on this question 
not from the point of view that my friend Pandit Kunzru has dealt with, 
because I have already expressed my views on that aspect of the subject. 
I  would like. (Sir, to concentrate on the question whether it is desirable 
•to impose this import duty on silver, and whether that import duty is likely 
to serve the one object which I take it is the object of this side of the 
Houfte, namely, to prevent the deterioration and further depreciation of 
silver holdings of the masses of India.

Mr. President: 1 think I must say a few words on the question raised 
by the Honourable the Finance Member. I  will allow discussion on this 
amendment to proceed on the basis that the acceptance of this amend­
ment by the House would mean the deletion of the extra duty on silver 
proposed to be imposed by the Bill, and I will allow at the third reading 
eonsoqnentinl jnnondments to be made as a result of the acceptance of 
this pflrticular amendment. In that case it will not be open to Govern­
ment to o])pose those consequential amendments.

Silr Purshctamdai Thaknrdas: 1 was saying, Sir, that the chief justi* 
fication for the import duty, according to Members on this side of the 
House, is whether it will prevent further depreciation of the silver holding 
of the masses. In the short notice question which 1 put earlier in the 
Session, the Honourable tlie Finance Member agreed to considei* thi« at 
a private conference between the Honourable the Leader of the Opposition 
and myself on one side and himself on the other. At these meetings 
which we had— they were at least two— the question was fully discussed, 
and 1 believe the Honourable the Finance Member got into touch with 
the main markets to find out whether it was possible to arrange for a 
conference between the representatives of the main producing countries 
or interests and the Government of India, with a view to devise a method 
of marketing silver for the next few years in a manner which would 
prevent further slump in silver prices. From what the Honourable the 
Finance Member has said in hi« budget speech, it must be clear to the 
House that he does not believe that much good can come out of any 
such negotiations. He has said that, if there is any inclination towards 
any such jirrangernent, the Government of India are prepared to assist, 
but I do not think thal he gives us much hope of such action being 
fruitful. 1 myself feel that, under the peculiar circumstances in which 
India is at present, and the peculiar way in which the masse<B of India 
are placed, it would have been much more useful to all, including the 
Government of India, if such a conference as I indicated earlier in the 
Sdssion, were feasible, and could have been brought about. But I think 
today we have to proceed on the assumption, which the Finance Member 
has made, that it ig not feasible to expect much from such a conference 
even if it can be arranged. I  am afraid I am not in a position to indicate 
to him, at any rate today, how such a conference can be arranged and 
I  propose therefore to take it for granted today, and, for the purpose at



the coiiisidenition of the Finance Bill, that perhaps nothing useful will be 
achjeyed by a conference of this nature, even if it can be convened.

This leads me then to the second point which I mentioned, and, before 
I deal with that, I wisli to a»sk the Finance Member one question in con­
nection with an important detail of this taxation. The taxation as it is 
sought to be imposed now, 1 must admit, is a more complete and more 
thorough goii^ and self-contained measure than it ŵ as when it was imposed 
Tn 1911-12- riie Honourable Member proposes to include, for the purpose 
o f  this taxation, an excise duty on the silver production of Burma. He 
proposes further to exclude silver whioh is used as raw material in the 
manufacture of gold and silver thread, by increasing the import duty 
on these articles from 30 to ;38 per cent. I ’hese two measures, which 
he has agreed to, make this silver duty les« objectionable than it was in 
1911-12. He further proposes not to disturb India as a market for distri­
bution of silver, by providing for refund of the import duty on silver 
whi('h is re-exported from India. This also removes an objection which 
was very strcnigly urged in 1911-12. 'J’lie question which I wish to ask the 
Finanee Merubcr is liow he proposes to deal with imports of silver from 
across the bordt'r by land, and how he* proposes to deal with exports of 
silver from India across that same border to say, Afghanistan and other 
t'.ountries in the north. I hope that he will see that, ŵ ith an incidence 
of more than 20 per cent., as this duty will mean, it may mean serious 
smuggling from that frontier if nothing clear is provided by law in this 
connection. I wonder whether tlie Honourable the Finance Member 
wiwshes to reply to me now, by interruption, or prefers to deal with this 
when he gets up to speak on this motion. But I wish to indicate to him 
that it is necessary for him to tell us how’ this particular aspect would 
be dealt with if this silver duty was approved of by this House,

.Now, Sir, the main aspect therefore how this silver duty will affect the 
masses of India. Government say that it is now quite clear that silver 
can no longer be looked upon as a precious metal. One of the strongest 
objections to the import duty on silver in 1911-12 was that the Govern­
ment were levying a duty on one of the two precious metals of the world, 
gold and silver. From that exalted position this metal— silver—has, 
according to Government now been completely dislodged. It has been 
dislodged in the sense that countries which con help it are giving up 
silver as a precious metal for their currency purposes and are going on 
to gold. In India although we have the silver rupee, for all practical 
>urposes, the Government of India appear to have reconciled themselves 

to this, that silver must now be looked upon not as a precious metal but 
as a commodity. In fact, 1 understand that they would like the masses 
of India to look upon silver as they look upon, shall, we say, brass, copper, 
tin or any other baser metal. If that is so, I think that there may be 
some justification for this import duty. As coming from the Government, 
this measure is a sure indication to the masses that silver no longer holds 
the field with gold as a precious metal. One may, on that ground, 
agree to an import duty on silver if one feels confident that the masses 
We in a position to realise the significance of this import duty and take 
to something else. I would like to quote here the words of no less an 
authority than Sir Malcolm Hailey about whose happiness of expression 
of views very few have any doubt. Sir, Sir MaJcolm Hailey speaking on 
a motion in March 1921 when it w’as sought to reimpose the silver duty
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which he on behalf of the GovemmeDt objected to said the following. I  w it 
reading from the Proceedings of 19th March 1921, page 1835. He said:

“ We wera then told, as Dr. Gour hag told us again juBt now, that we were ^xing  
the savines of the poor man. iL has, it is true long been a charge against India, • 
charge certainly levied against India by Europeans from the 17th century 
that it is a pit for the precious metals. A long succession of economists has deplored 
the Indian habit of hoarding ihe precious metals. As a matter of P’lre 
were undoubtedly correct; but the circumstances of India require that we should apply 
some qualification to this condemnation. If metal is hoarded, it does n^ necessarily 
follow that the metal so hoarded is a luxury. I will admit that for the European 
silver is a luxury; for the richer Indian, except in so far as he seeks to meet the
absolute necessities of ceremonial occasions, silver is a luxu^ ; out is it a luxury Tor
the poor man? He has no banking facilities; he is not sufficiently educated to have 
acquired the Savings Bank habit, and until he improves sufficiently by education to. 
appreciate the investment habit, or until we can provide him with the necessary banking 
facilities, silver and gold are practically his only means of banking. To that extent 
at all events silver is not really a luxury, and 1 would deprecatc any attempt to 
decide the immediate issue before us—a tariff issue—on the supposition that we are
taxing a luxury pure and simple.”

ISir, these words of Sir Malcolm Hailey put forward the real reason 
for the hesitation of many on this side of the House regarding the advis­
ability of reiinposing this silver duty. I readily recognise that the Honour­
able the Finance Member has initiated measures which are likely to* 
insure substantial efforts in the direction of securing to the people and the 
masses facilities as early as circumstances will permit to enable them 
to bank th(?Tr saving's. But, Sir, those facilities cannot possibly come into 
operation within the next year, or even two years. The question, therefore, 
that strikes one is, if silver is to be taxed in order to impress on the 
people that it is no longer a precious metal which the people can rely 
upon for stability, what are the people of India to turn to? The obvious 
reply to my mind, Sir, can only be one, namely, gold. Gold is the one 
metal wiiich the people can «afely rely upon where their savings will not 
depreciate. If, Sir, the savings of the vast masses of India w'ere in such 
figures a« to justify their purchase of a metal which sells at round about 
Rs- 22 per tola against silver which today is less than eight annas per 
tola, one may say, let us ensure wide publicity and dissuade the masses from 
using silver as a metal in which to keep their savings. But the difference, 
Sir, between eight annas a tola, or less than eight annaa a tola, and 
Rs. 22 a tola is rather great; the customs and habits of the masses and 
of the womenfolk are such that they cannot change their usages lightly. 
I therefore feel that the duty which is sought to be imposed upon silver, 
whilst it may artificially appreciate the price of silver in India, is not likely 
to lead to the results which the Honourable the Pinaflice Member expects, 
namely, divert the attention of the people from silver ae a means of keeping 
their savings. I am therefore afraid that it cannot be ^rainsaid that this 
is a tax on the savings of the masses of India. If the Honourable the 
Finance Member can give us any indication ae to how he proposes to 
provide an effective substitute for the masses in which they can keep their 
savings in preference to silver, one may concede that this duty has some 
iustification. But those, who have been thinking over this problem for 
months now, haver not been able to find any such effective substitute, and 
T, therefore, feel that, as far as thef next year, or two years, is concemedr 
this is sure to be n tax on tJie savinp ŝ of the masses of India. For these



reasons, my electorate, the Indian Merchants* Chamber, have come to the 
conclusion that it is not desirable to agree to this import duty on silver 
and I support this amendment.

♦Mr. B. K. Shamnukham Chetty: Sir, the temi^orc^ reason which haŝ  
induced the Honourable the Finance Member to reimpose the duty of 
tour annas per ounce on silver is, as he himself pointed out in his budget 
speech, to improve our credit b,v displaying a strong financial position in. 
the world. Thnt is his temporal^ object, but incidentally he says he will 
appreciate tha savings of the masses in silver and also give a protected, 
mnrkot to the (iovernment of India itself to hold large quantities of silver.. 
Well, Sir, if the object of the Honourable the Finance Member is to show 
a surplus in the current year’s Budget and thereby improve our credit, then 
I would submit that he has turned his attention to a very unfortunate duty 
indeed. I share with my Honourable friend Sir Purshotamdas Thakurdas 
that in opposing this duty, I do so with some feelings of hesitation. There 
certainly is the argument that this duty will appreciate the hoarding of the 
masses in silver but the arguments, that have been advanced, and there 
are not many arguments against it, in the course of the debate, are so 
strong that it must make the Honourable the Finance Member and this 
House consider this matter more deeply before agreeing to the imposition 
of this duty. Sir, the Honourable the Finance Member wants that the 
masses of India should realise that silver is no more a precious metal: This 
process of the realisation on the part of the masses of India in this direction 
will be accentuated if the Government of India will first realise that silver 
is not a firecious metal and the proof of that realisation would be for them 
not to roly upon silver bullion as a covering for the paper currency reserve 
but to replace it entirely with gold. (Hear, hear.) So long as Government 
have got 1()0 crores of silver rupees in the Paper Currency Reserve and 
would want us to believe that, in estimating the adequacy of the Paper 
Cunency lieserve, we must take into consideration the silver bullion also, 
so lon{  ̂ as that is the point of view of the Government, it is no wonder 
the masses of India should still cling to the belief that silver is a precious 
metal and a metal in which the savings can be invested. Sir, this question 
of the imposition of silver duty, as I pointed out in my budget speech is 
mixed up with the question of gold standard, of replacing the silver bullion' 
in the Paper Currency Reserve by gold and I think that thiB is not the 
proper occasion when, just to enable the Honourable the Finance Member 
to strengthen his position by showing a surplus in his Budget, we must he 
stampeded into giving our consent to the imposition of this silver duty. 
My Honourable friend says in his budget speech that the proceeds of this 
duty will be utilised by him to finance tlie provinces in their undertakings 
in the nation-building departments. The object is certainly a very laudable 
one, but in executing that object, he would find that he is" faced with very 
many difficulties. Sir, to my mind the responsibility of the Government of 
India in finding money for the Provincial Governments is of a more com- 
plicat^rd nature than wh^t one would imagine at the first instance. It is 
not enough if the Government of India find new sources of taxation and 
undertake to distribute the proceeds of those taxes to the Provincial Gov­
ernments. We will be driven back once again to the very unwholesome 
practice that prevailed in the past of meeting out doles to the provinces, 
and the moment you have got in the coffers of the Government of India 
surplus money and consider schemes of distributing these to the provinces^ 
you are faced with the various claims of the provinces, and the invariable

•Speech not revised by the Honourable Member.
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result is that every province complains that it has been treated unfairly. 
The riffht way of enabling the provinces to find money for spending on the 
nation-Duilding departments is to transfer to the provinces flexible sources 
of revenue, which will enable them to raise money, and not for the Gov­
ernment of India to set apart the proceeds of its taxation to be distributed 
amongst the provinces. This problem, since it is so complicated, is one 
which ought to be considered apart from the mere question of balancing the 
Budget. The Honourable the Finance Member in his speech to the F ^ era- 
tion of Indian Chambers of Commerce, said:

“ This is one of the questions oi» which 1 feel thftt I must pay attention and give 
weight to strong expresgions of opinion from conimerce and induatry in India.”

I hope he will act up to what he said to the Fc^deration and give up this 
proposal of an imposition of duty ou silver.

The Honourable Sir Oeorge Schuster: Sir, although the speeches on this 
measure have been few, the arguments advanced have been of a concen­
trated and closely reasoned nature, and perhaps require some more time 
than usual for reply. I will deal with the arguments of the three speakers 
who have given us their views this morning. My Honourable friend Pandit 
Kunzru based his principal objection 1 think on the fact that we do not 
require this revenue on financial grounds. He would rather leave us with 
41 deficit of 80 lakhs and force us to search for economies than give us an\ - 
thing that looks like providing a surplus. With that general argument I 
tihall hope to deal later. But I would like to make the position clear at 
the outset. Although on the estimates, as I have put. them before the 
House, I do show a surplus of 70 lakhs, I feel that I am in the position of 
one who is asking for some sort of an insurance fund which is very definite- 
Jy needed. It is not a surplus in the sense that it is surplus to our requirL*- 
ments. We are facing a period of uncertainty and if Honourable Membew 
will go through in detail our basic estimates of revenue before we come to 
the additions which the new taxation will give us, I think they will find 
a number of items on which they might; well criticise me as having inserted 
too optimistic a figure. It is quite true that it might be argued that the 
yield of the extra taxes which I have estimated for is estimated on a 
■conservative basis. But the position which I want to emphasise to this 
House with all the seriousness at my command is that, taking the Budget 
as a whole, the estimates are not under the mark, and that to face such a 
year as we are now facing with a possible surplus of only 70 lakhs is not 
asking this House to provide us with more money than is really required 
to dea) with the existing situation. I will revert to that argument again, 
because I wish to make clear to the House what I  have in mind for the 
application of the surplus, if by good fortune we should realise it. But 
the point that 1 must insist on is that it is the actual needs of the situation 
and not these possibilities of the future which furnish the real justification 
for my demand for this additional revenue.

Then, Sir, my Honourable friend also referred to the evidence of Sir 
Arthur Me Watters, given ten years ago, and tried to link up my present 
proposal with arguments concerned with the adoption of a gold standard. 
To some extent that position has been met by what fell from the next 
speaker, Sir Purshotamdas Thakurdas. 1 think he recognises that we are 
dealing now with a different situation. We are not considering this pro< 
posftl in any sort of relation to proposals for the establishment of a gold 
standard. Times are changing and the importance of silver as a medium



of currency is steadily diminishing. Thai is a movement which is going on 
all over the world, and in our present proposals we are, I think, facing 
the realities of the situ>ition. I fully admit that we are definitely treating 
silver as an ordinary commodity, and I ask the House to accept it that 
that ife really the right way in whiqh to regard silver. For that reason I 
need not, I think, deal inore fully with that particular line of argument 
and I do not intend either to go fully into answering what my Honourable 
friend quoted from the evidence of Mr. Benjamin Strong. We are not 
attempting now permanently to maintain the internal value of silver at nny 
particular level. The effect of our measure in this*respect can only be a 
moderate one. But it certainly does have the effect  ̂ of improving the 
internal value of silver as compared with its w ôrld value, and that effect 
is already fully evident in the actual Bombay quotations. I recognise that 
that only goes a small way to meet the needs of the case if we are consider­
ing the desirability of maintaining the value of the investments of the great 
masses of the people. But because it only goes a small way, I do not 
think that, on that ground, we should reject it. I agree with Mr. Benjamin 
Strong that if we attempted to go further than that, we should probably 
fail, and therefore we have contented ourselves with quite a moderate 
measure.

Now, Sir, turning to what was said by my Honourable friend Sir 
Purshotamdas Thakurdaa, he indicated that he might have been able to 
support, this measure and he could have found justification for supporting 
it, if it could be represented as something that was going to prevent 
deterioration in the value of the hoardings of the masses. I ask him at 
least to recognise that it has some effect in that direction.

Sir PuTflhotamdas Thakurdas: Very temporary, at the best.
The Honourable Ŝ t George Schuster: Well, Sir, whether it is tem­

porary or not in regard to the world situation is a question which none of 
us can answer, but it must have a permanent effect as regards the relative 
values of silver in India and silver outside. My Honourable friend referred 
also to other measures which might have an effect on the value of silver, 
such as a combination between the producing interests. As he knows, I 
was fully desirous of following up that particular suggestion, and we have 
throvN n out an invitation to the world that we would l>e ready to co-operate 
in any arrangement for regulating sales of silver. But I agree with my 
Honourable friend that, in the circumstances, I should be deceiving the 
House if I represented that I thought that such an arrangement can be, 
or is likely to be, very effective. In saying this, however, I do not mean 
that we will not continue to pursue this idea and to do all that we can 
in that particular direction.

My Honourable friend asked me a particular question as regards im­
ports by land. I can only tell him at the present moment that that is 
having our full consideration. I recognise that it is going to be a difficulty. 
Then, Sir....................

Sir Purshotamdaa Thakurdas: Do I take it that thi§ measure is to bo 
put through without dealing with that aspect of it?

The Honourable Ŝ it George Schuster: I do not exactly knew what my 
Honourable friend means by *‘without dealing with that aspect of it". 
W e shall have to take, of course, measures for prevention of smuggling on 
all frontiers and those measures have our consideration. I do not know 
what, therefore, I can sav further.
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Sir Punhotamdas Thakurdas: What I want to know is whether there 
is a eiistoms barrier at all on that side of the country and if so, whether 
this duty will be collected on that land barrier.

The Honourable Ŝ r George SchuBter:If it is found— and it will be our 
business to ascertain whether imports on a large scale come across any 
land frontier— if it is found that they are coming across on a large scale, 
obviously we shall have to deal with the matter.

Sir PurshotamdaB Thatordas: Do I then take it that Government wish 
to carry this measure t^irough, if they cfln, without anticipating that? 
With a 20 per cent, duty, are Government likely to prevent effectively im­
ports from the other side?

Tbe Honourable Sir George Schuster: I have to point out that we have 
not yet carried this measure through. We are considering the matter and 
I can promise him that it will be dealt with in a business-like way.

Sir Purshotaxndas Thakurdas: By executive order of the Government?
The Honourable Sir George Schuater: I do not think 1 am called upon

to say any more than what I have already stated. I promise my friend to 
consider this matter. It is a matter which on each frontier involves different 
considerations, and 1 should have to go into a great deal of detail. I think 
it sufficient if 1 say that the matter has our attention and I think we can. 
promise to deal effectively with it if it becomes an abuse on a large scale.

Sir, my Honourable friend concluded by referring to the arguments used 
by Sir Malcolm Hailey in 1921. I was prepared to have those arguments 
brought up against me. But I would say— and I think the speaker him­
self recognised the fact— that we are living in changed times and that 
are now dealing with a situation which is quite different from that which 
existed in 1921. It has been represented, and Sir Malcolm Hailey walft
quoted in support of this view, it has been represented that this tax is a
tax on the savings of the people, of the poor man. I have looked upon it
from quite a different angle. I have looked upon it, so far
as it affects the savings of the poor man, as a measure which 
will tend to improve the value of the existing savings, and if 
it is a tax at all, it is a tax which imposes possibly some sort
of obstacle on the poor man investing more money in silver. It is not
a tax on his existing savings. It has exactly the opposite effect to that. It 
definitely improves the value of those existing savings. Now, my Honour­
able friend snid that it is useless for us to attempt to divert the attention of 
the poor from putting their money into silver until we have some other form 
of investments to put before them. I think, if we were to wait until every 
measure was perfected, it would be very difficult to proceed at all. What 
I feel on this particular aspect of the subject is that, taking a long view,
it is desirable that there should be a gradual diversion of the savings of
the masses from the so-called precious metals, a diversion of those savings* 
into productive employment. That would be to the advantage not only 
of the poor themselves but also to the country as a whole. This'measure 
may give a push in that direction, and I do not claim that it can be very 
much more than that. On the other side I would point out that opportuni­
ties are available already for the investment of such savings in Post OffiC/ 0  
Cash Certificates. Those have already found a hold. Opportunities are 
also available for depositing money in co-operative societies which are 
steadily developing. Both these outlets for savings are capable of much
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gim ter development and I was pleased myself to hear one particular sug­
gestion which was made in the course of the general discussion of ^he 
Budget, that wo should offer a Post Office Cash Certificate of a smaller 
<lenomination than at present, so that there will be something more easily 
obtainable by the very poor man. *T think there is a great deal than can 
be done in that direction, and, considering the steps that have been taken 
îs regards banking inquiry and all the other steps which we have under 

'Consideration, I am sure my Honourable friend will not accuse me of being 
•dilatory in this particular direction.

Sir, rny Honourable friend, Mr. Chetty, presented my case in a different 
Avay. He said that my primary object was to raise a margin of revenue 
in order to improve the credit of the country and that the provision of a 
protected market for the sale of our own silver and the improvement of the 
value of the holdings of the masses were subsidiary objects. I do not much 
care in which order these particular objects are placed. But perhaps I am 
prepared to accept my Honourable friend's appreciation of the situation.
I am in some difficulty in answering all the arguments because there are 
so many advantages that are present to my mind in this proposal. It is 
o f course clear that, if on the one side I say it is going to give me a 
surplus for new objects, then on the other side I may be accused of asking 
for more money than I actually want. I hope I have made my position clear 
in that respect. But before I close, I ŵ ant to say something about those 
further objectB. I have also gained the impression that a certain amount cf 
the opposition to this measure is based not so much on the measure itself, 
but because our critics would desire to see the Government taking some 
other form of action for maintaining the value of silver, and not only that, 
but also because they object to what has already been done as regards the 
sale of silver. Now, as regards other measures for maintaining the value 
of silver, what is present in everybody's mind is that the Government them­
selves should cease from selling silver. That is a matter on which, in that 
speech which my Honourable friend, Mr. Chetty, (juoted, I said I would be 
prepared to give full weight to representative unofficial opinion in the 
countr>\ but I would ask Honourable Members to realise that there are 
two sides to the question. Indeed I find the position of public opinion on 
this matter rather a curious one. Here we are in India possessing one of 
the largest consuming markets for silver, and here is the Government of 
India unfortunately in possession of a great deal of silver surplus to its 
requirements. Now we have heard many arguments about India being 
self-supporting in other matters,— salt, for example, and industry of all 
kinds. Is it a very extraordinary proposition, is it a proposition which 
justifies accusations almost of “ robbery"’, that the Government should try 
to put itself in the position of satisfying, out of its own surplus holdings, 
India's own demand for silver? I should have thought, in ordinary cir­
cumstances, that that was a measure which would have commended itself 
to practically everybody in this House. After all the Government do not 
represent interests distinct from, and hostile to,̂  the people; Government* 
represent the public interest. (A voice : ‘ ‘Question") We have this 
silver to dispose of; the people of India want silver; is it unreasonable 
that we should try to put ourselves in the position of directly satisfying 
tliose needs? And I want to point this out to those who object to our 
present proposal as diverting us from the policy which they want us to 
pursue. Undoubtedly the effect of providing ourselves with our own pro­
tected market— and we accept this— ŵill be to provide a special reason for 
us to make our own sales in India to the direct advantage of the Indian 
market.
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Now, to turn to the actual facts of the situation, I have akeady given 
the House figures to show what has been the result of our sales hitherto. 
We have sold— I will repeat the figures because I think it is so important 
that they should be understood— we have sold, in the last three and a half 
years, 67 million ounces of silver at an average price of just over 26Jd. an 
ounce. Silver today in the world staads at just over 19d. The lowest 
price at which we evhr sold silver is about 22JJ. We have not therefor© 
been responsible at all for the recent fall. We hav̂ -, sold no refined silver 
at all in the market since 13th December. During these years, we have 
disposed of silver which was obviously surplus to Government’s require­
ments, because we still hold, as my Honourable friend Mr. Chetty himself 
has said, far more silver in our Paper Currency I^eserve than we ought to 
hold. We have sold the surplus silver at a price which is more than 6d. an 
ounce hither than what we could realise for it today. It is said that we our­
selves have been responsible very largely for that fall in price. But I 
maintain that our sales have been conducted with great discretion, and 
that we h îvo not been responsible for that fall. I admit that India has 
been an important factor in the market; we could not help being an im­
portant factor in the market because it is within the knowledge of everyone 
that we do hold large stocks, and that rupees are steadily coming back from 
circulation to Government treasuries. That knowledge must have been a 
“ benr”  factor in the world’-s !?ilver market. W e cannot do anything to 
help it; it is n world tendency that is going on, and whether we had sold 
or not, our position would undoubtedly have tended to depress silver prices 
in the world. Well, if that is the case, and if, by anticipating what has 
happened, we have realised for the public benefit on a matter of 67 million 
ounces a profit, a price higher by Qd. an ounce, than what we could realise 
today, I think we can at least claim that that policy has been in the 
interests of the country . But I am told that that policy would be accept­
able to this House if Government had used the proceeds for building up its 
gold reserves or its reserves in gold securities. W e are told, “ Instead of 
that, y%i simply use all this money for satisfying the Secretary of State” , 
Obviously that is what has happened. The money has been converted into 
gold securities and has, shortly after that, been realised, and used for meet­
ing commitments in London. But I think Honourable Members should 
go a bit further and consider what really has been the effect of that. It 
has not gone in meeting current expenditure at all. If Honourable Mem­
bers recollect what I said in my budget speech last year, in reviewing the 
ways and means, position of the Government, I [)ointed out that, in the 
five years from 1923 to 1028, the Government of India had met,, in capital 
expenditure in London, a total sum of .£36  ̂ million more than the net 
increase in its sterling df^bt. We h-ave been all the time in the last few 
years incurring capital expenditure in London without corresponding 
borrowings against it, and I made it clear to the House that that process 
could not go on. We have been living on reserves, and that is where the 
proceeds of these silver sales have gone. If you follow out the position and 
go into those figures to which my Honourable friend Mr. Birla referred in 
his speech on another matter, if you trace how the holding's in sterling 
securities in the Paper Currency Reserve have decreased, you will find that 
that decrease has been far more than balanced by genuine productive 
capital expenditure undertaken, in sterling. Tt has not been merely a 
matter of bolstering up exchange. The Government in fact— you may put 
it in this way— ĥave made too great a demand on the remittance market by
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expecting from its ordinary remittances to cover not only its recurrent 
expenditure, hut nlso its capital expenditure, its new capital expenditure 
in liondon. By making that demand, it has been necessary to draw upon 
the Pjftper Currency Reserve. I am not saying that that is altogether a 
desirable result. It is not, because the Paper Currency Reserve is there 
for a certain purpose, and I, in justification of sterling boirowing, have 
always said tlitit, when we incur capital expenditure abroad, we ought y»o 
increase our own capital to meet it. But still, if you are considering what 
has happened to ludia, and whether the position has been weakened or 
not, it is necessary to bear these facts in mind, and I mjght express the 
result simply in this way, that the £7 million odd, which has been realised 
b} sal.B oi silver, has ceased to be unproductive surplus silver lying in the 
treasuries of the Government of India, and has become locomotives, rails and 
rnilwuys, prodvicing interest and materially improving the economic popitioii 
of the country. That is the result; and there has been no weakening of 
India’s position as the result of these transactions. On the contrary 
the economic position of the country has been strengthened, though I admit 
that the currency reserves have been weakened.

Now, Sir, 1 am asked to give some undertaking as to Government’s 
future policy in regard to silver. There is nothing that I should like better 
than to give such an undertaking, because I am always anxious to meet 
the views of Honourable Members opposite. But I must consider my public 
responsibilities îs well, and as we stand in possession of surplus stocks of 
silver, I nnust recognise the fact that there may be times when, in the 
uublic interest, we ought to take steps to realise them. My Honourable 
mend Mr. Chetty himself has said so; he has accused us of keeping a 
hundred crores of silver coin in our Paper Currency Reserve, and he would 
like to see them converted into gold. But how can you convert them into 
gold without selling silver, and how c+m you do that without incurring the 
charge of, at least, contributing to the depression of the world price ot 
silver? I am at m loss to understand how I could, consistently with my- 
obligations and responsibilities for the finances of the counti^, give any 
permanent refusal to sell silver. But, it may be said, “ Government 
might do something short of that; let them say that they will &)t sell 
silver when it stands below 22rf. an ounce or some figure of that kind". 
That at present might seem a reasonable request; but we must face the 
realities of the situation, and if the permanent level of price of silver 
settles down at something much lower than 22<J., must we keep out of 
the market for all time for that reason? I think it would be very dangerous 
for me to give any undertaking of that kind. I am fully prepared to discuss 
this matter with any representative body in the country, and I should be 
very ^lad to have a conference on it and to go into all the aspects of the 
situation That indeed is necessary before I could give any undertaking, 
and I tlunk it is also necessary in. order that there may be an understand­
ing bn the other side of the realities of the situation. In the meanwhile, I 

1 p M think that I may, with some confidence, point to the past
record of the Government. We have conducted, as I have said 

already, our sales with discretion, and when the market became weak, we 
stopped selling at once. We have Bold nothing below a price of 22^^?., and 
silver today in the world stands at just over 19d. and as I have said, we 
have sold no silver at all in the market since the 18th of December. I 
think, Sir, that I am ju4stified in claiming that that gives us some right 
to ask the public to have confidence in us as to our future policy in the 
matter.
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Now, Sir, to turn tc the other aspect of the question, the general finan- 

<5ial aspect,— the statement of the case that we are asking for more money 
^han we really require. Now, I have many arguments, and I do not want to 
•c!onfuBe thoBe arguments, and that is why I selected for explanation at th*3 
beginning of my speech the primary foundation of my position, namely, 
that we do, to deal with the present immediate situation, require some 
•margin in reserve. I made it clear that, whatever I had in mind as to the 
future application of the proceeds of this tax, providing there should be a 
surplus, that need would remain and would justify my present demand. 
I  want \o make that clear, and not to confuse that ^ound with what I am 
flow going to say. But I do maintain that, when you go beyond that

F’ound and consider the pledges which I have given and the purpose which 
have made clear to this House, there are very special grounds for support­

ing Government when they ask for this money. We have had many points 
put up in the course of this debute, many demands for reduction of duties, 
and in answer to some of them I have already given definite undertakings. 
We are ourselves in this present Budget proposing a reduction in the e.re­
port duty on rice. I want this  ̂money to make it possible for me ^o 
afford to give this reduction. We are faced with the dis­
appearance of our opium revenue. That every one knows about. I want a 
margin to be available to meet the growing need which the gradual loss 
of this source of revenue will create. I have been 
asked, and the demand has been pressed very strongly, that an 
income tax-reform should be introduced, allowing losses incurred 
in trading in any one year to be carried forward to the next year.
1 have regarded myself as definitely pledged to introduce this change as 
soon as I could feel certain that the Government's financial position made 
it possible. It may mean, particularly when it is introduced at a time like 
the present, a very substantial loss. It can only be introduced gradually, 
picking up one year at a time, but if it is introduced now, it may meian a 
Tery substantial loss. If I am left without any margin of revenue, the pros­
pect of such a reform must be indefinitely postponed.

The^ in this Budget we have already made a start, I admit it is a small 
•start, to adopt measures for the encouragement of sugar production. Thia 
start is sufficient, because no scheme is yet ready to require more money, 
but I fully realise that much heavier demands may come upon us in the 
future for the encouragement of the sugar industry. Indeed only yesterday 
the demand was put forward that the whole of the 180 lakhs which we are 
■getting from additional taxation ought to be reserved for measures for tho 
improvement of sugar cultivation. In that direction again advance will 
become quite impossible unless we have some margin.

Then again there is the question of strengthening the financial position 
of the provinces. My friend Pandit Hirday Nath Kuneru asked, why do tho 

'Government take this step when as regards every other step they say, “ Let 
UB wait until we get the Report of the Statutory Commission” . 1 agree 
that is quite a good point, but I would simply remind him of the fact that, 

tor the moment. I  want this margin to meet the immediate situation but 
that it is an additional argument in favour of this taxation, that we havo 
behind us definite purposes which, I am sure, will commend tKemselves to 

■this House and to everybody in the country. For we know that constitu­
tional reforms will have very little chance of success unless more generous 
provision of revenue can be made for the provinces. Now, I  am not going 
to  be drawn into any reply as to the constitutional difficulties of effecting
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this distribution. We all recognise the great difl&culties that there will be 
in devising a scheme whereby money, which is collected through the agency 
of the Central Government, shall be distributed among the provindes. W e 
have got to f^ce that. It is one of the essential problems of the situation, 
and I  think Honourable Members will find that it will have very fully 
considered in the Eeport of the Statutory Commission and in the particular 
section of the Eeport which will contain the recommendations of Mr. liayton. 
It reniains as one of the great tasks before us next year to deal with that 
particular question. The constitutional difficulties cannot be used as a valid 
argument against providing ourselves with funds. But apart from the needs 
of the provinces, I  see other needs which I  am sure will commend themselves 
to this House- Honourable Members Imow, because I  have repeated it ver\̂  
often, what great hopes I hold for the results from the Banking Inquiry. 
There is no doubt that measures which we may wish to start as *a result 
of the Banking Inquiry and experiments which we may wish to have carried 
out will require money. There are all sorts of needs of that kind.

I  think, Sir, I  have said enough on that subject to satisfy Honourable 
Members what is my purpose in asking for a financial measure which^ if 
things go well, will put me in possession of a surplus. But then another 
argument is brought forward. It is said, “ If you this money before 
you want it, you are likely to be extravagant, you are not likely to resist 
demands from spending departments''. Under that heading also I  regard 
myself as pledged as fully as I  possibly can be, because we have promised 
to carry out this Betrenchment Inquiry. I  have given this House the 
most solemn undertaking that, pending the further examination by this 
Inquiry^ no extravagance of any kind will be permitted, and I  would ask 
the House to accept that undertaking. “ B u t"  I may be told ' ‘all that 
you have told us simply amounts to promises'*. On such a statement, Sir, 
I do feel, that I  am entitled to ask Honourable Members to go back over 
the sppoches which I  have made in this House, and to point out to me any 
single promise which I have made which I  have not carried out.

I have one more argument. The Honourable Mr. Chetty referred to 
my point about strengthening India's credit. I  do attach very greiit im­
portance to that, and I hope Honourable Members may have noticed, in the 
past few days, a very encouraging improvement in the prices of Indian 
sterling securities in London. A c c o r ^ g  to newspaper figures, which I 
saw this morning— I have not verified them yet by direct telegrams—  
the Government of India per cents, now stand at 67^. They have 
rison since early in March from 58 to 67J. JTow, I do not claim all the 
credit for that. It  is largely due to the cheapening of money in London. 
But British Government securities have not risen to anything like the 
same extent. Whereas per cent. British Conversion loan has risen 
from 75i to 77^, pur 3^ per cent sterling loan has apparently come up 
from 58 to 67J. That is a rise of points as compared with the rise 
of 2 points in British Securities. I  do believe that, to some extent, that 
favourable turn in our credit in London has been due to the Budget 
containing strong finaticiial proposals, and I  would appeal to Honourable 
Members to take no step now which may convey the impression abroad 
thfet we are not out to take every possible step to maintain our financial 
position.

V .

Beyond I  would ask Honourable Members to read into this Budget 
an attempt to m ake.a start in a constructive policy of developmeht. I
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agree that the first steps are small, but I think that in many depc^- 
ments the intention is very apparent and that policy cannot be carried 
out unless we have adequate funds. I  would appeal to Honourable 
Members to trust my judgment in this matter and my judgment tells 
me this,— t̂hat this is the time to make a big move forward in slaength- 
ening our financial position. If we can put ourselves on a sound basis 
now, we can go forward undertaking in ever-increasing measure tihat 
constructdve programme which the country so badly needs. If I  might 
emulate my Honourable friend, Mr. Kelkar, and quote poetry, I  would 
quote some very well known lines:

'There is a tide in the affairs of men 
Which taken at the flood leads on to fortune;
Omitted, al] the voyage of their lives 
Is bound in shallows and in misery.'*

Now,, Sir, if we restrict our resources now, I  look forward to a period 
when all our efiorts will be “ bound in shallows and in misery*', but if this 
House votes adequate funds, we shall have taken the tum  of the tide, 
and, withouit any burden being felt by the country, will be able to 
advance to a programme of constructive work and great benefit.

Mr. President: The question is:

**That in Schedule I to the Bill, the proposed amendment No. 6 be omitted and 
the subsequent amendments be renumbered accordingly/’

The Assembly divided:

AYES—49.

Abdoola Haroon, Haji.
Abdul Matin Chaudhuiy, Maulvi. 
Agnihotri, Mr. K. B. L.
Aney, Mr. M. 8.
Ayyangar, Mr. K. V. Bang^wamL 
Bhargava, Pandit Thakur Das. 
Birla, Mr. Ghanshyam Das.
Ohaman Lall, Diwan.
Chettiyar, Rao Bahadur P. T.

Kumaraswami.
Chetty, Mr. H. K. Shanmukham. 
Das, Mr. B.
Das, Pandit Nilakantha.
Dutt, Mr. Amar Nath.
Farookhi, Mr. Abdul Latif Saheb. 
Gour, Sir Hari Singh.
Gulab Singh, Sardar.
Ismail Khan, Mr. Muhammad 
Iswar Saran. Munshi.
Jehamgir, Sir Cowasji.
Kelkar, Mr. N. 0.
Kidwai, Sheikh Mushir Husain. 
KuTv̂ ru, Pandit Hirday Nath.
Lahiri Ohaudhury, Mr. D. K. 
Î4ilchand Navalrai, ICr.
Malaviya, Pandit Krishna Kant.

Mitra, Mr. S. 0.
MoHy, Mr. H. P.
Munshi, Mr. Jehandr K.
Murtuza Saheb Bahadur, Maulvi 

Sayyid.
Neogy, Mr. K. 0.
Pandya, Mr. Vidya Sagar.
Patil, Rao Bahadur B. L.
Prakasam, Mr. T.
Purshotamdas Thakurdas, Sir. 
Rahimtulla. Mr. Fazal Ibrahim.
Rajan Bakhsh Shah, Khan Bahadur 

Makhdum Syed.
Rang Behari Lai, Lala.
Rao, Mr. Q. Sarvotham.
Reddi, Mr. T. N. Ramakrishna. 
Sarda, Rai Sahib HubilsB.
Shafee Daoodi, Maulvi Mohammad. 
Siddiqi, Mr. Abdul Qadir.
Singh, Mr. Gaya Prasad.
Sinha, Kumar Ganganaod.
Sinha, Mr. Rajivaranjan Prasad. 
Sitaramaraju, Mr. B.
Talajtuley, Mr. S. D. 
Venkatakrishnayya Choudhri, Mr. P. 
Yakub, Maulvi Muhammad.
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Abdul Azi2, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Alexander, Mr. W.
AnwaT'Ul-Azijn, Mr.
Banarji, Mr. J^narayan.
Baum, Mr. £. F.
Bhuto, Mr. W. W. lUahibakhih. 
Chatterjee, The Revd. J. 0.
Cocke, Sir Hugh.
Cbsgrave, Mr. W. A.
Crawford, Colonel J. D.
Crerar, The Honourable Sir Jamei. 
Daial, Dr. R. D.
Dutta, Bai Bahadur S. C.
Ferrers, Mr. V. M.
French, Mr. J. 0.
Ghazanfar Ali Khdn, Raja.
Ghuznavi, Mr. A. H.
Gidney, Lieut.-Colonel H. A. J. 
Gwynne, Mr. C. W.
Hamilton, Mr. K. L. B.
Hardy, Mr. G. S.
Heathcote, Mr. L. V.
Howell, Mr. E. B.
Jawahar Singh, Sardar Bahadur 

Sardar.
Lamb, Mr. W. 8.
Lindsay, Sir Darcy.
Mitchell, Mr. D. G.

The motion was negatived.

Mitra, The Hononrable Sir Bhaptndra 
Nath.

Mitter, Th« Honotirable Sir Brojendra. 
Monteath, Mr. J.
Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. 0.
Noyce, Sir Frank.
Pai, Mr. A. Upendra.
Parsons, Mr. A. A. L.
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. 0.
Rau, Mr. H. Shankar.
Ray, Mr. K. 0.
Sahi, Mr. Ram Prashad Narayan. 
Sams, Mr. H. A.
Sarfaraz Hussain Khan, * Khan 

Bahadur.
Sarma, Mr. R. S.
Schuster, The Honourable Sir George. 
Scott, Mr. J. Ramaay.
Shah Nawaz, Mian Mohammad. 
Singh, Mr. Adit Prasad.
Slater, Mr. S. H.
Suhrawardy. Dr. A.
Sykes, Mr. E. F.
Tin THat, Mr.
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M.
Ziauddin Ahmad, Dr.
Zulfiqar Ali Khan, Sir.

Bai Bahadur S. 0 . Dutta (Surma Valley cum  Shillong: Non-Muham­
madan) : Sir, I  beg to m ove:

“ In Schedule I to the Bill the proposed amendment No. 6 be omitted and the 
subsequent amendments be renumbered accordingly.’ *

Sir, item No. 45 of Schedule II  of the Indian Tariff Act levies a special 
duty of 11 per cent, on cotton piece goods. Item No. 6 of Schedulo I 
of the Finance Bill proposes to omit that item No. 45 in the Tariff A ct ; 
and thereby apply 15 per cent, ad valorem tariff for textiles to cotton 
piece-goods also. My amendment proposes to retain the special duty of
11 per cent. I find there is a section of non-official Members in this House 
who are for raising this duty for protection purposes. I  wish to point 
cut that, whatever variaticiis they wish to make in this duty can be 
made appropriately in the other Bill, the protection Bill which we were 
discussing the other day. The advantages will be this. If my amend­
ment is allowed, then the tariff duty of I I per cent, will remain per­
manent, but if the House wants to make any change in the Tariff Bill 
that will come later on̂ , the protection will be for three years only, for 
at the end of that period there will be an enquiry into the necessity 
for protection. I  ^ s h  the House to bear this in mind, namely, that the 
rate of tariff protection will be revised after the period of three years. 
So that, instead of making a permanent alteration in the tariff to 15 
per cent., it is better that the House should make a charge only for three 
years, if the House is so minded. Or if the House so desires, it can, 
even under the protection BiU, f^fter referring it to the Select Committee,
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[Rai Bahadur S. C. Dutta.J
raifec the duty to 15 per cent, without makmg any discriminating protec­
tion, or accept the amendment of Pandit Madan Mohan Malaviya. 
But it is desirable that no permanent disturbance should be made in 
the tariff by this Bill, because as I pointed out in my speech yesterday, 
the effect of such a tariff is to perpetuate an evil and where it is a 
question of great losses to the consumer and comparatively smaller gain 
to the Government, the tariff should never be high.

I also wish the House to realise that the existing system of taxation 
presses imduly upon the poor as a large number of the necessaries of 
life are being taxed, I  find from the proposal of Government that they want 
to stabilise the finances. These are not proposals of a temporary nature. 
The increase is not meant to be debited after a year or two to meet the 
exigencies of the present financial situation,, but to stabilise the finances 
to meet provincial deficits. Sir, the unsuitability of these present pro­
posals to meet provincial deficits has been referred to by other Members. 
I think the reference to it is unfortunate. It is to be hoped that when 
provincial autonomy is realised, it will be done by dividing the sources 
of revenue between the Central Government and the Provincial Govern­
ments in such a way that each would be free in its action as regards the 
sources of revenue, so that when the lines of division are drawn there 
will be no further scope for doles from one to the other. The very 
object of the Budget being not only to balance the Budget but also to  
keep a reserve so that they might contribute something to the pro­
vincial revenues, it is clear that Government wish to make these proposals 
permanent. Sir, when the cotton duties were raised to 11 per cent, it 
was hoped that the utmost limit was reached. Tt is now found that 
that hope has been dashed to the ground.

Sir, since reference has been made to the provincial deficits and the 
need for replenishing the provincial revenues, I  ask, are there not alter­
native sources of revenue from which the provincial finances can be re­
plenished? Are there not other alternative sources of revenue at the 
disposal of the Government of India by which the Central revenues can 
be rijpleniflhed ? I find that there are various suggestions in the Report 
of the Taxation Inquiry Committee. Why are not these valuable sugges­
tions being utilised? I refer to this because the tariff duties are, still 
being raised higher and higher, following as it were the -lino of least 
resistance. Because whenever an article is proposed to be taxed or the 
duty is proposed to be increased, there happen to be some producers of 
that commodity in the country who think it their duty to support it 
on the ground of* affording protection. Sir, it is necessary that the 
conscience of Government should be roused and the conscience of the 
House also should be roused to find alternative remedies instead of 
laying the burden on the poor. W hy not widen the basis of income-tax 
so that the net income from all investments may be taxed? That would 
relieve the financial difficulties of Government and at the same time 
Government will be in a poeitioti. to give relief even in tiie matter of 
income-tax by raising the minimum amount that should be free and also 
reducing the rates of income-tax.

Then again, as reference has been made to the needs of the provinces*, 
why not equalise the succession duties? It is a mos;!; inequitable system 
of taxation that prevails in the case of the succession duties, certala
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communities are taxed, while otihers are not; certain provinoeB ai*e taxed 
while others are not; certain assets are taxed while others are not. The 
European community to whom the old Succession Act applied liave to 
pay duties not only on taking probates but also on intestate succession. 
What is tihe case in Bengal and other provinces to which the Hindu 
Wills Act applies? They are to pay duties on taking probates. The 
taking of probate is compulsory as regards Hindus, Sikhs and others but 
not so in the case of Muihammadane in Beng'al and Assam, and not so 
in the case of people other than Europeans as regards other provinces. 
Is it not most inequitable? There is another succession duty for peraons 
who are not bound to take out letters of administration or probate. They 
nre to pay duties on only certain assets, viz,, debts due to the deceased* 
When they are to take succession certificates only, particular assqts are 
selected, but that even not universally. They are to tax duties only 
in the case of their instituting a suit or rather getting a decree in court. 
Is not that a most inequitable system of taxation? If that be remedied, 
all difficulties of provincial revenues would be removed. W ill not the 
Government of India in that case be able to keep to itself all the income 
from the receipts of income-tax? And the difficiJties of the Gbvemment 
of India will be solved.

When I  refer to these it̂ ^ms I do not mean that these are the only 
remedies to meet the financial situation, but they are only illustrative. 
There are various methods of taxation which will be found to be more 
equitable than the present system of taxation which presses so heavily 
and unduly upon the poor, and it is the duty of this House to find ft 
remedy. It is more a duty of this House than that of the Government 
to find a remedy instead of remaining content vrtth simply making 
unavailing protests.

Pandit Nllakantha Da»: Has the House any power to find a remedy
in this B ill?

Rai Bahadur S. C. Dutta: You are not helpless. This House is not 
helpless in finding a remedy. The House can suggest a remedy. If you 
reject the Government's proposal it will be an indication that there should 
bo a halt, a pause in the present system and an inquiry as to 
the basis of revising lh<y financial system, I  hope there are many 
suitable remedies whioh may be adopted by joint consultation between 
the Government and this House by instituting an inquiry. There was 
such an inquiry by the Taxation Inquiry Committee. Its results are 
available. Now there is this remedy that I  suggest. The House^ instead 
of remaining content with mere unavailing protects, must adopt this 
remedy. That will be a warning to the Government. There was no 
proposal of cut in the Budget of the Honourable the Finance Member. 
There was a discussion in this House as to the responsibility of non-ofiicial 
Members. I f  the Honourable Members have studied the Budget and 
found no remedy, no proposal for a suitable cut, then it might be consi­
dered that the Budget of the Honourable the Finance Member is unassail­
able. The IHanourable Member, Sir Cowasji Jehangir, raised a very impor­
tant point and there was some discussion in this House and the Honour­
able the Finance Member also echoed the same sentimer^ts. Some expla­
nation was given on behalf of the non-official Members. One reply was 
that the non-official Members are not responsible, because they did not know 
whether it was possible for the Honourable the Finance Member to make a
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saving and whether it was possible to make large cuts because large policies 
could not be discussed in the course of the budget discussion. But it was 
possible to discuss and suggest cuts as regards new services, new expen­
diture. Those proposals for cuts as regards new services might be pressed 
to a division, if the explanation given be unsatisfactory.

X r . Preddenl: What is the Honourable Member doing? This is not the 
general discussion of the Budget.

Bai Bahadur S. 0 , Dutta: 1 am only discussing the duty of the Mem­
bers of this House.

Mr. President: He must bring a separate motion for that purpose. The 
Honourable Member must at present restrict himself to the amendment.

Bai Bahadur S. 0 . Dutta: I  am speaking to the amendment whether it 
is not the duty of this House to balance the Budget, that is the point I  am 
discussing, and this arises on that question whether it is the duty of this 
House to balance the Budget. Then there was another discouraging cir­
cumstance in this case. It was this, that it would have been useless for 
non-official Members to make suggestions for cuts as there would be no 
opportunity to put them to the vote. The Honourable the Finance Mem­
ber has got his Budget granted. But he is not bound to spend all the 
amount. He can effect savings. I  therefore ask this House to accept my  ̂
motion.

X r. Amar Nath Dutt (Burdwan Division: Non-Muhammadan B ural): 
Sir, it is very generous of you to call me to support my Honourable friend.
I wish the Honourable Members of this House who are absent from 
thie House had heard him when he was delivering his interesting speech. 
In fact, those who were present listened to him with that respect and 
with that attention which the speech of my Honourable friend deserved. 
What was he proposing? He was proposing a reduction of duty which 
will benefit the poor, and as soon as this fact became apparent to the 
Members of the House, the small number of Members who were present 
began to listen to him with rapt attention, and the Chair also was pleased, 
seeing the cogency of the reasons advanced by him, to permit him to go 
on. Now. what was he pleading for? To keep the clause as it is. In 
fact, I would favour the abolition of all duties. I myself am a free trader. 
I do not believe in protection except in cases of basic industries of national 
importance. Protection may benefit the capitalists, and we are at times 
taken to the slaughter house to the detriment of the interests of the poor. 
Here my friend, coming from far off Assam, the land of coolies, and where 
the conditions of life are so trying, I  thjnk he was right and just in 
pleadinc for a reduction in the price of dhotis. That^is what he was doing, 
and I hope this simple fact will £^ppeal to every Member of this House 
who is asked to siipport a measure which will enable the poor to get suffi­
cient clothing to cover themselves by lowering the price of cloth and to 
have enough cloth during winter to protect them from cold.

Pandit Vilakantha Daa (Orissa Division: Non-Muhammadan): May
I  point out, Sir, that in winter woollen cloth is necessary, not cotton 
cloth.
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Mr. Amar Vath Dutt: Woollen cloth is for rich people, not for the 
poor men, half-fed and half-clothed, not having even anything to cover 
themselves with. I know of labourers who cover themselves during 
winter with chattaia made of palm leaves. They know of no woollen cloth. 
Here my Honourable friend was pleading for cotton goods only, and I  
think this has also elicited some amount of sympathy from my friend. 
Sir, I  b©g to support the amendment.

Mr. President: The question is;
‘ *That in Schedule I to the Bill the proposed amendment No. 6 be omitted and the 

Bubaequent amendment be renumbered accordingly.’*

The motion was negatived.
Mr. M. S. Aney (Berar Bepresentative); I  do not want to move my 

amendment No. 21.*
Pandit Nilakantha Das: I have got, Sir, two amendments in my name. 

Nos. 22 and 23. They practically come to .the same thing. Amendment 
No. 22 is th a t:

*‘In Schedule 1 to the Bill, for the proposed amendment No. 7 the following be 
substituted :

‘7. Item No. 4 of Schedule III bo omitted*.'*

That IS, this amendment is to abolish the export duty on rice that is now 
levied. Many of my friends will wonder how I have induced myself to 
propose the abolition of all export duties on rice. In thie country where 
by tradition and environment practically it must be the policy that no 
foodstufiFs should be exported, any diflficulty which is put in the way of 
exporting a foodstuff like rice should prima facie commend itself to our 
people, but today I am in a very peculiar position. Though ordinarily it 
should be a common theory, especially in such a poor land, and especially 
in my constituency, Orissa, that no foodstuffs should go out, today I find 
I  fihall have to propose this amendment rather forced to pro­
pose it under circumstances that. I  may say, have l ê^n 
created by thie heartless Government. Whenever we think of rice export 
duty, it is the general tendency of Honourable Members to look to Burma. 
I have never myself been to Burma. Though export of rice is necessary 
there, 1 cannot exactly depict from my experience what the condition of 
tbe ryot there is. I may read passages from here and there, but that 
reading often times would suggest things which would never bring the 
actual state of affairs home either to myself or to my friends. I  shall 
spesdc here of what I  know from my own experience, in my own consti- 
tuenoy.

I do not know what element of world conditions in the rice trade have 
entered into our Indian conditions for producing the present depression. 
But as far as I can see, it is the ratio muddle which first began this depres­
sion, and in a vast agricultural country like India the effect ol one set 
back at big centres like Bombay and Calcutta has its repercussion in the 
villages, and for a time it goes on. In the appreciation of the rupee to 
the 1«- 6d. ratio, the difference in price to the exporter, rather the dis­
advantage, is theoretically only two annas in the nipee. I  do not know 
how it has come about that the price of rice or paddy today in my place 
has gone down by something like CO to 80 per cent. People have not been

***Thftt in Schedule I to the Bill, the proposed amendment No. 7 be omitted.**
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[Pandit Nilakantha Dafl.]
able to aeU their rice for tbe last three years. I  am not going to take the
figures in the statistics repoi t̂s and accounts that are published. Some 
of my friends may think that the export of rice has moreased dunng the 
last three year's. May ‘be, for rice is the only article of tbe peasant m 
rice-growing areas to be turned into cash for everything else that is neces­
sary for living and carrying on husbandry. Less price may well mean 
more export. But whether the export is more from Burma, or Cochin, or 
Orissa, or Bengal, I do not exactly know, nor do I  care ta know. For I  
see the facts and the conditions with my own eyes. What are the con­
ditions about rice in my constituency? I will illustrate the whole subject 
by a description of it and I believe the entire situation in the rice-growing 
parts of the country cannot be otherwise.

In my constituency the ryot gets very little. Gentlemen in this House 
will not be able to understand at once what settlement operations mean 
in my own part of India. These settlement operations are going on in 
Orissa and in some districts in Bengal; in eome districts it has ended, 
and in other districts it is going on still; and you will be surprised to 
learn. Sir» though the general circular of the Bihar Government has been 
to the effect that the ryot will have to pay four annas increase in the 
rupee, this 25 per cent, under the rules has been manipulated to an 
extent that in some cases it amounts to an increase of 100 per cent. iFor 
certain lands of one of my friends in a village it has increased from 
Bs. 80 to Bs. 169.

This is not however a singular case. Here in this connection 1 must 
give to the House some in fo^ation  which may not be palatable to some. 
Last year some of my friends in my constituency were thinking of launch­
ing civil disobedience on this issue, I  mean, non-payment of land taxes.

They would have done it, successfully, for the people are utterly 
• helpless and have practically lost all interest in land they hold. 

Though they may not often be theoretically so much in favour of readily 
taking to civil disobedience in this particular item of non-payment of 
land tax, it is their inability to pay which would have at once driven 
them to resort to this method of securing relief. They don’t often know 
where they would land if they adopted that weapon, but they do not 
mind it. They have been driven to this kind of desperation in matters 
of life and particularly of property on account of settlement and other 
operations in that uncared for land of Orissa. But I may inform you, Sir, 
we have got to pay our land tax mostly not to the Government direct, 
but to the intermediaries, i.e., zamindars. Many of our zamindars are 
absentee landlords who spend most of their time in Calcutta and other 
places. In the first quarter of the last century when Orissa was annexed, 
our land revenue was farmed out in Calcutta without our people kpowing 
anything about it. Thus most of our zamindarees were created and sold 
in Calcutta. However, Sir, this was the difficulty for which non-payment 
of land tax could noi be undertaken* Now in addition to the crushing 
land tax, Sir, there are also the Chowkidari tax and other taxes paid 
directly and my friends in some parts of my constituency are probably 
thinjppg of resorting to such a tax, if non-payment of taxes is to be under­
taken.
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Sir, my object here is to give you an idea of the heavy land tax in itiy 
constituency, and when the land tax is growing, the ryot cannot get any 
money for his rice to make his two ends meet. The rate of rice, I  mean 
poddy, which was 2J years ago Bs. 5-12-0 per bag, is now Es. 3-8-0 per 
bag (a bag means 2 maunds), and the cultivating ryot who is taxed 
sometimes Rs. 8 to Rs. 12 or sometimes much more per acre cannot, 
at the present rate of rice, expect a margin even from the gross produce 
of his land. Sir, the produce of the land in our parte varies from 5 to 
12 maunds of paddy per acre, which at the present price will bring him 
say, from Es. 9 to Rs. 21. Out of this, he will pay the expenses of 
cultivation and land tax, and invest in stock and cattle, and then maintain 
himself and hi-s family, educate his children, spend on ceremonies, and 
whnt not. Now you have seen the margin, Sir. You can well realise, 
at the present rate for rice, to what straits the ryot has now been reduced. 
If perchance one of his bullocks dies, he will have not only to sell «w ay 
all that remains after paying his land tax, but will either mortgage or 
sell his land, and By so doing he will be utterly ruined. If the Honour­
able Member .could find time to come to my constituency, at least once 
during his term of office, I should be very pleased to show him personally 

[how% if the price of rice is not increased, there will be complete ruination 
.among the ryots of Orissa-

Then again, Sir, after levying the protective and revenue duties to an 
enormous extent, you are going today again to raise the price of cloth which 
is a primary necessity of life, and you are also going to raise the price 
o f sugar. You are virtually preventing the poor rj^ot from taking a bit 
•of sugar. At such a juncture you don't think of abolishing or substantially 
reducing the duty on rice. You expect the poor ryot to fill your treasury 
by all means possible, injudicious as many of them are; ^till you are not 
adopting measures by which you can increase liis purchasing power.

In their proposal. Sir, the Government are propoBing a reduction of 
9 pies out of 8 annas which is the present export duty on rice. I  am simply 
surprised at the money-making propensity of our friend the Finance 
Member. The money will safely come into the treasury, but where will 
the 9 pies go to? Will it not in this case also find its easy way to the 
middleman's pockets? I wonder how the poor salt only has the peculiar 
misfortune of conveniently transferring all the small reductions in its duty 
into the pockets of the middleman. Prom those Benches the argument 
has always been flung at us that the money obtained by the reduction of 
four annas out of the duty on salt will go to the pockets of the middleman; 
it will not benefit the consumer. The four annas in the rupee will go to 
the pockets of the midleman, when it is the case of salt. When it comes 
to export duty on rice, 3 pice in three annas w’ill clean go to the pockets 
of the cultivator who sells his rice. Of course, the argument WM given 
more definitely in the time of the predecessor of my Honourable friend 
over there, and he may refresh his departmental memory by'’ looking into 
the previous proceedinge of this Assembly.

There is another question about adjusting the Budget. It htts been refer- 
red to and discussed by Members on all sides. The theory seems to be that 
if we cut down name duty, if thereby Qovemment’s income comes down by 
a substantial amount, we are to find the money. Some Honourable Membew 
feel even anxious to find the money. But we must not forget that only
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some items of the Tariff Act are before us to discuss in this Bill. W e 
have not to consider the whole question from the very bottom. W e are 
not even allowed to propose an increase of income on any item, if we 
desire it- Our duty is to reduce and not to increase, for the entire State 
purpose is not being here adjusted in consultation with us. It does not 
matter if, on account of our amendments, there comes to be more or less 
money in the pockets of the Government. That is their look out. They 
have got, I  may suggest incidentally, enough money at least in their re- 
serve funds, if nowhere else, to borrow from, though the funds are only 
in account, and not in actual cash reserve mywhere as I  had painfully to 
leam the other day in connection with Railway Beserve in the Standing 
Finance Committee for Railways.

Mr. President: These are general observations. The Honourable 
Member will realise that we are now on amendments.

Pandit Nilakantha Das: I am simply making the point that, if reducing 
this duty affects the Government purse, we are not concerned. I am doings 
so, for many of my Honourable friends have referred to this aspect of thê  
question.

Hr. President: That applies to every amendment.

Pandit Nilakantha Das: I am in a very awkward position, Sir, for 
many of my friends seem to be under a misapprehension of the entire situa­
tion, and I  must clear the misapprehension before I count upon their support 
and votes.

Mr. President: I  cannot allow repetition of the same alignment.

Pandit Nilakantha Das: No, Sir, I have already done with that aspect 
of the question. Now, I would simply say this. Even this nine pies re­
duction will simply mean, according to their own arguments, a loss to* 
the Government purse. It will come to nothing, no help so far as the culti­
vator is concerned. It will go to the pockets of the middleman. Therefore 
I hope you will agree ^vith me when I say that, when the Government have 
agreed to the principle of reduction at a loss to their own purse, let them 
come to the logical issue arising out of their own measure, and apply the 
reduction reasonably and usefully by reducing to its entire extent, i.e.,, 
abolishing thie rice export duty. Sir, I move the amendment.

(Mr. K. C- Neogy stood up.)

Mr, President: Does the Honourable Member want to speak?

Mr, K . 0 . Neogy (Dacca Division: Non-Muhammadan Rural): Yes.

Mr, Prssident: Then, we had better adjourn now.

The Assembly then adjourned for Lunch till a Quarter Past Three of 
the Clock.
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The Assembly re-assembled after Lunch at a Quarter Past Three of the 
Clock, Mr. President in the Chair.

THE JNOIAN. FINANCE BILL, 2247

ICr. K . 0 . Neogy: Sir, I  hesitate to support the rather drastic proposi­
tion which has been advanced by my Honourable friend, Pandit Nilakantha 
pas, though I have a good deal of sympathy with what he said in support 
of the amendment. It is a very complicated question. If the prices ot 
food-stuffs fall below a particular limit then the producer suffers. If, as 
ft result of stimulating export, a comparative scarcity is produced prices 
are raised, and then the consumer suffers. It is very difficult therefore 
all at once to say as to whether the Government of India should be called 
upon to surrender a large amount of revenue which they have budgeted 
under this head, for the purpose of stimulating export without know­
ing what the effect of that stimulation may be upon prices generally. I  
specially regret the absence of my Honourable friend U. Tok Kyi from 
the floor of the House on the present occasion, because it will be remem­
bered that the question of the abolition of the export duty on rice came 
up for discussion more than once in this House at his instance. When 
we consider the question of export of rice, Burma looms very large before 
us. Although other rice-producing provinces like Bengal and Madras come 
in for considerable quantities by way of export, the difference in the 
quantities exported from Burma on the one hand and from the rest of India 
on the other is so large that for all practical purposes we might almost 
omit from our consideration the cases of the other provinces. It is for 
this reason particularly that I regret the absence of my Honourable friend 
U. Tok Kyi. Sir, the Honourable the Finance Member, in his budget 
speech, has justified this slight reduction in the export duty on the ground 
that the fall in prices all the world over has affected the Indian producer 
very adversely. That, • of course, is a correct statement of the position 
though it does not give us an entirely complete picture of the position, 
S’ir, on going through the official review of the trade of India for the 
year 19^-29, one finds that it is not merely the fall in prices that has 
affected the position of the Indian grower, but it was also the appearance 
of other competitors in the field, particularly in Europe, that complicated 
the situation. For instance we read that so far as the eastern markets 
are concerned, the depression was due mainly to the fact that both Indo- 
China and Siam had bumper crops in the season 1927-28. Then with 
regard to the European market the position appears to be as follow s: The
United States of America, Spain and Italy have taken to the production 
of rice in fairly large quantities since the end of the war. Exports from 
these countries have been mainly to Europe and these exports have affected 
the market for Burma rice in the European countries.

Now, Sir, there is a further fact, namely, the embargo which the 
Japanese Government have imposed on the import of rice, particularly 
from India, as far as I  know. We, at one time, were under the impression 
that the Japanese Government were forced to take this action in retaliation 
of the Indian cotton yam protection measure which was passed by this 
Legislature in 1927. As a matter of fact, Mr. Jamnadas Mehta at one 
time put a question in this House, drawing the attention of the Govern­
ment to the necessity of raising this question of discriminatory action on 
the part of the Japanese Government at the League of Nations. But, Sir, 
we read in the official chronicle that the Japanese Government were fo rc^  
to this decision as a result of the bumper crops which they had in their



[Mr. K. c. Neogy.] 
own country during successive years, and it is for this reason ttat tbe 
prohibition against imports is still supposed to continue in that country. 
My principal point is that it is not enough for Government to adjust the 
tariff for the purpose of stimulating export, but they ought to have a sort 
o f constructive policy in this matter, for I find that, so far as the European 
markets are concemcd, this reduction in the tariff will not be of much avail 
to the Burmese rice producer, because, as I read in this official publica­
tion, “  The competition of the American and other overseas countries in 
European markets has been facilitated by the system of grading and better 
marketing methods that.the rice producers of those countries adopt 
Now, my Honourable friend the Honourable the Finance Member proposes 
to reduce the tariff by nine pies out of three annas. This can hardly enable 
the Burmese rice producer to compete in the European markets against 
better graded rice which is being supplied in those markets.

The next point is this that the present depressing condition of the rice 
market is due nbt merely to the low prices that obtain all the world over, 
not merely to the bumper crop that Burma had in the past, but also to 
the large imports of rice into India from abroad during those years when 
prices were abnormally low. I have collected a few figures which will ex­
plain the position.

In 1925-26, India imported 649 tons of rice from abroad valued nt 
Its. 1,27,000 and odd. In 1926-27 the fig;ure went dow^i to 289 tons 
which was valued at Rs. 66,318. In 1927-28, when there was already a 
slump in the Indian market we find that the quantity of rice imported 
into India from abroad went up to 68,9.')4 tons valued at Rs- 92,14,804. 
Then again in 1928-29 the quantity went up much further, 1,25,426 tons 
valued at Rs. 1,79,32,000 and odd. Now, Sir, on a reference to the prices 
I find that during this period the declared values per cwt. ()f exported 
rice from India was Rs. 8-1-7 per cwt. in 1926-27; it fell to Rs. 7-18-1 in
1927-28, and to Rs. 7-5-9 in 19M-29. And it will be found that when the 
prices fell in the years 1927-28 and 1928-29, and when we imported abnor- 
inally large quantities of rice in these years, the average prices at which 
those quantities were imported were below the Indian prices by about a 
rupee; that is to say, the other countries were dumping their extra stocks 
of rice into India just at the moment when our own home market was 
in a vei^ depressed condition. It does not appear that Government 
took any action to regulate these imports on the lines that the Japanese 
Oovemment did; and here I  want to ask the Honourable.Member in 
charge whether it is not necessary for Government to have a constructive 
policy in this matter beyond a mere tariff adjustment.

Now, Sir, dealing again with the prices, I find that in the month 
January, 1980, which is the latest period for which we have got published 
figures, the declared value per cwt. of rice exported from India stopd al 
Rs. 6-15-6, which is much below the corresponding figure for 1928-29, 
.which was Rs. 7-5-9. I think the House \\ill realise that. the present 
seriousness of the position has been brought about, not merely by the ifŝ ut 
in the homfe market, but also by the large imports that we are having 
frMn abroad. I undoubtedly recognise that the imports ha,ve b e ^ n  to 
diminish of late months, and we may not be faced with a .similai* situ­
ation as we were in 1928-29. But I want Government, oti this oecai^ion,

make a statement of their policy as to whether, if similar circum­
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stances were to be repeated, they would take any’ ective action for the 
purpose of regulating imports at a tune when thqy woul^ embarass th(i 
Indian market. The present policy whicii Government maintain in re­
gard to the export and import of food-Btuffs is that of the open door- 
Government say, "'Dump your rice, dump any kind of food-stuffs that 

‘ any country may have, in India, no matter whether it embarasses cur 
■position or not; and if on the other hand any other country wants 
to take away our food grains like rice and wheat from India, we will 
not stand in the way^\ In the one case a situiation like that which faces 
us today will arise; in the other case there may be comparative scarcity 
and high prices. In this connection I am reminded of what happened 
when the system of food control wag in operation during 1918*19; the reck­
lessness with which the control system was operiated for the purpose of 
mobilising India's supply of food-stuffs for the benofit of the allies was 
brought out very clearly in the report which S’r Charles Innes (then 
Ml*. Innes) wrote in his capacity as Foodstuffs Commissioner. The 
Eeport was published in 1919, and I would just quote one sentence from 
that Keport to show that Government absolutely failed to recognise their 
resp<Misibility in the matter of conserving a sufficient stock of food­
stuffs in the country in those days.

Mr. Innes, referring to the situation in 1919, said that the situation was 
so serioue that he found it “ difficult to see how India could have come 
throi:^h 1919 as well as she did’ '. That is to say, the information at the 
disix^sal of the Government of India in those days was not such as to 
enable them to estimate the quantity of food-stufTs that was in the coun­
try, and when Mr. Innes found that there were not very many deaths 
from starvation, when he found that Indians had really survived the sys­
tem of food control, he said that he found it difficult to see how India 
could come through 1919 as well as she did. Then he began to specu­
late what this could be duo to. He said that there must have been 
some reserve stocks in the past. Unfortunately, however, when Gov­
ernment find that the statistics which  ̂ are published under their own 
authority do not support any pet contention of theirs, they say that 
these statistics cannot be relied upon in these matters, but when it suits 
them they say, ‘ 'Here you are; these arc the statistics which show 
that we are perfectly justified in allowing so much cf your food-stuffs to 
be exported” . Mr. Innes, it is interesting to know, was constrained to 
observe that the reserve stocks about which he speculated must now bo 
very depleted; that is to say, at the end of J919, Sir Charles Innes 
thought that there were practically no reserve stocks in India of food­
stuffs. Therefore we can begin with a clean slate from the end of that 
period- Now, I want to know from Government whether they have been 
able to find out what the present condition is, what minimum qtmntity 
of food-stuffs should be conserved in the country for the purposes of meeting 
the human needs of the people, and whether the present e x p o r t  policy en­
ables the country to retain that minimuip quantity of food-stuffs. That is a 
very important question which Grovemment cannot absolutely neglect; for 
althou^^h it  is a fact that at the p re se n t moment we are faced with an 
excess o f  s to ck s , su p p o s in g  for the sake of a rg u m e n t that as a result o f  the 
stimulation of jeiqjort which my Honourable friend desires to bring about 
by th is  a m e n d m e n t , a much larger q u a n tity  of food-B tu ff$  is e x p o rte d  
th a n  would be des ira b le  in  the in te re s ts  of the people, what would happen? 
My Honourable frienct Pandit Nilakantha Dae has done very well in bringing
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forward this particular motion so as to enable this House to confine its 
attention to the very important questions that are involved in this 
question of export of rice. The primary and most elementary test of the 
efficiency of a Government would be whether its administrative policy en­
ables the people to have a sufficient quantity of food-stuffs at their dis­
posal. Now, Sir, I very much hope that when my Honourable friend, 
the Commerce Member or the Finance Member, whoever replies to the 
debate, gets up to speak on the motion, he will give us an idea of the 
policy of the Government in regard to the export of food-stuffs, and not 
merely confine himself to the narrow issue of this present amendment.

Mr« Amar Hath Dutt: Sir, 1 bei  ̂ to support the amendment from
another point of view, which has been foreshadowed by my Honourable 
friend. Pandit Nilakantha Das, but very vaguely. You must not forget 
that India is an agricultural country, and you must not forget that upon 
the prosperity of these millions of agriculturists depends not only their own 
happiness but also the happiness and prosperity of those who live upon 
them, I mean the landholders and the gentry. In Bengal which is a 
rice-producing province, if you take into consideration the case of an 
ordinary farmer, you will find that the produce which he gets from his 
field is not sufficient to cover the expenses of cultivation after paying 
rent. I will give a concrete example- A farmer has ordinarily 20 bighaa 
of land to cultivate. The cost of cultivation per bigha is Ks. 15 or 16, 
to grow paddy. The ordinary output of a bigha of land is about 7 or 8 
maunds. That means the average farmer gets about 150 maunds of 
paddy as his produce while the present price of paddy be*ng Rs. 2-2-0 
per maund brings him about Rs. 300. This does not even cover the 
actual cost of cultivation. I wish my Honourable fnend, Diwan Chaman 
Lall, had been here. He always champions the cause of labour. But 
he champions only the cause of industrial labour and not agricultural 
labour. That is my grievance against him. If you take into consideration 
the actual state of things that prevails in rice-producing districts, you will 
find that these labourers are starving because they have to meet -̂he 
cost of cultivation after paying rent. In the presant year they are unable 
to pay their rents to the landlords. I am informed that farmers are 
unable to pay their rent as the prico of paddy has gone down. This 
affects not ordy the agriculturists, but also the upper classes of people who 
live upon the produce of these agriculturists My friend, Mr. Neogy, has 
been pleased to point out that there is another difficulty, that if the price 
of rice rises, the consumers will suffer. I quite appreciate it, but I  
know that people living in towns always favour that the price of rice should 
be cheap. Those coming from the city will probably support cheapness 
of the price of rice. But we have to judge it— both from the point of 
view of the consumers as well as from the point of view of those who 
produce paddy, and I  believe that, unless all other prices go down, the 
paddy-producers will be hard-hit and it will bring about absolute ruination 
o f the agriculturists. In Bengal at least 00 per cent, live on agriculture 
and it is only 5 per cent, who live in towns who are benefited if the 
price of paddy only goes down. This proposal of my friend, Pandit Nila­
kantha Das, will save the a^culturists to a cerlam extent by increasing 
the export of rice. With the present export duty it is not possible for 
the Agriculturists to export rice, so as to compete with other countries 
which export rice not only to other countries but nlso to India, the gra­
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nary of the world. I  therefore ask the Government to consider the 
ciroum'stances put forward by Mr. Neogy as to how the imports from other 
countries of foodnstuffs should be stopped in the interests of the agricul­
turists here.

But that is outside our province. So far as the present amendment 
is concerned, I have to suggest to them that they must take away the 
export duty on rice if they want to benefit the agricultural population of 
India. The condition of tne agricultural population in Bengal villages is 
very grave, for I know from my own experience while going about from 
one village to another the granaries of the farmers are all empty as they 
had to sell the whole of their produce, and if this state of things con­
tinues, Bengal will witness one of those horrible spectables which it wit­
nessed during “ Chhiattarer Mannantar*' i.e., the famine of 1770, not for 
want of food grains, but for want of money amongst the agriculturists. 
I f you go to the houses of these farmers, you will find that not one of 
them gets a full meal, not to speak of clothes to cover themselves. So 
I  beg to lend my support to the amendment of Pandit Nilakantha Das, 
and if that fails, of course I shall come to my own amendment which will 
give the Government something. (An ^Honourable Memher: “ What
does it give?*') One pice. But I  may tell the Government that, once 
for all, they must lay down their policy with reg<ard to the net savings of 
the a^cu ltural masses of the country.

The Honourable Sir George Raliny (Member for Commerce and Eail- 
ways): I shall speak very briefly, Sir, on this amendment, and with
special reference to what fell from my Honourable friend Mr. Neogy. He 
pressed Gbvernment to say whether they had anything to put before the 
House in the way of a constructive policy, apart from the reduction in 
the amount of the rice duty, which finds place in the Bill. The first point 
he raised was that it is not only the low price, due to bumper crops in 
several countries simultaneously, which was Jiitting the Burma rice, but 
also the improved methods of grading and other methods of putting rice 
on the market adopted in other countries, which had injured the Burma 
trade. That is an aspect of the matter which has been constantly present 
to the mind of the Government of India, and our feeling was that it might 
be of real benefit to the trade if part of the money raised by the export 
duty could be spent on improving the quality of the rice, and the methods 
by which it is put on the market. At the same time if the attempt is 
made to do that directly from Central revenues, we are at once faced by 
constitutional difficulties arising from the distinction between Provincial 
subjects and Central subjects. These difficulties can sometimes be got 
round by means of legislation imposing an export cess, the proceeds of the 
cess being spent by committees representing the trade concerned for the 
benefit of the trade. I  daresay some Honourable Members may have 
noticed that His Excellency the Governor of Burma, addressing the Burma 
Chamber of Commerce in Bangoon the other day, specifically put this sug­
gestion before them as a matter for their consideration, that it might be 
to the benefit of the trade if a small export cess were imposed on rice, a 
burden which the trade might be able to bear now that the export duty 
had been reduced, and that the proceeds might be spent on agricultural 
research and on the improvement of marketing methods, including grading. 
The matter therefore stands there for the moment, and the next move lies 
with the trade itself. But the Government of India believe that a good 
deal could be done in that way which should be beneficial to the Burma rice 
trade.
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My idonoupable friend weat on to suggest* that measures might be* 

neo68Sary or desirable to regulate the import of foocj^tuffs from abroad, 
when prices were low and also to regulate exports. If there was a danger 
of the stocks in the country becoming unduly depleted I  do not question 
the importance of matters of that kind, but I could not go with him when 
he referred to what happened in the year 1919. I have a rather vivid 
recollection of what the situation was at that time, and a very perilous 
situation it was. W e were approaching the end of a period of four or 
five years during which the trade in food-stuffs had been controlled, and 
the Government of India and the Provincial Governments had been doing 
their best both to regulate prices, and to ensure that adequate supplies were 
always in existence in every part of the country. This was a very difl&cult 
task. In 1919 the danger that threatened was this, that, since prices 
were controlled and the price barometer gave no indication of what was 
happening, we might find ourselves suddenly faced by the fact that, in 
particular areas, there was an absolute shortage of grain which, owing to 
the difficulties of transport at that time, could not be made good. In two 
or three parts of the country that position was very nearly reached. But 
when the channels of trade are open and food-stuffs are moving freely, 
then we can trust the price barometer to give us warning when danger 
exists, and personally I  should always be afraid of taking measures which 
might have the effect of obscuring what was really going on and eventually 
lead to a really dangerous situation. I  do not think myself there is any 
great danger that stocks in India might become unduly depleted so long as 
we are living under normal peaceful conditions, and if they did, the 
experience of 1928 and 1929 clearly shows that imports from abroad would 
at once begin.

As regards the other question, namely, the regulation of imports, I  fully 
sympathise with my friend, JMr. Amar Nath Dutt, when he referred to the 
hardship inflicted on the agricultural classes when the prices of food-stuffs 
fall very low. But we have to remember that when a great deal of grain 
from outside Bengal coineB into Bengal, the groat b\ilk of it comes from 
Burma and not from abroad. It would bo very difficult indeed to say 
to Burma that they ought not to send rice into Bengal, because the effect 
would merely be to transfer the loss occasioned by low prices from one part 
of India to another. The whole question of the low price of primary food­
stuffs does create a very difficult problem. It is a matter which the Gov­
ernment of India will certainly keep under close observation, but I cannot 
say nay self that at the present moment I can see any way to a satisfactory 
solution which Vould lead to an immediate amelioration of. conditions.

Mr. K. 0 . Naogy: May I say, Sir, that when I  referred to the importa­
tion of rice, I  did not mean the imported stuff from Burma, but the im­
ported rice from overseas.

The Honourable Sir aeorge Balny: I  quite understood my Honourable 
friend, but when I  referred to importations from Burma I  had in mind what 
Mr. Amar Nath Dutt said about conditions in Bengal. As regards the im ­
portation of rice from overseas, there were very heavy imports in 1927-28 
or in 1928-29— in one of these two years, I  forget which—-but I  am not 
sure that that is likely to be a normal feature in future years. At that time 
there had been short crops in two or thr^e provinces, I t  was largely a 
questioz^ as I  see it, whether Burzoa rice or rice from somB oth6|r countries 
came in, one or other was almost certain to come. It  did not appear to m e
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at that time that there wot any very serious problem. As regards tho ad' 
mission of rice from other countries, I think that concludes whot I have to 
flay. I would like tcfrepeat that this whole question of the problem created 
by the low price of food-stuflB is one that the Govemmeut of India will 
certainly keep under close observation.

Mr. President: The question jb:
?hat in Schedule I to the Bill, for the 
ituted :
‘7. Item No. 4 of Schedule III be emitted’ ..’ 

The Assembly divided :

“ That in Schedule I to the Bill, for the proposed amendment No. 7, tlie following 1)0 
substituted :

AYES-16.
Avyangar, Mr. K. V. Raiigaswami. 
Bhargava, Pandit Thakur Das. 
Cbamon Lall, Diwau.
Dos, Pandit Nilakantha.
Dutt, Mr. Amar Nath.
Dutta, Rai Bahadur 8. C.
Mitra, Mr. S. O.
Mohammad Ismail Khan, Haji 

Chaudhury.

Mukerjee, Mr. Saradindu.
Patil, Rao Bahadur B. L.
Reddi, Mr. T. N. Ramakrishna. 
8hafee Daoodi, Maulvi Mohammad. 
Sinha, Mr. Rajivaranjan Prasad. 
Siiaramaraju, Mr. B. 
Venkatakrishnayya Choudhri, Mr. P. 
Ziauddin Ahmad, Dr.

NOE8-44.
Abdul Aziz, Khan Bahadur Mian.
Abdul Qaiyum, Nawab Sir Sahibzada.
Alexander, Mr. W.
Banarji, Mr, K^naray^a 
Baum, Mr. £. t .
Chatterjee, The Revd. J. C.
Oocke, Sir Hugh.
Ootgrave, Mr. W. A.
Orawford, Colonel J. D.
Crerar, The Honourable Sir James.
Dalai, Dr. R. D.
Ferrers, Mr. V. M.
French, Mr. J. C.
Gw3mne, Mr. C. W.
Hamilton, Mr. K. L. « .
Hardy, Mr. G. S.
Heathcote, Mr. L. V.
Hira Singh Brar, Sardar Bahadur,

Honorary Captain.
Howell, Mr. E. B.
Jawahar Singh, Sardar Bahadur 

‘ Sardar.
Jehangir. Sir Cowasji.
Lamb, Mr. W. S.

The motion was negntived.

lir . President: Pandit Nilakantha Pas.
Pandit Kilakantha Das: I  don’t want to move it*, Sir.
Mr. Amar Vath Dutt: I  also don't want to move my amendment f, 

Sir ; but T should like to move the next amendment if you will 
pt^rmit me, I mean amendment No. 25.

Lindsay, Str Darcy.
Mitchell. Mr. D. G.
Mitra, the Honourable Sir Bhupendra 

Nath.
Mitter, The Honourable Sir Brojendra; 
Monteath, Mr. J.
Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. C.
Noyce, Sir Frank.
Pai, Mr. A. Upendra.
Parsons. Mr. A. A. L.
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. C.
Rbu, Mr. H/Shankar.
Sahi, Mr. Ram Prashad Narayan. 
Sams, Mr. H. A.
Schuster, The Honourable Sir George. 
Scott, Mr. J. Ramsay.
Slater, Mr. S. H.
Sykes, Mr. E. F.
Tin Tut, Mr.
Yamin Khan, Mr. Muhammad. 
Young, Mr, G. M.

4 p.m.

:^“ In Schedule I to the Bill, in the proposed amendment No. 7, the words ‘Two 
annas and,’ be omitted.’*

t**In Schedule I to the Bill, in the proposed amendment No. 7, for the words Two 
and three pies,* the words 'three plea* be snbstituted.**



Mr. President: Schedule 1 is finished?
Hr, Amai Nath Dutt: Yes, Sir. ^

Mr. President: Tken I can put it to the yote. The question is:
“ That Schedule I Btaod pan of the Bill.**

The motioa was adopted.
Schedule I was added to the Bill.

Mr. President: The question is:

**That Schedule II stand part of the Bill.**

Mr. Amar Nath Dutt: Sir, 1 beg to  m o T s :
*'That in Schedule II to the BUI, in the proposed First Schedule to the Indian Po«t 

Office Act, 18%, for the first entry under the head ‘Letters* the following be 8ul»ti-
tuted :

‘For a weight not exceeding two and a half tolas ... Half an anna’ .**
Sir, we find that, in the Bill, for a weight not exceeding 2^ toka, one 

ftnna has been put. W ith regard to this, Sir, I submit that there can 
be no two opinions on the non-official side for a reduction of the postal rates 
which were increased at a time when conditions were quite different in 
the country. There were high prices then, and Government liad to give 
something to their servants to enable them to keep their bodies and souls 
together. They had to make some contribution to the Imperial Exchequer 
to enable the Government at home to carry on the war in Europe with wUch 
the people of India had no concern. Every one will remember the happy 
days when we bad postal communications with our relations by spending 
one pice. (An Honourable Member: “ Were they happy?' ') Yes. they were 
happy days. It has been our sad luck to be under foreign domination 
for nearly eight centuries before which we had happier days. In a poor 
country like India, Government will not be justified in maintaining the pre­
sent postal rated, which were raised in war time. I  do not wish to say any- 
thing against the Honourable Member in charge of this Department, for I 
know that he has full sympathy with our views. In a few months he will bo 
one of us and will be as eager for this reduction as we are. But I know 
as a member of a foreign bureaucracy his hands and feet are tied. He is 
the victim of a system.

Mr. President: Order, order. I wish the Honourable Member would 
restrict himself to the merits of the amendment.

Mr. Amar Nath Dutt: People can write in a very small hand in a post 
card, but at times there are confidential communications. {An Honourable 
Mem ber: “ You are old"). Both young and old have to write confidential 
communications, but I am past that age. Be that as it may, we have to 
send confidential communications. I  will give you an instance. The law­
yers have to write to their clients informing them of the dates fixed for 
hearing of cases. If any of the parties happens to be a friend of the post 
master in the village, he gets access to the information and uses it to the 
detriment of the opposite party. The letters may not be delivered to the 
addressee. My friend Diwan Chaman Lall would like to do away with 
postage rates altogether. It will be a millenium when the labouring popu­
lation gets free postage. But that day is far off. But I  make an appeal
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to  the Honourable Member in charge to do something to reduce the postal 
rates before he lays down the reins of his office, which he has held bo 
worthily for the last five years, to the credit of the race to which he baî  
the honour to belong. I appeal to him to do this little service to his 
countrymen.

Sir, I  am asked by my friends to go on. If I  am now to dilate on the 
necessity for cheap postage, I can submit before you severtil things which 
will convince you of the necessity of cheap postal rates. There are com ­
munications of merchants, w^hich can not be conveyed within the brief 
43pace of a post card. These merchants have to send small accounts and 
if they are to pay four pice every time, it is a real hardship. I  do not think 
that Government should be eager for revenue always and not see to the 
convenience of the public. Really it affects the poor man more than any­
body else. W e may not mind these things very seriously, but we know 
that probably, next to the salt duty, it is the postal rates that affect the 
poor man most. Unfortunately, in these days of so-called civilisation, 
which has been introduced in our country, replacing our ancient civilisa­
tion, no one can do without communicating with his people living iibroad. 
People have to leave their villages for distant places in search of work. 
They have to keep up communications with their relations, and to charge 
•such people one anna every time is very hard indeed. It may not appear 
high to many of the gentlemen here, who are well fed and well clad witli 
good head dresses, but it matters much for those poor people who have to 
leave their wives and children behind and go to distant places, 100 or 200 
miles away. I  am only concerned with people who go abroad. People 
from Bengal go to Madras and the people from Bihar and Orissa side come 
to Bengal. In fact my Honourable friend, Mr. Gaya Prasad Singh's people 
Tiave overflooded Bengal, and they find it very difficult to communicate 
with their people at home on account of high postal rates. I  found these 
people could not really afford to write one letter a week on account of the 
high postal rates. They have at times to remain without a letter for >ne 
month even. That is a thing which ought to appeal to every one of us. 
I  think there should be no difficulty in reducing the postal rates. You can 
liave other kinds of taxation, on heavy stationery and other things 1bo that 
Sir Darcy Lindsay, Sir Hugh Cocke and ot^her people, who take away so 
much from this country, might pay in the shape of postage stamps. Also 
on heavy stationery the Government could collect more postage revenue. 
Make them pay two annas. Of course, we cannot propose constructive 
suggestions for increase of taxation, but if we had the power to do so, 
we could propose taxes which would affect the rich and the middle class 
gentry but not the poorer classes of people.

Sir, with respect to letters, the only argument that can be advanced 
is that they need not write long letters. In fact as I have already said 
long letters have often to be written. Besides there may be some confi­
dential communications and certain other communications which have to 
be made and they have necessarily to be written in covers. For these 
reasons I think the Government ought to reduce the postal rates for letters 
to half anna. Let them retain the one anna in case of more heavy 
stationery.

Ral Bahadur S. 0 . Dutta (Surma Valley cum Shillong: Non-Muham- 
madan): I  have an identical amendment in my name. But I  shall 
Bupport the amendment moved by my • Honourable friend, Mr. Amar Nath 
Dutt, and if that fails I  shall move my alternative amendment.

F 2
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Mr. President: The Honourable Member must move hie altemativo- 
amendment first.

Bai Bahadur 8. 0 . Dntta: Only if the amendment moved by Mr. Amar 
Nath Dutt fails.

Mr. President: No, the Honourable Member must move his alternative^ 
amendment now.

Bai Bahadur S. 0 . Dutta: Very well, Sir. I beg to m ove:

**In Schedule II to the Bill in the proposed Fimt Schedule to the Indian Post Office 
Act, 1898, before the existing entries under the head ‘Letters’ the following new entry 
l»e inserted :

‘For a weight not exceeding ono tola ... Half an anna’ ,”

My an^endment as well as the amendment of my Honourable friend, 
Mr. Amar Nath Dutt, aims at restoring the postal rates to what thej^ 
were before. My Honourable friend s amendment proposes half an anna 
for a minimum of 2^ tolas, whereas my amendment fixes half an anna 
for a minimum of one tola. I wish only to add this, that so far as we- 
know, there is no loss on the postal side of the Department so far as it is 
considered a commercial department. The loss is not on the postal side.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries 
and Labour): That is not correct.

Bai Bahadur S. 0 . Dutta: It may be that there is loss on the telegraph^ 
side.

The Honourable Sir Bhupendra Nath ICitra: That is not a correct state­
ment.

Bai Bahadur 8. 0 . Dutta: Anyhow we find that larger concession rates 
are given for various publicity purposes, for press telegrams and otherwise. 
These are the objects for which concession rates may be admissible,, 
but then it comes to this, that the Department is not run on commercial 
lines. I therefore hope that my amendment will be accepted.

The Honourable Sir Bhupendra Nath Mitra: Sir, I much regret that it 
ift not possible for me to respond to the appeal so. eloquently placed before 
the House by my Honourable friend Mr. Amar Nath Dutt, because there is 
nothing really behind that appeal. My Honourable friend, I think, tried 
to reinforce his appeal by suggesting that wheil I went over and sat with 
him I should probably make a similar appeal, but I can assure him that 
that position is not likely to be reached at all.

I should at the outset like to mention to the House the financial effect 
of the amendment moved by my Honourable friend Mr, Amar Nath Dutt 
as well as that moved by my Honourable friend Bai Bahadur S. C. Dutta. 
The cost of the amendment moved by my Honourable friend Mr. Amar 
Nath Dutt will, as I have stated in previous years, be something like 170 
lakhs a year and the cost of the alternative amendment moved by my 
Honourable friend Bai Bahadur S. C. Dutta will be something like 150 
lukhs a year and the reason why there is this small difference between?
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these two estimates is one which I have also explained at length in pre- 
vious years. As my Honourable friend Mr. Dutta was not in the House 
then I think it might interest him if I  were to read one passage from 
the proceedings of this House on the 27th March, 1929. The passage 
is this :

“ The reason” (i.#., tJu>. r(a.son of the Awall diff**re7ice in the rase of thr two nifiaeurea) 
“ is that the experience in every crivilistd country including India, is that if a reduc- 
li6ii in made in the initial unit of weight on which the loweat rate is charged, the 
bulk of the traffic almost immediately tend® down to that initial unit. In 1921® in 
deferenre to the wishee of this House, we had a rate of postage of half an anna for 
«  weight wot exceeding Imlf a tola. The traffic carried on thi® ir.itial rate of half tola 
was found to l)e about 80 per cent, of the total traffic and the traffic carried at the 
next liigher rate of J arma which wag charged for weight eaiceedin  ̂ half a tola but 
iiot exceeding one tola, was 10 per cent, of the total traffic.”

That is the reason, Sir, why even the alternative proposal of my 
Honourable friend Mr. S. C. Dutta will cost us as much as 150 lakhs

year.
Now, Sir, on several occasions in this House in the last five years I have 

-explrtined the policy which I have been consistently following in the
matter of the Postal and Telegraph Department. That policy has three
fundamental elements; first, that the Department should be self-supporting, 
that ihs it should x>a,Y for the cost of the services which it renders t6 the 
public out of the fees which it levies from the public for these various 
servicos. That being so 1 regret 1 cannot subscribe to the views which
have been expressed by my friend Mr. Amar Nath Dutt. It is not possible
for the Department to dispense charity. Indeed, charity must begin at 
hom e; and that brings me to the second of what I called the fundamental 
elements of my policy, and that is that the service should be maintained 
in a stale of efficiency and that for this purpose the service conditions of 
the employees, and 7)arlicularly of the lower subordinate staff should be 
improved to a reasonable extent. (Hear, hear.) The third element is that 
the service should be developed, particularly by the extension of facilities 
in rural areas. (Hear, hear.) In regard to that third item it may interest 
the House if I give them some figures. In the five years ending 1924-25, 
we increased the number of post offices by 745. In ihe four years ending
1928-29 we liMve succeeded in increasing ihe number of post offices by no 
less than 3,804 (Hear, hear), and of that number over 8,000 have been • 
opened in the rural areas. I am sorry that the financial position of ihe 
Department has interfered with further development in this direction in 
the year 1929-30, and our efforts have been confined to making perma­
nent about a thousand experimental post offices which had been, in exist­
ence at the beginning of the year. Next year also I  regret the grant for 
this development has had to be restricted for financial reasons.

Sir Oowaa{i Jebangir (Bombay C ity : Non-Muhammadan Urban): Sir, 
will the Honourable Member tell us what was the loss during the periods 
he mentioned paid from the general revenues to the Postal Department?

The Honourable Sir Bhupendra Nath Mitra: 1 shall come to that pre­
sently.

Now, Sir, with regard to what I called the second fundamental element 
o f my policy, namely, the improvement of the service conditicms of the 
-employees, and particularly of the lower subordinate staff, to a reasonable 
•extent, the House is fully aware of the various measures which have been 
adopted in this connection during the last four years and the effect of 
the measures is reflected in the rise in the cost of the lower subordinate
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[Sir Bhupendra Nath Mitra.] 
staff. The cost on account of pay charge alone of the non-gazetted staff 
has risen from about Rs. 565 lakhs in 1924-25 to about Rs. 730 lakhs ia  
1930-31, and that is a rise of about Es. 165 lakhs. In addition to that 
there has been some increase of about 15 lakhs in allowances of various 
sorts, that is, compensation for working in special localities or house rent 
allowances, etc. As I said last year, though we have done a good deal 
in the direction of improving the service conditions of these subordinate 
employees, the task is not yet complete. In particular, the strength of 
the subordinate staff and of the subordinate supervisory staff will have to 
be re-examined with reference to certain investigations in regard to time- 
tests enforced by the Department which were conducted last year by an 
officer of the Department and a member of the Service association, and 
in regard to which both these gentlemen came to unanimous conclusions. 
The other important items in regard to which a further move will be 
required are the grant of a weekly day of rest to the staff where they 
do not now get it, the provision of an adequate leave reserve for postmen 
and inferior servants, the provision of pension for people who at the pre­
sent moment are on a non-pensionable basis, and the improvement of 
pension of men who are in inferior service. I  personally should have liked 
to have done something in these various directions before I left charge 
of the department, but financial considerations have made that impossible.

Now, Sir, with regard to what I called the first element of my policy, 
it was possible to follow that in the years 1925-26 and 1926-27. tJnfortU'- 
nately thereafter there was a very material fall in the revenue of the 
Department. That was due partly to trade depression, and partly to 
causes over which the Department has no control. One of these latter 
has been brought out, I  sec, in the Appropriation Accounts of the Account. 
ant-General for the year 1928-29. In January 1928 the stamp duty of one 
anna on cheques and bills of exchange was dispensed with. Owing to  
the system of unified revenue and postal stamps, apparently the bulk of 
the loss of revenue arising from that cause has fallen on the Postal 
Department. We have recently had under consideration what action the 
Department should take in that connection. In view of the fact, how­
ever, that the constitution will shortly come under revision and it would 
be difficult to interfere in the meanwhile with financial adjustments with 
provincial Governments, the Department found itself unable to pursue the 
matter. Even in spite of these special causes and of the trade depres­
sion, the revenue of the Department has increased from 997 lakhs iif 
1924-25 ' to J,120 lakhs in 1929-80 and is likejy to increase to 
1,151 lakhs in 1030-31, that is, an improvement in 1930-31, as 
compared with 1924-25, of 154 lakhs. The working expenses, unfortu­
nately, have risen from 888 lakhs in 1924-25 to 1,126 lakhs in 1930-31. 
That is an increase of 238 lakhs. Of this increase of 238 lakhs, 64 lakhs 
have resulted from the completion of the process of commercialisation of 
the accounts. We have to provide in 1930-31 for 35 lakhs for Deprecia­
tion for which no provision was made in 1924-25 and on the actuarial 
basis we have to provide for 29 lakhs more for Pensions. But the biggest 
item, as I have already said, is an increase of about 180 lakhs in the pay 
and other allowances of the subordinate employees, i.e., mostly the lower 
subordinate staff.

There is one point which I should like to impress on the House in this 
connection,— Î have referred to it on several occasions in the past,—^ani
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that is that the number of highly paid officials in this Department is very 
low. The subordinate staff will number about 186^000 in 1930-31 having 
risen to that figure from about 120,000 in 1924-25 and here it will be 
noticed that the increase in the lower subordinate staff is certainly not 
higher than the corresponding increase in the revenue. When you look 
at what we call the gazetted staff, the total strength provided for in the 
Budget is 609, against a strength of 606 in 1924-25. Of that 609, 478 
consist of people whose maximum pay does not exceed Es. 800 and there 
are only 136 people who belong to what are known as the superior civil 
services, i.e., their pay goes up to Rs. 1,000 or beyond. Then, again. Sir, 
we do not employ among these gazetted officers an unduly large number 
of men of non-Indian domicile for whom special concessions are required. 
Indeed, the non-voted expenditure in the Department amounts to only
12 lakhs of rupees out of a total expenditure of 11 crores, and there has 
practically been no rise in that figure since 1924-25.

I know, Sir, that the policy to which I have referred at length has 
the general approval of most of the Members of this House, and I  am 
extremely grateful to my Honourable and learned friend, Mr. Kelkar, for 
having commended the policy while speaking in this House on the 4th 
March last. I know that the policy is appreciated by the subordinate 
staff itself. When I was in Bombay, last December, several of the unions 
of these various subordinate employees were kind enough to present me 
with an address, this being perhaps the first time in the history of the 
Department when the lower subordinate staff have presented an address 
to an out-going Member of Council. I thought that their action displayed 
a want of wordly wisdom because certainly from their point of view ;t was 
most unprofitable to pay homage to the setting sun. But still they did 
it and I may be permitted to quote to this House a passage from that 
address. The passage is this:

was also in your lerm of office that all grades of officials of this great depart­
ment were brought into close touch with those who govern their destinies. What some 
years ago was an etheioal substance in the clouds is now being felt by us all as human 
flesh and blood which we can meet and greet. It is needless to say that this contact 
makes for mutual good and is in the interests of both those who govern and those who 
are governed."

Now, Sir, if I am entitled to any credit for what has been, done for 
these people in the Inst four or five years, surely the House is entitled to 
the fullest share of that credit; for it is due to continued pressure from 
Members of this House that that action has been taken. The pressure 
began with my Honourable friend, Mr. Jinnah, in the early days of 1925 
just after I had taken over charge of my present portfolio, and it has 
been continued practically from day to day by the various Members in 
various quarters of this House. I  hope, Sir, that this House will feel 
no hesitation in turning down not only the amendment of my Honour- 
ttble friend, Mr. Amar Nath Dutt, but all the other amendments which 
propose a reduction in the existing postal rates. (Applause.)

Mr. President: TJie question is:
“ That in Schedule II to the Bill in the proposed First Schedule to the Indian Post 

Office Act, 1898, for the first entry under the head ^Letters* the followinr be substi- 
toted : ^

*For a weight not exceeding two and a half tolas ... Half an anna’ .’ '

The motion was negatived.
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Mr. PreBident: The question is:
*‘That in Schedule II to the Bill in the propowd Firat Schedule to the Indian Post 

OfRce Act, 1898, before the existing entries under the head "Ltiitn* the following new 
entry be inserted :

‘For a weight not exceeding one tola ... ... Half an anna*.'*
The Assembly divided:

AYES-26.
Abdoola Haroon, Haji.
Abdul Matin Chaudhury, MaUlvi. 
Agnihotri, Mr. K. B. L.
Aney, Mr. M. S.
Ayyangar, Mr K. V. Rangaswami. 
Bhargava, Pandit Thakur Das.
Has. Pandit Nilakantha.
Dutt, Mr. Amar Nath.
Dutta. llai Bahadur S. C.
Farookhi, Mr. Abdul Latif Saheb. 
Gour, Sir Hari Singh.
Oulab Singh, Sardar.
Kidwai, Sheikh Mufthir Husain. 
Lalchand Navalrai, Mr.

Mitra, Mr. S. C.
Mukerjee, Mr. Saradindu.
Murtuza Saheb Bahadur, MauM 

Sayyid.
Neogy, Mr. K. C.
Bajan Bakhsh Shah, Khan Bahadur 

Makhdum Syed.
Siddiqi, Mr. Abdul Qadir.
Singh, Kumar Rananjaya.
Sinha, Mr. Rajivaranjaii Prasad. 
Sitaramaraju, Mr. B.
TaJatuley, Mr. S. D. 
Venkatakrishnayva Choudhri, Mr. P. 
Ziauddin Ahmad, Dr.

NOE8-52.
Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibaada. 
Alexander, Mr. W.
Banarji, Mr. Rajnarayan.
Baum, Mr. £. F.
Chatterjee, The Revd. J. C.
Cocke, Sir Hugh.
Cosgrave, Mr. W. A.
Crawford, Colonel J. D.
Crerar, llie Honourable St  James. 
Dalai, Dr. R. D.
Ferrers, Mr. V. M.
French, Mr. J. C.
Ghazanfur Ali Khan, Raja.
Gidney, Lieut.-Colonel H. A. J. 
Gwynne, Mr. C. W.
Hamilton, Mr. K. L. B.
Hardy. Mr. G. S.
Heutbcole, Mr. L. V .
Hira Singh Brar, Sardar Bahadur, 

Honorary Captain.
Howell, Mr. E. B.
Ismail Khan, Mr. Muhammad. 
Jawahar Singh, Sardar Bahadur 

Sardar.
Jeh»nzir. Sir Cowagji.
Umb, Mr. W. S.
Lindsay, Sir Darcy.

The motion was negatived.

Mitchell, Mr. D. G.
Mitra, the Honourable Sir Bfaupendra 

Nath-
Mitter, The Honourable Sir Brojesdra. 
Mohammad Ismail Khan, Haji 

Chaudhury.
Monteath, Mr. J.
Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. 0.
Noyce, Sir Frank.
Pai, Mr. A. Upendra.
Parsons, Mr. A. A. L.
Rainy, The Honourable Sir Georga. 
Rajah, Rao Bahadur M. 0.
Rau, Mr. H. Shankar.
Roy, Mr. K. 0.
Sahi, Mr. Ram Prashad Narayan. 
Sams, Mr. H. A.
Sarfaraz Hussain Khan, Khan 

Bahadur, 
fiarma, Mr. R  S.
Schuster, The Honourable Sir George. 
Scott, Mr. J. Ramsay.
Slater, Mr. S. H.
Sykes, Mr. E. F.
Tin Tilt, Mr.
Yaknb, Maulvi Muhammad.
Tamin Khan, Mr. Muhammad. 
Young, Mr. 0 . M.

Mr. M. S. Aney: I move the amendment that stands in my name 
and ^ i c h  is as follows:

proposed First Schedule to the Indian Pott 
t t d̂ for the entriesi under the head * Postcards* the following be substi-

‘SinKle ... ... ... Quarter of an anna.
• •• ••• ... ... Half an anna’.*’

Sir, this is a hardy annual, and I do not think I can add any new 
arguments now in support of the amendment which I  am now moving.



My Honourable friend, Mr. Ainar Nath Dutt, lias practically given out 
All the arguxQents which I vould have very well advanced in support of 
it. My Honourable friend, Sir Bhupendra Nath Mitra, has pointed 
out to u« that the policy which he has pursued has had the general 
^appreciation and approval of this part of the House, and I say that 
ho is right when he says that. I may not be one of those Members 
who are very vocal in appreciation of the work he has done, but 
I can assure him that our standing fast to this demand does not mean 
any want of appreciation on our parfc of all the good work tliat he has 
undoubtedly done during the timcj lie htii> been in chargii of his Depart­
ment- 1 want to assure him of that in the first place. But still, in 
spite of the great work he lias done, for which not only Members on this 
-side have expressed their appreciation, but his whole staflE are also grateful 
to him, we still maintain that the retention of the postal rate at half an 
anna is a wrong which requires to be remedied. This is one of the standing 
wrongs which came into exTrttence jn account of certain emergent condi- 
CTons, and this wrong is still left unrcrnedied, in spite of the fact that 
those emergent conditions have passed away. W e arc still carrying in the 
form of this half anna postcard the burden which was imposed upon us 
at a very difficult time. Therefore we want our annual protest to be 
recorded, and we hope, if not this year, at any rate in the near future, 
the wrong will be remedied. Immediately when the Government find that 
they are in a position to do something to help to relieve the burdens of 
the people, their attention should be an*€̂ flted and directed to this wrong 
at once, and not to any other measure of giving relief. It is one of those 
wrongs which requires to be remedied first, because it was the poor man 
who was made to pay out of his pocket to contribute to the treasury in 
times of difficulty. So when the Government nre in a better position, 
they must immediately remove that burden and allow him to haAe the 
benefit of his pice postcard. This pice postcard is a privilege which he 
has enjoyed for a very long time. For some time the Government have 
robbed him of that privilege. W e ask that that privilege sJiould be restored 
to  him, if not now, at least wlion they are in a position to do so. But 
J know that they won't do it if we do not record our protest annually, 
■and for the sake of recording that protest I am moving my amendment.

Pandit Thakur Das Bhargava (Ambala D ivision: Non-Muhammadan) : 
•Sir, every year I also have either moved an amendment in favour of the 
pice postcard, or have supported an amendment that was moved by 
smother Honourable Member. It is not desirable that, when amendments 
are moved here, the Honourable Member should proceed on a different 
basis and ask for appreciation. I am rather surprised at the appeal which 
my Honourable friend made in the last part of hi® speech, that he would 
«ven allow all his amendments to be vetoed if the Honourable Member’s 
work is appreciated. While appreciating his work and while givmg him 
tiis due, I would submit, Sir, that the House will be well advised in 
supporting this amendment. Now, T will refer the Honourable Member 
to  the speech which he delivered in this House on the 27th March, 1929. 
when he was pleased to sfty:

“ It was not in the best intfieffte of tJie Department or its cxistomers that we 
nhould try to conserve the relatively smalj surplus which tlie Department wm likely 
to produce from year to year, bo that at the end of a long term of yeara, it might 
■grow to a figure which would permit of a reduction in, say, the poatcard rate.*’
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[Pandit Thakur Das Bhargava.]
So I understand that he has always been in favour of the reduction of the- 
rate for postcards, and he is himself responsible for the formulation of the 
policy which would ultimately lead , to the reduction in the rate for  ̂
postcards. My submission has always been, Qnd is even today, that, 
whatever opinion the Honourable Member in charge of this Department 
may hold, 1 always stick to the opinion that it is not a commercial depart­
ment. The institution of the post office, Sir, is a feature of the civilized 
administration of every State, and all the servants employed in the post 
oliioe are public servants. I don’t understand in what particular sense 
the view that this Department is a commercial department has been 
maintained. In my humble opinion, if this view was accepted in relation 
to the Telegraph Department, this Department ought to have bc^n 
abolished long ago. And similarly in regard to other departments, the 
view that such and such a department is a commercial department cannot 
be justified.

Now, Sir, whatever may be said about letters, so far as postcards are 
concerned. 1 do not think it will be disputed that they are used very: 
largely by very poor people in this countr}\ The pice postcard has really 
endeareS itself to the poor people of this country, and the rate, which 
was increased in the year 1.922 as a war measure, is really telling very 
heavily upon the poorer classes of this country. l i  you compare the 
earning capacity of a poor man in India with that of a national of some 
other country and also compare the postage rates in this country witk 
those prevailing in that country, you will find that the rates prevailing in. 
this country are not really very low, and I know of no other argument which 
lias been adduced by the Honourable Member in charge, which can justify, 
the keeping of the present 'rates. As a \̂ ar measure, the price was doubled, 
and there is no reason why that price should be maintained today. If you 
look to the figures of postcards, Sir, you will find that the years 1919-20, 
1920-21 and 1921-22 have been years of great prosperity so far as the 
number of postcard's used by the people is concerned. Then, as soon as 
the price was raised, there came a drop, and even now we have not been 
able to make up that drop, and I understand that the number of postcards 
used in the year 1927-28 was less than the number used in 1921-22, and 
the community in general has not used the postcard in the way it should 

M been used if normal rlevclopment were allowed. I under-
stand. Sir, that the reduction in the rate of the postcard would 

mean the cost of another 70 lakhs or so to the State, and that it is diffi­
cult to find out this amount. The Postal D'epartment, teommerciaJly 
speaking, Sir, is not a loeing concern, and if these 70 lakhs could be 
supplied by the general revenues of the country, it will be easy for the 
Department to reduce this rate. Now, when there was a deficit in the 
Budget to the tune of 4 crores 40 lakhs. Government were able to deviae 
several methods. So what is the difficulty? Can’t 70 lakhs be found out 
from some other source so that a measure of this character may help 
the poor people? This year the income-tax is increased by 70 lakhs, and 
it is a surplus at present in the Budget. Cannot this surplus be used 
for reducing the rate of the postcard? Even it it cannot bê  I consider 
that the income-tax payers of India would rather like to pay one pie more 
and see the rate of the postcard reduced {An Honourable Member :
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“ Question"). It may be, Sir, that some people may not like that idea^ 
because one of my friends here has questioned it; but all the same, I  
think I am voicing the popular opinion, when 1 say that many people 
will gladly like to pay an extra one pie by w6y of income-tax if the rate 
of the postcard can be reduced to help the poor people.

'i’hen it was said, on the last occasion, and it may be said today, that 
the reduction of the rate for postcards will not benefit the poorer classes 
of this country, and I know that my friend will quote Mr. Joshi on this 
point. But it is no use quoting him. After all, the income-tax comes 
from the middle classes, and you can raise the income-tax which will be 
realised from the middle classes if you think that these postcards are used 
largely by them. If we were to find out what part of the revenues of the 
country is contributed by the middle classes, and if an attempt were 
made to apportion out to see what part is used in respect of such depart- 
ments as are more useful to the middle classes, I don't think this sort 
of computation or accounting would lead to the result that the interests 
of the middle classes are not considered by the Government. Even if 
it does not benefit the poorer classes, I may here say on their behalf 
that the rate of the postcard should be reduced. I do not think that this 
year the rates can or will be reduced. I  know that the Govemmeixt can 
carry the day, but I cfm certainly predict that when the representatives 
of the poorer classes of my countrymen come to this House, they will 
reduce the rate of the postcard as a first measure, and as my friend says, 
they will restore the price to its former rate, and there is much significance 
in what he says. I am sorry that the interests of the poor people are not 
properly looked after by the Government. The Government cannot realise 
that a person who earns six pice per day, w'henever he has occasion to 
use a postcard, is hard put to it, and it is most unfortunate that Govern­
ment should treat measures of this character with such light-heartedness.
I appeal to all Members of this House, especially to the non-official elected 
Members, to vote in favour of this amendment, keeping in view th^ interests 
of the poorer classes.

Hr. Amai Nath Dutt: Sir, there is a similar amendment standing in 
my name, and in supporting this I shall be very brief. The arguments 
I have already adduced to reduce postage of letters apply mutatis 
mufandia to the case of postcards with greater force, because post­
cards are used by the poorest amongst us. Sir, while I yie’ld to none in 
my appreciation of what has been done b\ the Honourable Member in 
charge of the Department for the amelioration of the service conditions 
of the lower paid subordinate staff of the Postal Department, and also, 
while appreciating the boon which he has conferred during his tenure of 
office upon his own countrymen in the shape of opening thousands of
post offices, I must point out that the figures which he quoted, which axe
quoted every year in this House may be characterised in the words of a 
former Finance Member as nothing but jugglery in figures. These can 
be made to fit any theory the Honourable Member may choose to advance.
That is the admission of an ex-Finanoe Minister, who now adorns, the
office of a Governor of a province. He said, have in my Department 
men who can give figures in such a way as to mean anything*’ . I  trust 
the Honourable Member .in charge was not in that department at that
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time. 1 have u shrewd suspicion about these figures. W e do not get the 
real details. They proceed on the as&umption that certain expenses must 
be incurred, and they ask us to give the money. Tlu^l is not the proper 
way. 1 beg to submit that at least this question of the pos.tcai^i should 
not .be lightly treated by any Member, be he an Indian or an Europcftn, 
because it affects the poorest in the country arid 1 hope every one of us 
will vote for this amendment.

The Revd. J, 0 . Cliatter]ee (Nominated; Indian Christians); I oppose 
the motion for one particular reason and it is this, that the Postal Depart­
ment is at presents wwking on a large deficit, and I believe that, if we 
cut down the income of the Postal Department by any method, then cer­
tain very necessary improvement in the pay and allowances of the sub­
ordinate staff, especially postmen and others, who do the hardest work 
in the Postal Department and in the service of the country cannot be 
effected. There are a large number of postmen w’Ho 'work from day to 
day, whether it is in the heat or whether it is in the biting cold of the 
winter, in rain or sunshine. They go on every day of the year from 
door to door and do their ŵ ork with great honesty and with great efficiency. 
I  have experience of their needs as I am in personal contact with them. 
They are not receiving the salaries which they ought to receive, especially 
in large cities, for example in a place liike Delhi. The allowances which 
they get in a city like Delhi for house accommodation are very small. 

"They get two or three rupees. I ask Honourable Members if it is pos- 
Siible for a man to get a decent house or even a house in which he can 
squeeze in a moderate family at that rate. It may be said that the allow­
ance is only to help him. His salary ranees between Rs. 20 and E«. 26 
and does not go beyond Rs. 25. Some of them are literate and have even 
passed the Matriculation examination. How can they mana^re to live in 
decency.or reasonable comfort on that salary or allowances? Therefore 
T feeT that, if we cut down the income of the Post Office, it will be im- 
posfiiible to give any relief to these men. Sir. T v.ield to none in my sym­
pathy with the hardships of the poor. T can claim w'ithont exaggeration 
that T am as much in contact with the poor, even extremely poor 
neopie, as my friend Mr. Thakur Das BharGjava, but T have not as yet 
heard of a poor man complaininc: about the price of postcflrds.

Mr. President: I think the Honourable Member in charge is quite
able to defend himself.

The Sevd. J. 0 . Ohatterjee: I am only pointing out that it is not cor­
rect to say that there is any real burden on the poor man ow’ing to the 
cost of postcards, for the s,imple reason thnt the poor man does not write
many postcards. He probably uses a postcard once in six months., or once
in a year, but I h^ve never heard him complaining of the price of the post­
card. There are a great many other things of which the poor man com ­
plains; he complains of 'lack of house accommodation, of the high price 

-of food or clothes. I  have honestly never heard of a man complaining 
of the price of a postcard. He sometimes pays much more to have a 
card written for him. That being so, I  think it is very much better not 
to decrease the price of the postcards, because nobody is really overbur­
dened by the present price of the postcard, M^hereas the revenue of

:2264 LEGisLATivB ASSEMBLY. [22nd M ar . 1980.



the Post Office, if maintained, will really benefit the lower paid staff and 
especially the postmen, mail runners, sorterB and humble public servants 
of the Postal Department.

Pandit Nillakantha Das: WJii'ic 1 was listening \\̂ th attention to the 
speech of my Honourable friend opposite, 1 seem to have heard him say 
that the post offices are growing in numbers and that is being’*'done 
on account of the income from postcards and envelopes. Will he kindly 
explain how the increase of post offices does not produce more.and more 
money, the Postal Department being a commercial department? The 
percentage of profit ought to grow with expanse of the market in any 
commercial concern. Does he not proceed on this* principle? Shouid he 
go on increasing the post offices more and more at the cost of the tax­
payer? That is the question which I want to ask my Honourable friend, 
the Member in charge of the Postal Department,

The Honpurable Sir Bhupendra Nath Mitra: I am afraid my friend 
Pandit Thakur Das Bhargava is very unkind to me. He pays no attention 
to what 1 say every year on this subject of the reduction of the post 
card rate. This year again he has tried to argue from the fact that 
there was a large drop in the consumption of postcards in the year 1922- 
23, that that reduction was due to the doubling of the post card rate aa 
a result of which the poor man ceased to partake in a large measure of 
that facility. As I have explained on previous occasions, that drop wfts 
reaWy due to trade depression and slackness in business which supervened 
on the trade boom that followed the Armistice. It is for a similar reason 
that there ha^ been a fall in the revenue of the Postal and Telegraph D e­
partment in the last two years. To that I have already referred when I 
was dealing with tlie first amendment of my friend Mr. Amar Nath Dutfc. 
That fact also answ'ers the question w^hich has been put to me by my 
friend Mr. Nilakantha Das. It is true that we have opened additional 
post offices and thereby offered extended facilities in rural areas; but 
owing to the trade depression the letters and post cards conveyed by the 
department have not shown the anticipated growth and that has affected 
the revenue. That fact also supports the unsouHdness of the proposition 
placed before the House by my friend Mr. Thakur Das Bhargava. Now, 
if it is true that the poor man makes considerable use of the post card, 
then the fact that w’e have increased the number of post offices in rural 
areas in the l««t five year® should have helped us appreciably in the matter 
of our revenue. But the correct position in regard to the poor man has 
already been explained by my Honourable friend Revd. Chatterjee; and 
the same attitude has been taken on previous occasions by various other 
Members in this House, including my Honourable friend Mr. N. M. Joshi, 
who are all familiar with the requirements of the poor man. The point 
is that the poor man does not possess the requisite degree of literacy and 
therefore it isi not .possible for him to make any extensive use of the post 
card.

I fiflly realise the real character of this debate. That was explained 
by my Honourable friend Mr. Aney to w^hom T am grateful for the land 
words he said about me. Tt is the registration of an annual protest which 
may some day lead to a reduction in the post card rate. W^en financial'
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equilibrium has again been restored in the department, and the outstsnd- 
ing demands of the lower subordinate staff have been complied with to a 
reasonable extent, I hope the time will come for some reduction in the 
post card rate. My Honourable friend Pandit Thakur Das Bhargava also 
said that when Honourable Members on the opposite side came and occupied 
these Benches they would forthwith reduce the post card rate. I  would 
a i i  my Honourable friends opposite to ponder over that proposition a 
bit. I thinTt my Honourable friend Sir Hugh Cocke the other day referred 
to the fact that in England the Post Office now yields a profit of some* 
thing like £9 millions. But even so, the Labour Government there have 
not thought it appropriate to bring down the post card rate or any 
postage rate in that country. I think in that connection I  quoted on a 
previous occasion from a speech of Mr. Snowden where he definitely ex­
plained why these postal rates could not be brought down.

I am sorrŷ  that my Honourable friend Mr. Bhargava did me an in­
justice; for I certainly did not appeal to my Honourable friends opposite 
that out of deference to me they should turn down this proposition. All 
I  said was thi«: that in view of the action that they have consistently 
taken jin this matter of the improvement of the service conditions of 
the lower subordinate staff in the department, they should turn down this 
amendment. Sir, the acceptance of this amendment would cost about 
90 lakhs a year and I  cannot possibly accept it.

Mr. President: The questaon is:

'That in Schedule II to the Bill, in t/ie proposed First Schedule to the Indian Post 
X)ffice Act, 1898, for the entrien under the head *PoBtcard9* the followinff be rabsti- 
tutcd : ®

’Single
Reply

Quarter of an anna. 
Half a

The Assembly divided;

A Y E S -«.

Abdul Matin Chaudhury, Maulvi. 
Agnihotri, Mr. K. B, L.
Aney, M. 8.
Ayyangar, Mr. K. V. Bangaswami.
Bhargava, Pandit Thakur Das,
Chettiyar, Rao Bahadur P. T.

Kumaraswami.
Das, Pandit Nilakantha.
Dutt, Mr. Amar Nath.
Dutta, Rai Bahadur S. C.
Farookhi, Mr, Abdul Latif Saheh, 
Oour, Sir Hari Singh.
Gulab Singh, Sardar.
Iswar Saran, Munshi.
Kidwai, Sheikh Mushir Husain. 
Xalchand Navalrai, Mr.
Malaviya, Pandit Krishna Kant. 
Mitra, Mr. S. 0.

Mukerjee, Mr. Saradindn.
Murtuza Saheb Bahadur. Maulvi 

Sayyid.
Neogy, Mr. K. 0.
Hajan Bakhsh Shah, E^an Bahadur 

Makhdum Syed.
Rang Behari Lai, Lala.
Ranga Iyer, Mr. C. S.
Sarda, l^ i Sahib Harbilas.
Singh. Kumar Rananjaya.
Singh, Mr. Adit Prasad.
Singh, Mr. Gaya Prasad.
Sinha, Kumar Ganganand.
Sinha, Mr. Rajivaranjan Prasad. 
Sitaramaraju. Mr. B.
TalaiuJev, Mr. S. D.
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Abdul Aziz, Khan Bahadur Mian. 
Ahdnl Qaiyum, Nawab Sir Sahibzada. 
Alexand«r, Mr. W.
Anwar-ul-Azim, Mr.
Oanarji, Mr. Binnarayan.
Baum, Mr. E. F.
•Chatterjee, The Revd. J. 0. 
€osgrave, Mr. W. A.
Crawford, Colonel J. D.
Crerar. The Honourable Sir Jamen. 
liaial, Dr. R. D.
Ferrers, Mr. V. M.
French. Mr. J. 0.
Qhazanfar Ali Khan, Raja,
Crhuznavi, Mr. A. H.
Oidney, Lieut.-Colonel H. A. J. 
Owynne, Mr. 0. W.
Hamilton, Mr. K. L. B.
Hardy, Mr. G. S.
Heathcote, Mr. L. V.
Hira Singh Brar, Sardar Bahador, 

Honorary Captain.
HoWeU. Mr. E. B.
Ismail Khan, Mr. Muhammad. 
•Jawahar Singh, Sardar Bahadur 

Sardar.
LMttb, Mr. W. S.
T/indsay, Sir Darcy.

Mitchell, Mr. D. G.
Mitra, The Honourable Sir Bhupendra 

Nath.
Mitter, The Honourable Sir Broj^dra. 
Mohammad Ismail Khan, Haji 

Chaudhury.
Monteath, Mr. J.
Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. 0.
Noyce, Sir Frank.
Pai, Mr. A. Upendra.
Parsons, Mr. A, A. L.
Rahimtulla* Mr. Fazal Ibrahim.
Rainy, The Honourable Sir Georga. 
Rajah. Rao BaHiadur M. 0.
Rau, Mr. H. Shankar.
Rof, Mr. K. C.
Sahi, Mr. Ram Praahad Narayaa. 
Sams, Mr. H. A.
Schuster, The Honourable Sir George 
Scott, Mr. J. Ramsay.
Slater, Mr. S. H.
Sykefl, Mr. E. F.
Tin Tut, Mr.
Yakub, Maulvi Muhammad.
Tamin Khan, Mr. Muhammad. 
Young, Mr. G. M.

The motion was negatived.
Schedule II  was added to the Bill.
Mr. Praoldent: The question is:
“ The Schedule III stand part of the Bill.*'
Hr. Amur Nath Dutt: Sir, I  beg to move the amendment that sstands 

in my name and which runs as foUows;
**That for Part I-A. of Schedule III to the Bill the following be subatituted :

Part T.
RaUa of Inoome-tax,

A. In the oase of every individual* Hindu undiiHded family, 
unregiatered firm and other asaooiation of iadivlduua 
not being a rdgistered firm or a company^—

(1) When the total income is less
(2) When the total income is Rs.

is less than Rs. 10,000.

than Rs. 5,000 
. 6,000 or upwards, bub

10.000 or upwards, but

15.000 or upwards, but

20.000 or upwards, but

30.000 or upwards, but 

%1) When the tota  ̂income is Rs. 40,000 or upwards .

(3) When the total income is Rs.
is less than Rs. 15,000.

(4) When the total income is Rs.
is less than Rs. 20,000.

(5) When the total income is Rs.
is less than Rs. 30,000.

(6) When the total income is Rs,
is less than Rs. 40,000.

Rate.
Nil

Four pies io the rupee.

Five pies in the rupee.

Six pies in the rupee.

Nine pies in the rupee

One anna in the rupee.

One anna and six pies 
in tho rupee.”



[Mr. Amar Nath Dutt. (
b>ir, when submitting thiB amendment to U»e Bohedulo with reference 

to the Income-tax Act, I carefully considered the income of the several 
claBses of the Indian people before putting down at what rates they ought 
to be taxed. My first difference with Government as regards the Schedule 
is with respect to incomes bet^\'een K b. 2,000 and Bs. 5,000. They want 
to tax the people whose income is over lls. 2,000, that ifi, whose income 
is less than even Es- 175 per month; but I want that people w*hose inconie 
is just slightly over Es. 400 should not be taxed, but people drawing 
Be. 425 and over may be taxed. My reason is th is; ordinarily a gentleman 
having two or three children and a wife, a daughter to educate and two  ̂
sons to be sent to coilege can hardly maintain himself and his family 
with Rs. 400 a month. And he already pays several taxes to Government 
in the shape of land revenue, house rent and so forth. Tnconie-tax should 
be assessed only upon such people who do not pay any tax for the main­
tenance 6f the Government df the country, bift in India these people 
generally pay various other' taxes and tliey are hard-presised for tliis 
income-tax. So I ask that people whose income is below Rs  ̂ 400 a month 
should not pay any income-tax at all. Then the difference is with respect 
to those who belong to a class whose income varies from Rs. 400 to Rs. 800, 
that is to say, from Rs. 5,000 to Rs. 10,0r)0 a year. For them I waulJ 
not have any rate save and exce[»t 4 pies in the rupee. I consider that 
to be rather a high rate, but as Government at the present moment require 
money, and the finance Member has to find out ways and means in the 
shape of some Tariff Bill, I would not exempt these men, but they may
be assessed at 4 pies in the rupee-

With respect to those getting more than Rs. 800 a month, and up 
to Rs. 1,250, I may take them to be at least gentlemen who are well 
placed in life. Considering our Indian standard of life, we may say that a 
gentleman who draws Rs. 1,000 a month is well placed in life and he 
can be asked to pay at the rate of 5 pies in the rupfee. (Munshi Iswar 
Saran: “ Question.") Of course there are different fitandards of living. 
For gentlemen who have to go abroad every year and live for six months 
in the cold climate of England and enjoy the company of white men and 
women instead of their own countrymen, an income of Rs. 1,000 or even 
Bs. 10,000 may be nothing. I  know crores of money have been spent in 
that way. Then people whose income is between Rs. 15,000 and Rs. 20,000 
may pay six pies in the rupee. Then I come to people whose income is 
between Bs. 20,000 and Rs- 80.000 a year. These are generally men of 
the class or classes similar to those who have risen to the rank of District 
Magistrates and District Judges from the rank of Deputy Magistrates or 
Mtmsiffs and have been fortunate enough to get listed appointments. 
At one time their income was Rs. 250 or 300 a month, and so they can 
afford to pay some income-tax. They can pay a little more income-tax, 
nine pies in the rupee. People who get more than Rs. 2,500 a month
are rich men, and they may be taxed one anna in the rupee. I have
no objection to these rich people being taxed at that rate. Then with 
regard to people who get more than Es. 40,000 a year, that is people like 
High Court Judges, Secretaries to Government, etc., people who draw 
Rs. 4,000 a month or over, should be taxed certainlv at the rate of one 
anna and six pies in the rupee, Tn support of these figures, I  think. Sir,
I need hardly waste the time of the House by saying anvthing more,
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because an elaborate examination of the reports of the debates of the 
Legislative Assembly will show the reason why we ask for a reduction of 
this tax every year, and I think I need not waste the time of the House 
hy  repeating the same arguments year after year. But when I put these 
figures before the Honourable the Finance Member, I  can assure him that 
I  have carefully considered the matter and come to these rates which no 
reasonable man can decline to accept.

The Honourable Sir George Schufter: Sir, I have calculated what
would be the cost of the amendment proposed by my Honourable friend. 
It would reduct; our receipts from income-tax by 325*7 lakhs on the basi« 
of the statistics for 1928-^* I do not feel, Sir, that it is necessary really 
to  do more than to state that bare fact. Instead of getting an addi­
tional revenue from income-tax. we should lose this very large sum and 
the finances of the Government could not be carried on on that basis.
I dealt with an amendment of this kind last year in the course of the 
debate on the Finance Bill, and pointed out that the limit of exemption 
stands considerably lower m England than it does in India. I do not 
think that any case hat̂  been made out for raising that limit. Of course, 
■every tax is an objectionable measure. But if money has to be found,
I think the present income-tax is a very fair way of raising a part at least
of w^hat is required to meet the Government's expenditure. Sir, 1 must
oppose the amendment.

Mr. President: The question I  have to put is:
“ That for Part I-A. of Schedule III to the Bill the following be sabstituted :

Pabt I.
Rates of Jncome-tax.

A. In the case of every individual, Hindu undivided familyt 
unregistered firm and other association of individuids 
not being a registered firm or a company—

Rate.
(1) When the total income is less than Rs. 5,000 • . Nil.
i2) When the total income is Rs. 6,000 or upwards, but Four pies in the rupee,

is less than Rs. 10,000.
(3) When the total income is Rs. 10,000 or upwards, but Five pies in the rupee., 

is less than Rs. 15,000.
<4) When the total income is Rs. 15,000 or upwards, but Six pies in the rupee, 

is less than Rs. 20,000.
(6) When the total income is Rs. 20,000 or upwards, but Nine pies in the rupee, 

is less than Rs. 30,000.
(6) Whan the total inrK>me is Rs. 30,000 or upwards, but One anna in the rupee

is less than Hs. 40,000.
(7) When the total income is Rs. 40,000 or upwards . One anna and six pies

in the rupee.’*
The motion was negatived.

Pandit Thakur Das Bhargava: I do not move amendment No. 32.*

Bai Bahadur S. 0 . Dutta: Sir, I  m ove:
‘ T̂hivt in Part I-A of Schedule III to the Bill, in entry (1), for the word and

figures ‘Rs. 2,000* the wcrd and figures ‘Rs. 3,600’ be fiubetituted.**

I  only wish to add that the cost of living has altogether incroased.
The house rents in towns have increased; municipal I’ates and cesses have

*“ In Part I-A of Schedule III to the Bill, the words ‘Hindu undivided family* be 
tjmitted.**

G
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increased; prices of food-'stuffB and other things have also increased; so 
there is a case for raising the minimum exemption.

The motion was negatived-

Pandit Thakur Das Bhargava: Sir, I beg to m ove:
“ That in-Part I-A of Schedule III to the Bill, the following be added to entry (1) : 

‘But in case of Hindu undivided family when the total income is 
less than Us. 4,000 ... ... ... ...

and consequential amendments be made in entry (2)’ .**

1 take this opportunity of thankixig the Honourable the Law Membex; 
for the kind sympathy that he has been pleased to show to the main pro­
position 1 moved while considering the Finance Bill. This particular 
amendment proceeds upon the policy which the Government themselves 
have accepted iu regard to super-tax. As the House is well aware, the 
Government have made this concession in regard to super-tax in favour 
of the Hindu undivided family, though they have regarded the minimum 
income as Bs. 75.000 instead of Es. 50,000. Now, 1 do not think there 
is any undivided family which has got members less than two in number, 
BO that if there are two members, then the minimum income comes to 
ps. 2,000 which is the minimum income for all others. Therefore, I am 
submitting that if this amendment is accepted by the Government, they 
do not decrease the minimum taxable income of the individual. Now, 
Sir, 1 understand that this will involve something like 25 lakhs or so. 
But, Sir, this is exactly the premium which the law lays upon the separa­
tion of the Hindu family by the Income-tax Act. If it is realised that 
this matter in the Income-tax Act is a sort of penalty to the Hindu un­
divided family, I would submit that the amount involved is not material. 
1 have purposely refrained from sending in amendments to the other parts 
of this Schedule, whereas they would have been quite relevant and per­
fectly consistent with the main purpose of this amendment when 
they related to incomes of more thnn Es. 4,000. But that I have purposely 
done because I  understand that the Government have been pleased to 
go into this matter. But as that policy will take some three or four years, 
I made bold to suggest this amendment now as this will bring relief 
to the poorest families of the Hindus- If a Hindu has got an income of 
Bs. 2,000 and if a family has got its income of Es. 2,000 and there are 
five members constituting the family, that means you are taxing an 
individual who is getting only Es. 35 a month while in any other case you 
cannot tax any undivided family unless an individual gets an income of 
al)Out Es. 188 a month. I would therefore submit that as a fair test of 

1 ‘ ( oining justice in regard to the Hindu families, this amendment may 
l»:‘ necoptcd by the House.

The Honourable Sir George Schuster: Sir. as regards the loss of revenue 
involved, I understand that my friend is moving the second of the three 
amendments standing imder No. 34. I  think my Honourable friend is 
about right iix his estimate of the loss of revenue. According to the 
figures of 1928-29, it would be just under 20 lakhs. Sir, I  have always 
been myself in a difficulty in dealing with this question which has come 
up several times before, for I  have always found myself unable to under­
stand the argument which is advanced in this case. I  appreciate that In 
certain caflos, there may be hardship to an Hindu undivided family and
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those cases we propose to examine. But in the ordinary case, any ordi­
nal^ hecbd of a family, as I pointed out in the debate the other day, may
have wife and two or three children. The whole of the income comes in
his own name and he has to pay tax on that income. H e gets no allowance 
in respect of his wife or his children and I  fail io  see why, in the case of 
a Hindu undivided family, the total income of the family should be split 
up into shares, whereas in the case of an ordinary family, if the income 
is that of the head of the family, it should be treated as income of one 
man only.

I feel that if the arguments on which my Honourable friend has based 
his proposal were to be accepted, a great deal of injustice would be done 
to other families. That, Sir, is the sort of point which will have to be 
discussed when advantage is taken of the promise made by my Honourable 
colleague, the Law Member, that a Bill should be put up and discussed 
between the proposers and the Government and eventually circulated for 
opinion. In the meanwhile. Sir, although anxiouQ to do justice when it 
is possible or rather to remove an injustice whenever it is possible, I  am 
afraid that I must oil behalf of the Government oppose this amendment.

Mr. President: The question is:
**That in Part I*A of Schedule III to the Bill the following be added to entry (1) :

'But in 0086 of Hindu undivided familT when the total income
is less than Rs. 4,000 ... ... ... ... N iV

*nd consequential amendments be made in entry (2).'*

The motion was negatived.
Pandit Thakur Das Blurgava: Sir, I beg to move that:
“ That in Part I*A of Schedule III to the Bill the following be atdded to entry (1) i

*l5ut in case of Hindu undivided family when the total income
is IcsB than Ra. 3,000 ... ... ... ... Nil,*

and conNequential amendments be made in entry (2).’ *

Sir, I have been hearing the views of the Honourable the Finance 
Member on this point, and I understand that he feels some difficulty in 
accepting the principle of the proposal which I have been submitting for his 
consideration every year. Now, I  may point out a case in which an indivi­
dual is getting an income of Es. 3,000 contributed by his sons or daughters►
In that case it is individual income, so far as this income is concerned. 
This is his own income and the man will not be free from being taxed on 
account merely of the fact that he belongs to an undivided Hindu family. 
But so far as the joint ancestral property is concerned, it may be that in 
that property a man may acquire some sort of title or interest by birth. May 
I just illustrate my point by referring to a family in which there are two 
or three earning members. In that case, Sir, it might happen that their 
joint income, the income of three or four members, may come up to 
Es. 2,000; in that case they may have usually their wives, children and all 
of them living together; but all the same their income would be added 
together and they will be taxed as a Hindu undivided family. Tt is in 
regard to this case that hardship occurs. Now, Sir, so far as the prinriplo 
of this amendment is concerned, Government themselves are committed 
to it. As T submitted in reference to my last amendment, what they pro­
pose in relation to the super-tax applies on all fours to the present case.

<> 2
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[Pandit Thukur Das Bhargava.]
In the case of super-tax under Part II  of 16'ohedule III, the rates proposed

“ In the case of every Hindu undivided family :
(i) in respect of the first twenty-five thousand

rnpeee of the excedg ... ... Nil,
(ii) for every rupee of the next twenty-fiva

thousand rupees of such excess ... ... One anna and one pie in the
rupee.”

So that they themselves have fully realised the justice of the case and 
have raised the minimum taxable income of a Hindu undivided family by 
50 per cent. Now, this is exactly what I ask in relation to poor families..
So what justification is there for making that sort of concession in re­
gard to rich families who have to pay super-tax and not extending the 
same thing to poor families whose income is less than Rs. 8,000? My 
humble submission is that it will not be diflScult for a rich family to 
pay income-tax and even super-tax, however unjust it may be, but in 
regard to the poor man it will be very difficult even to pay income-tax. I  
would therefore beg the Honourable the Finance Member to accept m y 
amendment. So far as this particular amendment is concerned, he cannot 
meet it with the argument which he has been pleased to plswie before the 
House in relation to my previous amendment. Sir, I move.

The Soxioarable Sir Oeorge SchnBter: Sir, I do not wish to enter into 
any lengthy discussion of this question at this moment. I  hope there will 
be an opportunity afforded fully to thresh out the several aspects of tins 
question if we follow the procedure suggested by my Honourable Colleague, 
the Law Member. I fully recognise that the Honourable the Mover of this 
amendment has a certain amount to say on his side if his argument is 
that the present system is illogical. I  quite agree it is illogical that in 
the case of income-tax no distinction should be made whereas in the case of 
super-tax a distinction is made between a Hindu undivided family and aa 
ordinary individual, but I am afraid that the acceptance of that lack of 
logic in the present system cannot induce me to accept the present 
amendment. I feel that the whole matter requires a great deal of further 
study before we can deal with it. My Honourable friend said that, in the 
case of several adult members of one family each of whom is earning 
an income, all the income will be pooled together and taxed accordingly. 
But according to my information, the earned income of a member of »  
Hindu undivided family is not ordinarily combined with the family income 
for the purposes of assessment. I understand that it may be so combined 
if the member of the family has received a special education at the cost 
of the family and if the income is earned by virtue of the qualifications 
which that special education has given him, but in other cases, according 
to my information, the individual earnings of each member are treated 
separately. However, this is a matter which will be inquired into, and 
I submit to this House that a great deal of study is necessary before we 
can tacMe this matter. If cases of that sort of injustice do exist, those 
arc cases which might be remedied, but on the other hand I would point 
out to my Honourable friend, in support of wbat I have said before, if 
you take the case of an ordinary father with one infant child who is earning 
no income at all, that would constitute a family of two as he says, and 
I  cannot see why, in the case of a Hindu family of that kind, the income 
should be treated as divided into two shares, whereas in the case of a
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non-Hindu family, it should be treated as the income of tt)e head of the 
family. That is the point which I was making. However, I do not intend 
to carry the a i lm e n t  any further now. The amendment which we now 
harve before us would cost rather over Es. 10 lakhs, and until this matter 
is further examined, I am afraid, that, on behalf of the Government, I 
must oppose it.

Mr. President: The question is:
“ That in Part I*A of Schedule III to the Bill the following be added to entry (1) :

‘But in case of Hindu undivided family when the total income
is lew than Rs. 3,000 ... ... ... ...

and consequential amendments be made in entry (2).”

The Assembly divided:
(At this stage Mr. President vacated the Chair which was taken by 

Mr. Deputy President.)
AYES-25.

Abdul Matin Chaudhury, Maulvi. 
Agnihotri, Mr. K. B. L.
Aney, Mr. M. S.
Ayyangar, Mr. K. V. Rnngaswami. 
Bhargava, Pandit Thakur Das.
Das. Pandit Nilakantha.
Dutt, Mr. Amar Nath.

Gour, Sir Hari Singh.
Gulab Singh, Sardar.
Lalohand Navalrai, Mr.
Mal?iviva, Pandik Krishna Kant. 
Mitra, Mr. S. 0.
Mohammad Ismail Khan, Haji 

Chaudhury.

Mukerjee, Mr. Saradindu.
Murtaza Saheb Bahadur. Maulvi 

Sayyid.
Bang Behari Lai, Lala.
Reddi, Mr. T. N. Ramakrishna. 
Sarda, Rai Sahib Harbilas.
Singh, Kumar Rananjaya.
Singh, Mr. Adit Prasad.
Sinha, Kumar Ganganand.
Sinha, Mr. Rajivaranjan Prasad. 
Sitaramaraju, Mr. B.
Talatuley, Mr. S. D, 
Venkatakrishnayya Choudhri, Mr. P.

N0E&-61.

Abdoola Haroon, Haji.
Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Alexander, Mr. W.
Banarji, Mr. R^narayan.
Baum, Mr. E. F.
Chatterjee, The Revd. J. C.
Che tty, Mr. R. K. Shanmukham. 
Cockfi, Sir Hugh.
Cosgrave, Mr. W. A.
Crawford, Colonel J. D.
Crerar, The Honourable Sir James. 
Dalai, Dr. R. D.
Ferrers, Mr. V. M.
French. Mr. J. 0.
Ghazanfar Ali Khan, Raja.
Gidney, Lieut.-Colonel H. A. J. 
Gwjmne, Mr. 0. W.
Hamilton. Mr. K. L. B.
Hardy, Mr. G. S.
Heathcote, Mr. L. V.
Hira Singh Brar, Sardar Bahadur, 

Honorary Captain.
Howell, Mr. E. B.
Jawahar Singh, Sardar Bahadur 

Sardar.
Jeham îr. Sir Oowasji.
Lamb, Mr. W. 8.

The motion was negatived.

Lindsay, Sir Darcy.
Mitchell, Mr. D. G.
Mitra, The Honourable Sir Bhupendra 

Nath.
Mitter, The Honourable Sir Brojendrâ  
Mody, Mr. H. P.
Monteath, Mr. J.
Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. 0.
Noyce, Sir Frank.
Pai, Mr. A. Upendra.
Parsons, Mr. A. A. L.
Purshotamdas Thakurd^. Sit.
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. 0.
Rajan Bakhsh Shah, Khan Bahadur 

Makhdum Syed.
Ran, Mr. H. Shankar.
Sahi, Mr. Ram Prashad Narayan. 
Sams, Mr. H. A.
Schuster. The Honourable Sir George. 
Scott, Mr. J. Ramsay.
Slater, Mr. S. H.
Syk«s« Mr. E. F.
Tin Tut, Mr.
Yamin Khan, Mr. Muhammad.
Young, Mr. G. M.



Mr* Lsldisnd HAVftlral (Sind: Non-Muhammadan Rural): Sir, I  beg 
to m o re :

“ That in Part I-A of Schedule III to the Bill for entries ]2), (3), (4), (6), (6), (7) and
(3) the following be ■ubtiituied :

‘ (2) When the total income is Rs. 2,000 or upwards ... Five pies in the tupee’.”

Sir, the present income-tax incidence is on a graded scale. It is a 
scale which rises from 6 pies to one anna and six pies. It is 

®  ̂ five ])ies on a total income of Rs. 2.000 or upwards but less 
than Rs. 5,000; it is six pies in the rupee on a total income from Rs. 6,000 
up to less than Rs. 10,000; nine pies in the rupee on an income between 
Rs. 10,000 to Rs. 20,000; one anna in the rupee on a total income of 
Rs. 20,000 to Rs. 30,000; one anna and three pies in the rupee on 
Rs. 30,000 to Rs. 40,000, and one anna six pies In the rupee on an income 
o f Rs. 40,000 or upwards. Now, Sir, my amendment is that the income- 
tax should be calculated at the rate of only five pies in the rupee on all 
income and there should be only one flat rate, and not on a grade scale 
f»s at present existing. Sir, it may be said that my amendment is 
a novel one and without a precedent, and as such it should not have been 
made. But if the House will bear with me for a brief few minutes, and 
if they are open to conviction, I  shall be able to satisfy them that there 
is a precedent, that income-tax was levied at only one rate up to the 
year 1916, and incidence of the tax also was not so high as it is now. 
Now, Sir, it may be said that the income-tax is a direct tax and some of 
the English economists have said that a direct tax is better than an 
indirect tax. This may be true in countries which are rolling in gold and 
whose resources are not exploited nnd where people are living happily; 
but it is not true of a country like India where the resources are all ex­
ploited, where industries are not at all supported and where the majority 
of the people live from hand to mouth. In a country like this, to have 
income-tax is tantamount to oppression, and if the incidence is imjust as 
it is at present, it is certainly very objectionable and goes to ruin the 
country.

Sir Hugh Oocke (Bom bay: European): 1 am extremely sympathetic 
to the Honourable Member s amendment, but may 1 ask him now it is 
going to help the masses?

Mr. Lalchand Navalrai: I know the diflBculties of the Government, but 
that is no reason for their not doing the thing to which they are pledged.
I will presently show you that, before the war, the incidence was only 6 
pies in the rupee. There was only one scale. If the income-tax was 
raised for the purpose of war exigencies, why is it that Government have 
not done anything for the last 14 years to revert to the method of income- 
tax which existed up to 1915?

Sir Hugh Oocke: My question was how this was going to help the 
masses. The income-tax is not a tax on the masses at all.

Mr, Lalchand Havalrai: I think it is a mistake to say that it is not 
a tax on the masses. In this country an income of Rs. 2,000 is not the 
income of a rich man. I  would go further and say lhat it is certainly 
the  ̂ income of a poor man if the living and other exponses of people are 
taking into Account. It is not only the incomo that vou have got to con- 
fiider. You are charging on the gross income, and you do not consider
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how many children the man has, what his family is and what his expenses 
are. Those are the considerations that you have to bear in mind. I 
would also be able to show to the House on the same reasoning, that 
even the income of Es. 16,000 cannot be said to be the income of a yery 
rich man.

Now, Sir, I want to tell the House that the income-tax incidence is 
a very high one. I  have certainly my sympathy for the Honourable the 
Finance Member. I submit that it is not his fault as he hcis joined hig 
office lately. I do have sympathy with him on that account, but I cer­
tainly cannot congratulate him on his increasing the incidence now. 
When we tell him that there should be a reduction, his reply is, '*How 
are the expenses of Government to be carried on?** There are several 
ways of reducing expenditure. In  a country like India, where taxation 
is already very high and where the new taxation is considered oppressive 
and is operating as a great hardship, why should new taxes be raised?

Now, Sir, I will show you what the history of the income-tax is, and what 
has been its incidence. The income-tax commenced in the year 1860, 
and it commenced with an incidence of 2 per cent. My contention that 
it should not be graded and that it should be flat five pies in the rupee will 
be borne out by this history. In 1860, it was 2 per cent. In  1862 it was 
raised to 4 per cent. In 1863 it was reduced to 8 per cent. In 1866, there 
was a great stir, and Government had to yield to it and it was abandoned. 
In 1867 again it reappeared as the licence tax at 2 per cent. Then in 
1868 it became a certificate tax. In 1869 it became income-tax again, 
but the incidence was only one per cent. In 1873 it wag totally abolished, 
but it was revived in 1877. It was governed by local Acts till 1886, when 
the Central Legislature came in nnd an all-India Income-tax Act came 
into existence. What do we find in 1886? In 1886 we find that income 
was assessed at 5 pies in the rupee, and that continued till 1916. Now, 
in the Manual of Income-tax you will find that from 1886 to 1916, Rs. 2,000 
to Rs. 5,000 were assessed at 6 pies in the rupee, Rs. 5,000 to Rs. 10,CKX) fit 
6 pies in the rupee, Rs. 10,000 to Rs. 25,000 at five pies in the rupee, 
Rs. 26,000 upwards also at five pies in the rupee. Thus there was one 
rate and it continued until 1916. Then, Sir, the war began and during the 
war there was a revision made. Government came with an appeal to the 
House to raise it and they raised it and raised it abnormally. The 
Legislature agreed and came to the help of the Government at a time of 
distress. It is only after their distress is over that we are distressed by 
the Government. Since then, representations have been made and ihey 
have not been heeded at all. I submit that that is not reasonable at all. 
Now, Sir, to proceed with the history of this income-tax. This umfomiity 
of tax was done away with in 1916. In the place of five pies on incomes 
of Rs. 2,000 to Rs. *6,000, the old position was maintained. On incdmefl 
between Rs. 6,000 and Rs. 10,000 it was made into six pies. Then, from 
Rs. 10,000 to Rs. 26,000 it was at once raised to nine pies. From 
Rs. 26,000 and upwards it was raised from five pies uniform rate into 12 
pies.

(At this stage Mr. President resumed the Chair.)

This was in 1916. It went on up to 1918. In 1918 again 
there was a revision made and some pies were increased. In 
1921 again where it was 12 pies in the rupee, they made it 
into 14 pies, and where it was 14 pies, they made it into 16
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[Mr. Lalchand Navalrai.]
pies. In 1929, again, it was increased in the place of 14 pies to 15 pies 
and in the case of 16 pies it was increased to 18 pies. It will be 
observed, Sir, that the Honourable the Finance Member now makes an 
appeal in his Budget to increase the rate by one pie on incomes of 
Es. 15,000 and over. That woxild bring it to 16 pies where it is 16, and 
where it is 18, it would bring it to 19 pies. This is the history that I have 
placed before the House. This shows clearly that there was a precedent 
before when there was a uniform rate. At present the only reason for this 
increase is that there is a deficit. If there is a deficit that can be met 
from many other ways, from retrenchment and from several other ways if 
the Honourable the Finance Member is pleased to consider it in that direc­
tion. The income-tax is a very unpopular tax. People are suffering very 
much from it and it is therefore not at all reasonable that it should be* 
increased. On the contrary, I submit in fairness and justice, just as history 
shows, just as the precedent shows and just as the distress of the country 
at present shows, it should be reduced, I  therefore submit that I  have 
made out a case, and a very strong case for showing to the House that 
five pies was the uniform rate before the war and that after t-he war the 
income-tax has increased by leaps and bounds and that it should be brought 
to the pre-war level, by accepting my amendment.

Mr, President: Is there any income-tax in the Indian States?
Mr. Lalcliaiid Navalrai: I do not know, Sir.
Sir Hugh OOCke: Sir, it is hardly considerate for the Honourable Mem­

ber at this hour of the sixth .day of the week to get up and make a sug­
gestion of this sort and to go into the history of income-tax ratos during 
the hist ten years. I thought that the Honourable Member was going 
to nialce a huniourong spoer'h as his amendment is obviotisly a humourous 
one, for he suggests the altering of the income-tax rates, which at present 
range from five pies in the rupee to one anna seven pies in the rupee, 
into a flat rate of five pies in the rupee. He spoke of benefiting the masses, 
as if any of the masses were interested in this proposal at all. If the 
Honourable Member wants to give any relief to the lower paid people who 
are subject to income-tax, why does he not limit his proposition to Item 
IT? But he brings down the whole of the rates on Items 2 to 8, to five 
pies, so that the man in receipt of an income of Bs. 50,(XX) who now pays, 
and who can very well pay a tax at the rate of one anna seven pies in 
the rupee, should bo taxed at five pies. It is obviously a ludicrous 
suggestion and it would cost the Government many crores of rupees.

Pandit Nilakantha Das: I am not here to make a speech on the amend­
ment, but some points arose incidentally on which I feel inclined to explain 
to the House what the real situation is. The Honourable Member from 
the European Benches stated that the poorer man does not pay any 
income-tax. My Honourable friend Mr. LaJohand Navalrai contended 
that those who earn Rs. 2,000 a year are poor men, and therefore the 
income-tax falls on poor men. Yes, it is something to say that the poor 
man is taxed, but actunlly the man earning more than Rs. 2,000 must 
not be said to be a very poor man in this country. But as a matter of 
fact, the theory is that all taxes percolate down to the poor man 
and they are realised from the poor man in the long run. This theory is 
a truism. When, for instance, we propose an increment of pay of the 
officials, don’t we take into account the income-tax which those officials
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have got to pay? Does not the merchant pay the income*tax out 
of hifi eaniingB out of the pockets of the poor man ultimately, and does 
he not take that into account at the time of fixing prices? Thus in every 
item of income we tax do we not ultimately realise the tax money from 
the poorest of the land, though directly we do not lax the poor man? 
And a real economic insight into the subject will make it clear that all 
taxes that we levy are ultimately realised from the poor man.

But I wish to give you here a particular instance which I know”, where 
the poor man, the poorest of the poor, directly pays the income-tax. I  
have experience in my constituency of some very rich men who are 
money-lenders and they are taxed very heavily on account of their great 
income in interest. As I was saying the other day, Sir, these are the 
people who are selected by our ofBcids, and officially minded non-official& 
sometimes to serve as members on banking committees, on co-operative 
societies and co-operative banks, and these are the people who arc known as 
bankers and men who can deal with economic problems of the country, 
and what do they do? My own relatives and my own servants have often 
approached them for loans, big or small. What do they do? At the 
outset these money-lenders say, “ Before you take this loan, say of 
Rs. 2(K) or Es. 500, you must pay the income-tax’ *. Before the loan is 
given, some percentage is deducted for the prospective payment of income- 
tax, 6 0  that if the borrower writes the bond, say for Es. 1,000 he gets 
only, say about Es. 940 or so. This is the custom that has been going 
on amongst the money-lenders. I daresay and I know as a matter of 
fact many of our money-lenders are used to this vicious practice and a 
money-lender is a monevrlender after all all over India, and mostly we 
depend on money-lenders for this income-tax. Now, my Honourable 
friends will realise that directly the poorest of the poor, the most needy 
who ought to be helped by the Government in ever\̂  way and the 
indebted peasants are the persons who pay this tax. Therefore the argu­
ment tliat the poor man does not pay this income-tax either directly or 
indirectly has no meaning. Eealising this, I think, my Honourable friends 
will be guided in their votes.

The Honourable Sir George Schuster: Sir, I  need only add to this dis­
cussion a plain statement of fact, that this particular amendment would 
cost the Government sQven crores and 28 lakhs. I  think, Sir, that that 
puts it out of court as a practical proposition, however much we may 
desire to see reduction of taxation imder all heads.

Mr. President: The question is:
‘Mn part I-A of Schedule III to the Bill for entries (2), (3), (4), (5), (6), (7) and 

(8) the following be flubstituted :
‘ (2) When the total income is Rs. 2,000 or upwards ... Five pies in the rupee’.”

The motion was negatived.
Bai Bahadur S. 0 . Dutta: Sir, I beg to m ove:
‘ ‘That in Part I-A of Schedule III to the Bill for entry (2). the following be 

substituted :
'(2) When the total income ia Rs. 2,000 or upwards,

but is less than Rs. 5,000 ... ... Three pies in the rupee’.’*

Sir, this is a very modest proposal and I  hope this will be accepted 
by the House. I  need say only this in favour of its acceptance.
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Th« Honourable Sir George Bdiiuter: Bir, this amendment would oosi 
■Govemment 58} lakhs. I am afraid that on that ground I must oppose 
it.

Mr. President: The question is:
•■That in part 1-A of Schedule III to the Bill for entry (2) the following be subrti-

tuted :

‘ (2) When llie total income is Rs. 2,000 or upwards,
but is less than Rs. 5,000 ... ... Three pies in the rupee*/*

The inolion was negatived.
Mr. Saradindu Mnkerjee (Calcutta Suburbs: Non-Muhammadan

Urban): Sir, my amendment does not touch the pockets of the Finance 
Member. There is a great deal of chaos in the interpiietation.................

Mr. President: Will the Honourable Member read the amendment first?

Mr. Saradindu Mukerjee: My amendment runs as follow s:
“ In part I-A of Schedule III to the Bill in entries (2), (3), (4), (6), (6), (7) and

(8), before the words ‘total income*, the words ‘net and actual’ be inserted.*’

The Honourable Sir George Schuster: Sir, I  rise on a point of order. 
I shall be very glad to discuss this amendment with the Honourable 
Member out of this House. I  would suggest however, on a point of order, 
that in a Bill which is a Bill to fix the rates of the tax, an amendment of 
this kind, which is going to alter the whole basis of assessment and which 
involves very complicated considerations and calculations of income is, 
strictly speaking, out of order. I know, Sir, that on previous occasionfl 
you have been prepared to take a wide interpretation of what is in order. 
But I would submit to you that, in the present case, as the time has got 
.very late, and as this raises very complicated issues, my Honourable friend 
might be prepared not to move his amendment and to discuss the com­
plicated issues involved with the Income-tax Department. I would be 
very pleased to give him every assistance that I can to understand the 
matter but if ho moves his amendment I shall be bound to oppose it.

Mr. President: Is the Honourable Member satisfied wiili that?
Mr. Saradindu Mukerjee: My idea is that, if the Honourable the 

Finance Member gives instructions to the Department to interpret the 
total income properly, I may withdraw rny amendment. What I mean is 
that, in coming to the actual figure of income-tax, these Income-tax 
Officers all take upon themselves the role of Advocates-General, and instead 
of finding out the actual income the man has, they try to take advantage 
of a hypothetical income which he might }ij)V(' derived two or three years 
previously.

Mr. President: The Honourable Member 1ms heard what the Finance 
Member has said. If he is satisfied, he need not move his amendment; 
otherwise he may move it.

Mr. Saradindu Mukerjee: I have submitted to the Honourable the 
Finance Member that, if he gives orders to the .Department I could meet 
them and explain my point of view, in which case I will be prepared 
not to move my amendment.
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The Honourable Sir George Schuster: I have already said tliat 1 was 
prepjwed to arrange with the Income-tax Department to go fully into thi» 
matter with my Honourable friend. I am not prepared to give any under­
taking which would imply that the income is not being assessed in a pro­
per manner now; and if that is what my Honourable friend wants, I  am 
afraid I cannot give him such an undertaking. But I would advise him 
to discuss the matter with the experts who are available here, and I  think 
he will be prepared to modify his views on the subject.

Mr. Saradindu Xuker]ee: Very well, Sir. I do not move my motion.
Sir Hari Singh Oour (Central Provinces Hindi Divisions: Non-Muham- 

jnadan): Sir, the tirnendment which stands in my name and which I now 
move runs as follow s:

“ In Part I-A of Schedule III to the Bill for entriea (4), (5), (6), (7) and (8) th® 
iollowing b« substituted:

‘ (4) When the total income is Rs. 10,000 or upwards, but Nine pioi in the rupee, 
is less than Rs. 20,000.

(6) When the total income is Rs. 20,000 or upwards, but One anna in the rupee, 
is less than Rs. 30,000.

(6) When the total income is Rs. 30,000 or upwards, but One ani.a and three
is less than Ra. 40,000. pi ŝ in the rupee.

(7) When the total income is Rs. 40.000 or upwards . One anna and six pies
in tho rupee’. ’*

The purport of my amendment is to maintain the status quo, that is to 
say, the present rate of income-tax and super-tax, and with that object in 
view 1 have, as Honourable Members will find nofc only tabled this amend­
ment but another amendment which has the same purpose in view. I 
shall now give my reasons for asking Honourable Members to support this 
amendment. As I have already submitted, I want that the income-tax 
and the super-tax should be levied at th(̂  same rate as has been in force 
hitherto, and there should be no increase of one pice either in the income-tax 
or in the super-tax. My present amendment deals with income-tax but 
the reasons which I now give against the enhancement of the income- 
tax apply equally, mutatifi muiandiSf to the increase of super-tax. I shflll 
therefore make one speech and give the Honourable Members my rensons 
why there should be no increase at all.

Sir, the House is aware of what I said at the general discussion of the 
Budget. I  then pointed out that a great deal of the deficit of which the 
Honourable Finance Member has complained is due to abnormal and 
transitory causes, and that the Retrenchment Officer who has been appoint­
ed to effect retrenchments on the civil side and the retrenchments that the 
Military Department are effecting in their own expenditure, ought to be 
tiufficient for the purpose of balancing the Budget. In any case I pointed 
out that the Finance Member has resisted any change of policy during the 
transitory stage through which the Government of India are passing. He 
appealed to this House not to ask him or the Government of India to 
launch upon any large proposal for a change of policy pending the reforms 
<3onsequent upon the report of the Statutory Commission, and on that 
ground he asked that there should be a political as well as an economic 
armistice. If you do not wish to make any change of policy, do not also 
make any change in the rate of taxation. But unfortunately while he is 
against any change of policy, he persists in saddling the country vith addi­
tional taxation to the extent of 5 crores and odd. We have therefore to
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{Sir Hari Singh Gour.] 
fight the ground with him inch by inch, and I  am afraid this is the last 
ditch. But at the same time I  hope Honourable Members will rise to- 
the occasion and stand up like one man and resist this most odious burden 
which is sought to be thrown upon the tax-payers of this country. Honour­
able Membt rs are aware that the effect of the tax being levied upon one 
class or community does not rest upon that class or community at all. 
It passes on,— this is one of the economic problems,— it passes on to  the 
general community. Take‘ for instance, a very simple case. If »a doctor 

in the habit of charging a fee of Es. 16 for a visit, and he has to pay, 
a heavy income-tax and super-tax, he reimburses himself by immediately 
raising hie fee to Rs. 25; and a doctor who charges Rs. 2 per visit raise^  ̂
his fee to Rs. 3. And thus it goes on. Therefore let Honourable Members 
once for all believe the grfeat, grand economic truth that whatever may be 
the circle of people upon which the tax is immediately levied it is distri­
buted like a fimall wave in the ocean. It gets on expanding, expanding and. 
expanding till it reaches the uttermost comers of the earth. That is exactly 
how these taxes react upon the life of the nation at large. Therefore, let not 
any Mernber in this House for one moment remain in a state of delusion 
by thinking that this is a rich man’s tax and the poor man is free from it, 
and therefore he need not give his helping hand to the relief of the rich 
man. The interests of the rich and the poor in this respect are identical.

Now, Sir, Honourable Members on the other side are w a re  and if they 
iirc not aware th e y  will very soon be convinced, that the Indian Income- 
lax Act is not only about the most obnoxious, but about the moat inequit­
able Act that any" (iovornment could place upon the Statute-book. I, Sir, 
as a responsible Member of this House, speaking with due reserve— and I 
have before me the Statutes of the United Kingdom, Australia, South 
Africa, Canada and the United States of America and I shall not weary 
this House by going through all of them— Î wish to bring out a few salient 
points which will at once convince this House how unjust, inequitable and 
extortionate is the Indian Income-tax Act when compared, let us say, with 
the incomo-tax and super-tax laws of the United Kingdom, and when we 
i-emember that this tax was placed permanently on the Statute-book in 
1880 and the plausible reasons that wore then given by the then Finance 
Member, they are the reasons which we have become accustomed to hear 
from his sviccessors with as little credence as must have been given to the 
exponent of the law in 1886, What did he then say? Gentlemen, he said, 
this is the year of deficit. The deficit is caused by the heavy fall of silver 
and also by our commitments in the Burmese war. Moreover, he said, 
Russia is showing signs of aggression and therefore we have to fortify our 
frontiers and therefore we require about a crore of rupees, about i^00,000, 
and therefore this tax is levied for these transitory causes. That was the 
motive and the purpose for the enactment of general income-tax law in 
1880. It was then never suggested that it was to be a permanent burdea 
on the country. It was a thin end of the wedge driven in 1886, inserted by 
Sir A. Colw’in, the Finance Member, who told the then Members of the 
Imperial Legislative Council that it was more or less a passing phase and 
the burden was necessitated by passing events. But since 1886 the tax 
has remained and as the Honourable Member, Mr. Lalchand Navalrai 
pointed out, it W’as at a small flat rate and consequently the people got used 
to it. When they got used to it and the Government felt that they had 
now become sulficiently inured to it, they super-imposed upon the people 
of this country an additional burden in the shape of a super-tax, and
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Honourable Members will remember the reaBons which were given in 1917 
for the levy of the Buper-tax. The history of the super-tax will be found 
not in connection with the discussion of the Super-tax Act, but in connec­
tion with the discussions of the Finance Bill of that year, and Sir Williana 
Mayer, the then Finance Member, suggested the imposition of the super­
tax as a war measure. The Honourable Mr. Sarma, afterwards a Member 
o f  the Executive Council said, well, if this is going to be a mere war 
measure, I will introduce an amendment to the effect that the Super-tax 
Act should last during the period of the war only and six months thereafter. 
But this was resisted by the Finance Member. As a matter of form, lie 
said it was much better to have a permanent statute and then repeal 
it than to have a statute limited for a certain time. Consequently the opposi­
tion was disarmed and the Members of the old Imperial Council permitted 
the Super-tax Act to be passed. Whnt has been the result? The war was 
over in 1918 and it is now 12 ye^rs that the super-tax has been imposed 
and there is no sign either of its remission or of its reduction. The old 
promises are forgotten. The old reason that was given for the imposition 
of this tax is ignored and to add, as it were, insult to injury', the present 
Finance Member heft the temerity to come before this House and ask the 
elected Members of the popular Chamber to perpetuate this odious burden 
by increasing it by one pie. Honourable Members will remember the 
implication of any proposal if it is carried by this House by their votes and 
voices. They should resist, as I have said with the utmost power that they 
possess this further imposition of income-tax and super-tax if only on the 
ground that the super-tax was intended to be a transitory or temporary 
measure for a temporary period and that the Government are morally 
bound to repeal it. If they wish that another tax should be levied, they 
should come with a fresh Act and ask this House to pass it, and it is then 
and then only that they would be justified in having a permanent measure 
of super-tax on the Statute-book. I  say this. Sir, for this reason. Honour­
able Members will find that, during the short time that they had been 
Members of this House, every season, every Session of the Legislative 
Assembly, we are treated to small, puny looMng Bills of about two sections, 
sometimes three sections and sometimes only one section. They are all 
ad hoc Bills to rectify here or to tighten the screw there, and all for Uie 
purpose of tying up the poor assessee in the meshes of the fiscal depart­
ment of the Government. But while they do this, they do not seem to 
have any regard whatever either to the feeling or to the agony of the asses- 
see. The assessment in this country, the highest maximum assessment in 
this country, is 6 annas 6 pies super-tax, in addition to the income-tax, 
which Honourable Members will find is equally if not in excess of that 
which obtains in the United Kingdom, and when I said, at the opening of 
my address, t h a t  this is by fa r  the most odious Act and a  more inequitable 
Act than the English Act, I  said I  spoke with reservation and with tne 
full possession of facts.

Let me give Honourable Members a comparative history of the assess­
ments in England and in this country, and they will at once realise the 
gross injustice of the Indian Income-tax Act. In England— I am relying 
for my information upon the only book that is available in the 'Library here, 
third edition of Sander’s Income-tax and Super-tax Act 1928 edition! 
Honourable Members will find at page 18 of this book, that in England, at 
tmy rate, up to 1923-24 the assessment was for five years. Here Honour­
able Members will find that, until 1917-18, the assessment used to be for 
three years, following the English law, but they found that they could
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not put the assessee to auction every three yeurs, and the result was that 
thereafter they started annual assesBinent. Now, the history of this annual 
assessment is— every assessee will bear witiiees to the fact— that frorti the 
year's beginning to the year’s end half your life is spent in answering 
questions and in producing accounts which, as often as not are rejected as 
incomplete or unreliable, and the taxing authorities use their own informa­
tion, sometimes true, sometimes false, for whatever it is worth, and assess 
you according to their estimate. Now that I regard as gross injustice. 
Against this, what is your remedy ? In England you have your remedy by an 

appeal to the Income-tax Commissioners. Mark the words “ Income-tax Com­
missioners'*. I do not wish to labour this point further, but I would ask 
what is the remedy of the assessee in India? He goes from the income-tax 
officer to the Assistant Commissioner of Income-tax. It is just as if I  was 
robbed by a highway man on my way to the House and the Government 
said, “ Your appeal would be to his chief brigand". Now, is this fair or 
just? They are all servants of the same Department; they scratch each 
other’s backs. The income-tax officer assesses you, he goes, and you appeal 
against his assessment to his brother officer, and that- brother officer will 
assess you, against which another higher brother officer will hear your appeal. 
If there is anything in the British Empire truly Gilbertian, it is this Indian, 
income-tax assessment and appeal. Is there anything more monstrous?. 
And yet Honourable Members are accustomed to this dose of annual poison; 
they have become used to this annual administration of toxin; they don’ t 
see anything wrong in it, any more than Honourable Members here and 
Honourable Members outside see the gross injustice that is being done in 
the vicarious administration of the criminal law, merely because they have 
got used to it.

Now, I wish to bring it home to you that, if you really wish to have a 
right of appeal, that right of appeal means and, implies an appeal to a 
tribunal which is disinterested, independent and impartial, and which is 
at any rate not interested in the accumulation of wealth for the Chancellor 
of the Exchequer; otherwise, if the right of appeal is only to the depart­
mental heads, the Chancellor of the Exchequer may send down a demi- 
official letter and say, “ Dear Mr. So and So: You don't seem to t e  wide 
awake to your duties. Last year the income-tax from your province was 
so m uch; this year it ha« fallen by so many lakhs; what could have been 
the reason for it? ’ * Well, that is enough to shake the poor income-tax 
officer.

The HonooraUe Sir George Sdiuster: On a point of order. Sir. Is the  
Honourable Member at all in order?

Hr. Freaident: Not at all. 
The Honourable Sir George Schuster: I suggest to my Honourable

friend that, if he wishes to narrate his relations wi^h the Income-tax D e­
partment, he should ask me to lay on the table of the House all the 
correspondence that has passed between him and the Department during 
the last three years.

Sir Hari Singh Gk)ur: I am stating, Sir, to this House, not my own 
views or my own experience; I  am stating to the House what is the 
common experience of every Member of this House. Am I wrong? 
(Several Honourable Members from the Non-Official Benches: “ No, no*'.) 
Well, that is the position.

Sir Darcy Lindsay (Bengal: European): You are not talking to the 
amendment.
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Sir Harl Singh Oour: I say that, if you wish to give a man a right of 
appeal, then give the right of appeal to an independent tribunal unconnect­
ed with tlio assesBment. Now my third point is, under the English Income- 
tax Act you have what is called, earned income’ ' and ' 'unearned income'\ 
On earned income is allowed a reduction of one-tenth up to £200.

Mr. D. O. Mitchell (Legislative Department: Nominated Official): One- 
sixth.

Sir Hari Singh Qour: My friend says it is one-sixth. That is better 
ti^an one-tenth. I stand corrected. Under the EngHsh law every assesaee 
gets a certain reduction under personal allowances for his wife and for his 
children, and he further gets allowances for his dependent relations. Now, 
do you g^t any allowance here at all? Again, under the English law m  
assessee, if he has got children at the Universities, gets allowances for 
the children in the Universities.

The HcmouraUe Sir George Schuster: Does my Honourable friend then
wish to adopt the English income-tax rates— U. in the £ ?

. Sir Hari Singh Gtour: 1 shall reply to the Honourable the Fmance 
Member by saying, “ I am quite prepared to pay you 4«. in the £ if you 
will give us the English income'". What is the comparison between India 
and England? Then, Sir, there are distinctions under the Australian 
Income-tax Act and certain other Dominion Income-tax Acts between pre­
carious income and certain income. Take, for instance, a doctor or an 
engineer who has a precarious income; when he is hale and hearty he 
carries on his profession, but when he is struck down by disease or by 
other disability which disqualifies him from work, how is he going to pay? 
How is he going to live at all? Now so far as this country is concerned, 
they have no such distinction between incomes which are precarious and 
inconics which are certain, between earned and unearned incomes. Then, 
Sir, 1 think my Honourable friends of the European Group will support me 
at least on one point. Their representatives have been complaining about 
a double super-tax. Persons who invest in joint stock companies pay a 
certain rate of income-tax on their dividends because these are deducted 
at their source, but on the top of it all that income is lumped together with 
their ordinary income and upon that the assessee is super-taxed. Ee- 
presentations have been made by the Chambers of Commerce and by others 
about the levy of this double super-tax, but the general reply of the Knanco 
Department is non-poaaumus. I  wish, therefore, to point out to the House 
that, if Government wish to follow the analogy of the English law, they 
must, at any rate, follow the spirit of the English law. That they have 
not done, and now they ask this House not only to confirm what was a 
transitory measure, remember, not only confirm, but to enhance the rates 
which were fixed under that transitory measure of 1917. Honourable 
Members should be fully cognisant of the implication of their vote. They 
voted for this measure in 1917, because the unreformed Imperial Legis­
lative Council had not a majority of elected representatives; it was the 
legislative side of the Executive Government to which certain Members 
were sworn in as Additional Members. The complexion of the House has 
now been altered, and we are representatives of the people here, and if 
you are to allow this income-tax and super-tax to be raised— it does not 
matter whether it is even by one pie; today it is one pie, it may perhaps 
be one anna tomorrow— if you allow your tax to be raised, be sure you 
will be self-condemned. You will not be hereafter heard to say that, "th is
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ib a bad measuro to which we have never agreed. It was a temporary 
laeasure; it is a measure which we should like to revise; it is a measure 
'which we should make more equitable*^. You will never be heard, becau&o 
by your own action and your vote you shall have ratified the acts of the 
Legislative Council of 1917. Sir, these are briefly my grounds for opposing 
the enhancement of the income-tax. Let me add two more grounds.

I  have said, and I wish to recall that fact, I have said in the course 
•of the general debate, that you cannot permanently add to^ h e taxes of 
the people of this country unless you justify a case of permanent necessity. 
That there is no case of permanent necessity is now made manifest by the 
Finance Member’s own speech. We have the silver duty which, accord­
ing to the conservative estimate of the Finance Member, will taring one 
crore of rupees. According to Sir Purshotamdas Thakurdas, if I understood 
him aright, it will bring in at least two crores of rupees, and I said the 
other day, striking a golden mean, that if it does not bring two crores, 
it will at any rate bring I 4  crores. That will give at least 50 lakhs of 
surplus over the estimate, and that I submit, will fill in the gap that will be 
created by the throwing out of this income-tax and super-tax. Therefoije, 
there would be really no deficit after that. There are other cases like the 
cotton duties. If the cotton duties are passed in the manner suggested 
by one of the non-oflBcial Members, that will also bring in additional revenue 
in the country. In any case, I do not fear for one moment that, by 
throwing out this proposal of Government for the increase of income-tax and 
super-tax the Finance Department will be put to any difficulties.

My second reason is that we are now in the last year of our elections. 
The country is in a state of tremendous ferment, and there is political 
unrest. Do you think that you will be settling the country down to a 
state of peace if you were to go out of this House and go to your constituents 
and say that during our three years of stuardship we have saddled upon 
them additional taxes to the tune of crores of rupees? The country is 
not in a mood to bear any additioi^al burden. The Finance Member has 
himself ascribed the deficit of the last three years to the world depression 
in which India has taken her share. Now, I ask him, is that depression 
not likely to be further depressed if you were to saddle upon this country 
these heavy taxes? I therefore submit that, on the general ground as well 
as on the special grounds which 1 have mentioned, this House should 
unitedly, especially the elected Members of this House at any rate, I  hope 
will conjointly oppose the Honourable the Finance Member’s proposal for 
the increase of income-tax and super-tax.

Mr. 7azal Ibrahim BrahimtuUa: Sir, I  have given notice of a similar
H amendment, and that is the only justification I have for rising 

' to say a few words. I  think, Sir, it is a cruelty to inflict a 
speech on this House at this late hour, and therefore. Sir, I will only deal 
with one important point and sit down. W e are proposing this amendment. 
Sir, as one which we think to be reasonable, having regard to the fact that 
this House has agreed to accept all the taxes that have been proposed by 
the Finance Department. The Honourable the Finance Member’s position 
in this House is not at all enviable. From the introduction, up to the 
Finance B ill’s progress, he has been listening to subjects of all sorts on the 
face of the e a r th .............

Mr. President: What about me?
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Mr. razal Ibrahim Eahimtulla: I entirely sympathize with you, Sir, 
and that is the reason why we are also sitting with you to finish the work. 
But the position of the Finance Member is different jn this respect* He 
is expected to reply to all the subjects raised by the non-official Members; 
he is expected to make replies to all the points raised by this side, because 
he is in charge of the Bill. Now, the point I wish to make, Sir, is regard­
ing the carrying forward of losses. That point was touched upon by Sir 
Purshotamdas Thakurdas, and I wish also to emphasise it in view of the* 
taxes that have now been passed by the House. I will first take three years. 
A man for instance makes a loss of Es. 5 lakhs in the first year; in the 
second year he makes a profit of Bs. one lakh, and in the third year he 
again m ^ e s  a loss of Ks. 75,000. The result is that during these three years 
he loses about K b .  25,000. Now, Sir, without taking into consideratioin 
any of these facts, the income-tax that he has to pay for the year, I  may 
say, is Bs. 9,000 and approximately Bs. 4,500 super-tax. Therefore, in 
addition to Bs. 25,000 loss, the man has to incur an additional loss of 
Bs. 13,500. Sir, there has been a good deal of agitation on this score, and 
numerous representations to the Finance Member, and I hope he will be 
good enough to take these points into consideration and gel rid of the in­
justice that is now existing.

Sir Oowaflji Jehanglr: Sir, I  shall be very brief. My friend Sir Hari 
Singh Gour has made rather a severe attack upon income-tax officers, and 
he appealed to the non-official Benches and asked whether they all agreed 
with his statement. I do not think he was given a very satisfactory reply 
from this side, and I therefore should like to openly dissociate myself with 
the attack that he made c«i income-tax officers, specially so far as my 
Presidency is concerned. I have no idea of the circumstances under whteh 
my friend is placed in his province, f̂ o far as the Income-tax Department is 
concerned, nor do I know anything about the officers of the Income-tax 
D(jpartment of his province. But bo far as the Bombay Presidency is con­
cerned, I would like to say that the attack made by him is unfair and that 
the income-tax officers do their very best to perform their duties justly and 
fairly. They may make mistakes; they are only human. The syst̂ rtin 
may be wrong, but wrong as the system may be, it is unfair to criticise the 
officers of the Bombay Presidency.

Sk Pundiotamdaa Thakurdaa: Sir, I desire to support very briefly the 
point made by my friend Mr. Fazal Ibrahim Bahimtulla. I wish to make 
It clear that, as far as I am concerned, I am not anxious to vote for this 
ariondment if the Finance Member can hold out a promise of relief in the 
direction indicated by the Mover. What we feel is . . ,

Mr. President: That has nothing to do with this amendment.
Sir Purahotaxudaa Thakurdas: It has, Sir; if I cannot get the assuranee 

T will have to vote against the taxation and for the amei^ment.
lb . President: I am not concerned with that.
8ir Purshotamdas Thakurdas: If the Honourable the Finance Member 

is not able to give a satisfactory reply . . ,
Mr. President: It is not relevant to the amendment.
Sir Purshotamdas Thakurdas: The amendment is that the income-tax 

should be retained as at present. I say I  may oppose this amendment if 
the Finance Member gives us an assurance . . .

Mr. President: In regard to some other matter.
H



sir Purflbotamdafr'Thakurdas: No, Sir; in connection with this matter 
under the head of income-tax and super-tax, the assessment of income-tax 
being in a manner that three years' loss can be written off before assess­
ment is made. I developed the point previously. I therefore feel, Sir, 
that, where an increase in income-tax or super-tax is sought, it is very 
necessary that Government should remove the grievances of the commu- 

,nity concerned, and I particularly refer to the commercial community.

J want to say just one word regarding the strong words used by my 
friend, Sir Hari Singh Gour, regarding income-tax ofi&cers . . .

Sir Harl S&ngh. Oour: 1 think both Sir Cowasji Jehangir and Sir Pursho- 
tamdas Thakurdas are wrong. **

Mr. President: Perhaps the Honourable Member was referring to in­
come-tax officers in his province.

Sir Hari Singh Gour: No, Sir. I was describing only the system 
which arose out of the Act. I was not dealing with any province at all. I 
was only dealing with the system.

Sir Piirshotamdaa Thakurdaa: I do not propose to talk either of the 
Bombay Presidency or of the Central Provinces, I am thinking of India as 

whol( ,̂ and I say it is very inadvisable and very wrong to criticise those 
/offibers who are tiding to do their best under circumstances, which in many 
oaiies are most difficult. The income-tax officer has a very unpleasant duty 
to do as a tax gatherer and I feel that I ought to completely dissociate 
mvself from the words used by him such as ‘ 'high way robber”  and 
‘ ‘ brigand” .

Tbe Honourable Sir Oeorge Schuster: Sir, I propose to respond to the 
note struck by my Honourable friend Mr. Fazal Ibrahim Kahhntulla and 
to be as brief as possible. I should like at the outset to express my 
personal gratitude to my Honourable friends, Sir Cowasji Jehangir and 
Sir Purshotamdas Thakurdas, for what they have said about income-tax 
officers. There is no class of public servant in this country who has a 
more unpleasant duty to perform than the income-tax officers. The great 
majority of the staff in that Department are Indians. They are doing 
their work, as far as I have been able to see, in a most able and conscien­
tious manner, and although perhaps occasional mistak€>s are made, and 
although there i-s no country in the world where income-tax officials are 
popular, I do feel that they deserve whole-hearted support in their 
extremely difficult task.

Before I say a few words on the general question before the House, 
1 fihould like to take up the suggestion which was made, both by Mr. 
Faza] Ibrahim Rahimtulla and Sir Purshotamdas Thakurdas that I  should 
give some undertaking about the principle of carrying forward business 
losses. I regard myself as already pledged in this matter. I have made 
definite statements on various public occasions. My pledge as I interpret 
it is this. I am pledged, as soon as I am satisfied that the revenue 
position will stand it, to make a start with the introduction of this prin­
ciple of carrying forward losses. I would lik^ to make it clear, because 
I  never like saying thinjsrs which might be imderstood to mean more than 
I intend, that there will be difficulties in introducing this principle with 
full effect at once. If, for example, we were to say, “ From today onwards
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three years’ losses may be cairied forward’ *, the result on our revenue 
might be quite overwhelming. We shall have to start by degrees. I have 
already issued instructions, before these debates, that a start should be 
made in collecting statistics, so that we may know what the firet step 
IB going to cost us, and 1 give this Houee a definite undertaking that 1 
regard this as a first charge on Government revenue. My own present idea 
is that we shall have to start it step by step, picking up one year first 
and then carrying it on to two years, 6uid then to three years* Whether 
we can go beyond three years, 1 would not like to eay at present, but it is 
my present opinion that that should be the limit. To the extent which 
i  have now explained 1 regard myself, I  have already regarded myself, as 
pledged tb give effect to this principle.

As regards the main proposal, 1 have already spoken at length on the 
general situation today. 1 can only sum up the position as fdiows. We 
want the money. 1 think 1 am̂  justified in interpreting the votes that 
have been given in this House as showing that a majority of this House 
have accepted my general statement of the financial position. My pro« 
posals, as i  put them forward were intended to be a b^anced whole, and 
1 should regard the balance as completely upset if this proposal for a 
slight increase in the incomu-tax were not included, bpeaking personally, 
for myself, I could not have reconciled it with my conscience to bring 
iorward a big programme of taxation without introducing a fair proportion 
of taxation which directly falls on the class which J, represent. The 
Honourable Mover of this amendment has tried to persuade this Houee 
that, whatever form of taxation you adopt, the burden will be felt by the 
poor man. That, Sir, is an argument which I cannot accept. It is guite 
obvious that an increase in the salt tax is more directly felt by the "poor 
man than an increase on the higher rates of super-tax. I  cannot believe 
that taxes can be passed on in this way. My Honourable friend quoted 
the case of the doctor who would put up his fees by, I  think, he said 
40 per cent., when the income-tax is increased by one pie. In that case 
my proposale ought to be highly popular in the medical profession. But 
it is obvious that it is impossible to pass on taxes in this way* Con­
sider only the whole class of Government oliioials. They cannot pass on 
this tax. They cannot come and ask for an increase in their pay; and 
the sort of tax which I  am proposing which falls on incomes of 15,000 
and over, will very largely be paid by the class of Government officials, 
I would point out that the burden of thii? tax is a small one. It only 
represents an increased charge of half per cent, on incomes of Rs. 15,000 
and over and I think the class on which this burden will fall can definitely^ 
afford to pay it. It has been argued that the whole programme of taxa­
tion which I  have put before this House will tend further to increase the 
depression which prevails in the country. I  maintain, on the contrary, 
8ir, that the purpose which lies behind these taxes is one which offers 
hope for improvement in the economic development of the country. I  
agree that, as regards income-tax it cannot be claimed that any such direct 
effect will be felt, but I do maintain that the undertaking which I  have 
given as regards the introduction of this principle of carrying forward 
losses, illustrates what is in my mind in introducing this tax. There are 
certain forms of taxation which ai*e hampering burdens on industry, and 
the reason why I hold out a response to the suggestion which has been 
made is that I think that if we are to introduce this principle of cawying 
forward losses it would be a definite encouragement to business* This
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ê rtra pie on inoomes over Bs. 15,000 will not appreciably hamper businesB, 
but 1 hope it will put me in posBession of funds which will enable me to 
make that redistribution of the burden of taxation which will relieve 
the main burden© on active industries. Sir, 1 do not think it is neces­
sary for me to say any more and I hope, to use the words of my Honour­
able friend, Sir Hari Singh Gour, that this House will rise to the occasion 
and pass this last and most just item in my programme of taxation,

Mr. ProBidant: The question is:
** That in Part I-A of Schedule III to the Bill for entries (4), (5)» (6), (7) and (8) the 

foUowing 1  ̂substituted;
• (4) When the total inoome ii Rs. lOiOOO or upwards, but 

is less than Rs. 20,000.
(5) When the total inoome ia Rs. 20,000 or upwardst but

is less than Rb. 30,000.
(6) When the total income is Rs. 30,000 or upwards* but

is less than Rs. 40,000.
(7) When the total inoome is Rs. 40,000 or upwarcU 

The Assembly divided:
AYES—17.

Nine pies in the rupee.

One anna in the rupee.

One anna and three pies 
in the rupee.

One anna and six pies in 
the rupee.’

Agnihotri, Mr. K. B. L.
Aney, Mr. M. 8.
Ayyangar  ̂ Mr. K. V. Rangaswami. 
Bhargava, Pandit Thakur Das. 
Chettiyar, Rao Bahadur P. T.

Kumaraswami.
Das, Pandit Nilakantha.
Dutt, Mr. Amar Nath.
Goar, Sir Hari Singh.

Gulab Singh, Sardar.
Lalchand Navalrai, Mr.
Mukerjee, Mr. Saradindu.
Patil, Rao Bahadur B. L.
Rahimtulla, Mr. Fazal Ibrahim.
Rang Behari Lai, Lala.
Sarda, Rai Sahib Harbilas.
Sinha, Mr. Rajivaranjan Prasad. 
VenkatakrishnayyA Ohoudhri, Mr. P.

NOES-47.

Abdal Aziz, Khan Bahadur Miao. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Alexander, Mr. W.
Banarji, Mr. Rajnarayan.
Bsum, Mr. £. F.
Ohatterjee, The Revd. J. 0.
Cocke, Sir Hugh.
Coftgrave, Mr. W. A.
Orawfor^ Colonel J. D.
Orerar, The Honourable Sir James. 
Dalai, Dr. R. D.
Das, Mr. B.
Ferrers, Mr. V. M.
French, Mr. J. C.
Ghazanfar All Khan, Raja.
G Wynne, Mr. C. W.
Hamilton, Mr. K. L. B.
Hardy, Mr. G. S.
Heathcote, Mr. L. V.
Hira Singh Brar, Sardar Bahadur, 

Honorary Oa^in.
Howdl, Mp. E. B.
Ismail Khan, lifr. Muhammad. 
Jawahar Singh, Sardar Bahadur 

Sardar.

The motion was negativejj.

Lamb, Mr. W. S.
Lindsay, Sir Darcy.
Mitchell, Mr. D. G.
Mitra, The Honourable Sir 

Bhupendra Nath.
Mitter, The Honourable Sir 

Brojendra.
Monteath, Mr. J.
Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. C. 
Noyce. Sir Frank.
Pai, Mr. A. Upendra.
Parsons, Mr. A. A. L.
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. 0.
Rau, Mr. H. Shankar.
Rcy, Mr. K. 0.
Sahi, Mr. Ram Prashad Narayan. 
Sams, Mr. H. A.
Schuster, The Honourable Sir George. 
Scott, Mr. J. Ramsay.
Slater, Mr. S. H.
Sykes, Mr. E. F.
Tin Tdt, Mr.
Tamin Khan, Mr. Muhammad. 
Young, Mr. 0. M.
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Mr. President; Does the Honourabte Membel* Mr. Laldiaod Navalrai 
wiah to Jnove his amendment No. 40?

Mr. Laichand Navalrai: Yes, Sir. I beg to m ove:
“ For Part I-B of Schedule I II  to the Bill the following be Bubstituted :

‘B. In the case of every company and registered
firm, whatever its total income ... ... Five pies in the rupee’ / '

Sir, the principle on which I move this amendment is the same as that 
which I put forward before the House a little '^hile ago in moving my 
amendment No. 35. In this case also, it will be«een  that from 1886 to 1916 
the rate of income-tax was a flat rate of five pies in the rupee, but it was 
raised in J916 as a wor measure to 12 pies in the rupee and it now stands 
at one anna six pies in the rupee whrob again is now sought to be raised 
to one anna iseven pies in the rupee. The reaeon that is givmi for not 
reducing it is that it will cause a loss to the Government in revenue. That 
will be the reason given for every reduction that is asked for. I do not 
think that is a reason that will appeal to the House. I expect that, if 
this reason was known to the House which raised this tax in 1916 to 
this abnormal extent, it would not have sajactioned it. I would therefore 
ask this House to accept my amendment.

Mr. President: 1 take it that the HonouraUe Member’s reply is the 
same as he had given a little while ago. .

'i'he question i s :
'*For Part I-B of Schedule III  to the Bill the following be sttbsiituted :

*B. In the case of every company and registered
firm, whatever its total income ... ... Five pies in the rttpee\**

The motion was negatived.

Schedule 111 was added to the BilL

Mr. Preddent: The question is that clause 4 stand part of the Bill.
'i’he motion was adopted.

Clause 4 was added to the Bill.

Sir PuTBhotamdas Thakurdae: Sir, I beg to move the amendment which 
«tands in my name and which runs as follow s:

After olause 4 the following new cl«tt06 b3 inaerted, n*mely:—
« 4A In Schedule U  to the Indiwi Tariil Aot, 1894--

(o) •fter Item No. 48BB, M inserted by Section 4,
«nd under the head * Metals' the following 
Item shall be insetted, namely i*—

* 48BBB. Silver plate, silver thread and 
wire (including so-called gold thread and 
wire mainly made of silver), silver leaf 
and silver manufacturesi all sorts not
otherwise flpecifled . . • Advalorm. per cent.*

(6) in Part VI, under the head 'Metals* the Item 
which reads * Silver plate, silver thread and 
wire» silver leaf and silver manufactures* all 
sorts not otherwise speoifledtogether with 
its serial number, shall be o m itt^ ’



[Sir PuTBhotamdM Thakurdaa.]
1 have referred to tbie amendment twice in my speeches in the course 

of the debate on this Finance Bill. I do not wish to say much more, 
partu5uiarly as Government have indicated their intention of accepting 
this amendment. I  will only say one word. I have not referred to what 
is known as imitation gold thread under this as I understand that this 
is not made out .of silver. If it is made out of silver it will be included 
in the higher duty and therefore imitation gold thread has not been 
referred to at all by mo in the amendment,

Tbe Honourable Sir George Schuflter: Sir, 1 accept my Honourable 
friend a amendment.

Ur. President: The question is;#
“  That alter clause 4 the foUowing new olanse be inserted, nam ely:^
*4A In Sohedule II to the Indian Tariff Act, 1894—

(а) aCter Item No. 48BB, as ineerted hy Section 4,
and under the bead * Metal* ’ the following 
Item Bhall be inserted, namely:—

*43BBB. Silver plate, silver thread and 
wire (including so* called gold thread and 
wire mainly made of silver), silver leaf 
and silver manufactures, all sorts not
otherwise specified • • • • . Ad valorem, 38 per oent»*

(б) in Part VI, und6r the head ' Metals * the Item
which reads ‘ Silver plate, silver thread and 
wire, silver leaf and silver manufacturea, all 
sorts not otherwise specified together with 
its serial number, shall be omitted *

The motion was adopted.
Mr, President: The question is:
‘*Thart clause 1 stand part of the B ill."

Sir PurshotamdAS Thakurdas: Sir, I have an amendment to clause 1 
which I  beg to move. It runs thus ;

“ In sub-clauae (3) of clause 1, after the figure ‘3’ , the comma, figure and letter 
*4A* be inserted.**

The main reaaon for inserting this here is that Government are imwill- 
ing to increase this duty on silver manufactures and gold thread beyond a 
period of one year. I have agreed to it and have embodied it in my amend­
ment on the understanding that, during the course of the year, Govern­
ment will refer the question to the Tariff Board. If, however. Govern­
ment are unable to secure a report from the Tariff Board before the next 
Budget, I . take it that Government will continue this in the next Finance 
Bill also.

The Honourable Sir Oeorge Schuster: I think, Sir, that my Honour­
able friend has correctly stated the position. If we cannot carry out an 
inquiry which will give the country an opportunity to decide whether this 
higher duty is justified or not, it is obviously fair that the duty should be 
continued. But I have every hope that it will be possible to carry out the 
inquiry this year.
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Sir Purshotalmdaa Thakurdas: On this understanding I do not think I
need say anything further.

Hr. President: Docs the Honourable Member wish votes to be taken
oil this amendment?

Sir Purshotamdas Thakurdaff: No, Sir, as Government have accept-ed it, 
Mr. President: The question is:
‘ ‘That in Mib-clause (3) of clause 1, after the figure ‘3’ , the comma, figure and lettwr 

‘4A’ be inserted.”

The motion wuh adopted.

Clause 1, as amended, was added ^  the Bill.

The Title and Preamble were addecf to the Bill.
The Assembly then adjourned till Eleven of the Clock on Monday, the 

24th March, 1930,
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